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LEGISLATIVE ASSEMBLY.

Tuesday, 17th March, 1925.

.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. )

MEMBER SWORN:

Mr. Denys deSaumarez Bray, C.S8.I., C.LLE.,, C.B.E., ML.A
(Foreign Secretary).

QUESTIONS AND ANSWERS.

SEPARATION OF AUDIT PROM ACCOUNTS.

1205. *Mr. E. ¥. Sykes: Referring to paragraph 28 of Vol. IV, No. 8,
pago 147 of their proceedings in which the Standing Finance Committee
agreed to the provision of Rs. 1,43,882 for four experiments in the separa-
tion of audit from accounts, will the Government kindly say what the
annual cost of the total separation of audit from accounts in all branches,
including railways, is estimated to be?

The Honourable Sir Basil Blackett: It is impossible, ™t the present
stage, to give an estimate which would be of any real value.

EuBArRGO oN THE ExrorT oF WHEAT axD oTHER Foop GRAINS.

1206. *Mr. 8. Sadiq Hasan: (a) Are the Government aware of the facv

that the prices of wheat and grains have considerably increased during
the last few months? ‘

(b) -Are the Government aware of the fact that the prices of wheat and

grains at the harvest time of 1925 are much higher than the prices ruling
at the same time of 19247

(c) Are the Government also aware of the fact that the export of wheat
and other grains is nearly twice as much in 1924-25 as it was in 1923-24?

() If the answers to (a), (b), (c) are in the affirmative, are the Govern-
ment prepared to consider the questicn of placing an embargo on the export
of wheat and grains to foreign countries?

Mr. J. W. Bhore: (a) The price of wheat has risen since January but

rice which is the other important food grain has fallen in price during the
same period.

(b) Yes so far at any rate ss wheat and rice are concerned.
( 2480 ) s
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(¢) The Honourable Member's information is incorrect. The actual
figures of export are::

Wheat. Rice,

. Tons, Tons,
April to last week of February 1923-24 . . . 638,012 2,206,821
Ditto ditto 1924-26 . . 958,296 1,7:0,860

It will be seen that while export of wheat has increased by & little over
-800,000 tons, export of rice has diminjshed by close upon 500,000 tons.

(d) Government do not consider that there is any justification in pre-

sent circumstances for considering the question ot an umbargo on the export
of foodstuffs. P

Mr. Devaki_Prasad Sinha: Will the Government be pleased to state
whether or not’'a lowering of the rate of exchange from 1s. 6d. to 1s. 4d.
will give a stighulus to the export of wheat and bring about a consequent
rise in' the price of wheat?

My, J. W. Bhore: That, Sir, is a question which should be addressed
to the.Honourable the Finance Member.

Mr."Dpvaki Pragad Sinha: I am addressing it to the Government and [
want armr. gnswer. :

The Honourable Sir Basil Blackett: I do not think question time is the
time for a long explanation. I think if exchange were lowered to 1s. 4d.
the price of sheat would go up in consequence.

" Mr. Devalii Prassd Binha: Will the Government take into consideration
the effect on the rise in price of wheat and other food grains before they
accept any proposal fot lowering the rate of ‘exchange from 1s. 8d. to
1s. 4d.? ' '

The Honoufable Sir Basil Blackett: I have no doubt Government will
take all relevant facts fully into consideration.

InTERNATIONAL CouMPrTITION 1IN CONNECTION WITH THE ERECTION OF A
New CoNrerENCE HaALL AT GENEVA.

1207. *Mr. B. Das: (a) Will Government be pleased to state whether
they hava recdived from the office of the League of Nations at Geneva copy
or copies of the-programme of the competition for the selection of a plan
for a Conference Hall forwarded for the architects who are nationals of
States members of the League of Nations?

(b) If they have not, will they, when they do receive the copies, place
them on the table for the information of the House and also publish them
for the infarmntion of the public?

".(c) Will Government be pleased to state whether the international
jury, consisting of architects, that will judge the designs submitted for
competition, is adequately represented in regard to the interests of
architects in India?

Mr. L. Graham: (@) Not yet.

(b) The Director of Public Information has already been asked to give
general publicity to an announcement that copies of the programme will
. be supplied free of charge to bona fide competitore on application. The
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League is charging 20 francs for the supply of copies of the programme
to persons other than bona fide competitors and the publication of tho
programme, whether in the proceedings of this House or otherwise, would
defeat the object of the League in imposing this charge. .

(¢) The International Jury is composed of six architegts one each froni
Austria, Belgium, France, Great Britain, Italy and Switzerland. In the
event of the Jury being equally divided or likely to be, evenly divided or
of any representative being absent one of two substitutes, previously
eppointed from nationalities not already represented on the Jury, may be
added. Separate represegtation on the Jury of every member of the
League would manifestly be impracticable and the Government of India.
have no doubt that the Jury will prove itself an entirely impartial body.

ReoreENING oF THE Post OFricE at MILaN. ©

1208. *Maulvi Muhammad Yakub: (z) Are the Government aware that
the post office at Milan in the district of Almora, which was opened in
July 1924 was closed after an experiment of only two or three” months,
on the plea that work at Milan did not justify the opening of & :post office
there ? v

(b) Are the Government prepared to consider the matter and to issue
orders for the reopening of the post office at Milan ‘and give.it an experi-
ment of at least full one year? .

Sir Geoffrey Clarke: () and (b). The Honourable Meinber is referred
to the reply given to Mr. C. S. Ranga Iyer's unstarred question No. 72 on
the 2nd February, 1925. '

UNSTARRED QUESTIONS AND ANSWERS.,

Rairnway AccipeNT BETWEEN HoTwarna aND _SAMASATA StATIONS ON THE
NorTH-WESTERN RarLway.

256. Shaikh-¢-Chatgam Maulvi Muhammad Kazim Ali: (¢) Are the
Government aware of the terrible accident which occurred on the North
Western Railway between Hotwala and Samasata stations on Saturday
the 21st February 1925? '

(b) If so, whether the Government have duly inquired into the cause
of the accident?

(¢) If the answer to (b) is in the affirmative, will the Government be
pleased to state who is or are really responsible for this accident?

(d) Did the motor car®conveying 100 gallons of petrol from Bahawal-
pur really force a passage over the level crossing in front of the advanc-
ing passenger train? ’

(¢) Is it a fact that the gates at the crossing were not closed? And if
not, why not?

; (f1)1 “?’ere there no doors at this gate for closing and who is responsible
or this

The Honourable Sir Oharles Innes: (a) Yes.

(b) An inquiry is being held. .

(¢), (d), (¢) and (f). Complete information is not yet available, as the
proceedings of the official inquiry have not been received. The facts
so far as Government are at present aware, are as follows:

At about 16 hours on 21st Februsry 1925, No. 29 Up Passenger train
collided at the level orossing at mile 8/10 (from Samasata) with a motor

A2
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lorry belonging to ‘Bahawalpur State. This crossing is not fitted with
gotes but with chaing,” which were at the time of the accident correctly
fixed, 80 a8 to bar the passage of road vehicles. The motor lorry apparent-
ly approached the crossing at great speed and burst the first chain, but

‘was stopped by the second, thereby obstructing the line and causing the
collision.

CasE oF MunsHi GoraM KapER AHMED, SuB-PosTMASTRR, ANDERKILLA,
CHITTAGONG,

257, Sheikh-e-Chatgam Maulvi Muhammad .Kazim Ali: (a) Will the
Government be pleased to state the dates when Munshi Golam XKader
Ahmed, Sub-Postmaster, Anderkilla, Chittagong, and the present officiating

Assistant Postmaster of the Chittagong Head Office, entered the Postal
Department?

(b) Who is senior between these two officers?

(c) If Munshi Golamn Kader Ahmed is senior why was his claim over-
looked while both these officers were in the same office at the time of
selection and he was not allowed to act in the selection grade as the Assist-
ant Postmaster of the Chittagong Head Office?

(d) Is the preferential treatment of the present incumbent owing to

some special 3ualiﬁcations of his or due to any fault of Munshi Golam
Kader Ahmed '

(e) Are the Government prepared to enquire whether any injustice has
really been done to Munshi Golam Kader Ahmed?
The Honourable Sir Bhupendra Nath Mitra: Government have no in:

formation. If the individual referred to has any grievance he is at liberty
to appeal in, the usual manner.

Prorer LiorTixa oF THE CHITTAGONG STATION ON THE ASSAM
BexagaL RaiLway.

958. Sheikh-e-Chatgam Maulvi Muhammad XKazim Ali: (a) Are the
(Government aware that the Calcutta Mail leaves Chittagong station at B-45

p.M. (standard) and the lights in the mail train are not lighted before 8 p.m.
{standard)?

(b) Is it a fact that the Postmaster, Chittagong, has drawn the atten-
tion of the Assam Bengal Railway authorities through the proper channel to
remove this grievance at a very early date as the mail clerk who carries the
mail to the railway station feels much inconvenience and has to wait till 8

p.M. as the R. M. S. officer cannot take charge of the mail bags for want
of Jight?

(¢) Is it not a fact that poor third and intermediate class Indian pas-
sengers, including women and children, suffer great inconvenience to enter
and arrange proper accommodation for themselves in the dark compart-
ments?

(d) Do the Government propose to inquire and take proper measures
to remedy this public grievance of the Assam Bengal Railway passengers
at a very early date? )

The Honourable 8ir Oharles Innes: (az) Yes.
(b) The Postmaster reported the matter to the railway authorities.
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(c) and (d). Government consider that a period of 45 minutes allows
ample time for any class of passenger to entrain, as well as for mails to
be exchanged, and do not, therefore, propose to take any action.

DErLsY IN THE DELIVERY oF A LETTER WRITTEN BY MouLvi SYED
AMIR HossaiN oF GARDEN ReacH, CaALcUTTA, TO HIS BROTHER AT
MUZAFFARPUR. v

259. Shalkh-e-Ohatgam Maulvi Muhammad Kazim Ali: Hos the atten-
tion of the Government been drawn to the complaint of Moulvi Byed Amir
Hossain of Garden Reach (Matiaburj), Calcutta, published in the Forward
of 16th December, 1924, about the delivery of a letter on the 28rd Novem-
ber 1924, which he had written to his brother at Muzaffarpur on the 22nd
of November 1928? If so, do the Government propose to inquire and
explain the delay?

8ir Geoftrey Clarke: The attention of the Honourable Member is invited.
to the reply given by me on the 27th January 1925, to starred question.
No. 841, asked by Khan Bahadur Sarfaraz Hussain Khan.

THE Tata IroN AND SteEr Works.

260. Mr. W. 8. J. Willson: Will Government be pleased to lay .on
the table a statement regarding the Tata Iron and Steel Works, as far as
possible in the following form for the years 1918-14 to 1928-24:
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. PAID & | ratpBr 3 3 £ 1€
H oz & | TEmCox- B g %8 @ |
'i RSTIMATED o | PaNT ow gg LS l.j §3 |5
< L~ E=] E e E € 44
g e | | e | . af 8258, 2
© [ g K . -gx 88 ER
H £l C |58 25k 5eEk 8
g ) Tul 8 4 |Es s Ees B3l o
Year. Nature of concession. b3 & 1§« A @ °a & 335%a3 3 S
- g 1§ 'Es ] | = 23lg|e 5859
2 o |8 ER 2 = 885 % £322312
e E |2 3 5 L E SE % g 5-@ 2 g.-. £
13 R RN B HE AR
g iz |8 2gl £ iEg ol s §E.§3§z3
AR §§§g§!§i§=§§§g£§§%
Fle e |2&E & ME|EF7°E
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prico, ete. i
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1017.18 . srone
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102021 ' b
1921-22 .| Cancelling of tho Railway ' i
contracts for 2 years an b
re?ewlng at inoroased i "
l082.93 | Prio° per ton. ‘ i
1923-3¢ . c«;at of special Simls Bes- :
sion. i
fubsequont Meeting of 1 !
T r.l‘li’1 Board, € | ;
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tion by higher tariff. i | b

The Honourable Sir Oharles Innes: The information is being collected
and the statement will be furnished to the Honourable Member in due
course.



- DEATH OF KHAN BAHADUR M. SHAMS-UZ-ZOHA.
v

*Maulvi Abul Kasem (Bengal: Nominated Non-Official): Bir, it is my
mournful duty to inform the House of the sad news of the death of one of
our colleagues, Khan Bahadur Shams-uz-Zoha, of which news was received
Jyesterday afternoon. The Khan Bahadur was one of the leading Mussal-
mans of my province, and especially of the Burdwan Division, from which
1 come. Unfortunately, since his 5ect.ion to this House, he has been in
indifferent health and could nat therefore take that active part in its
deliberations as was expected of him. But he had a very good record of
Public service in his own district and in the provinre, and he had the
unique honour of being elected to this House unopposed at the last
election. He was for very many years associated with local self-govern-
ment in Birbhum, the district to which he belonged, and his services were
recognised and appreciated both by the public and by the Government. [
hope, Sir, that you will kindly convey to his family and other relatives the
sense of the sorrow we feel at his sudden death. Fe was here only last

week nmongst us, and on his return home he expired on Sunday " after-
noon.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Bir, I beg to associate myself with all that has fallen from my Honourable
colleague Maulvi Abul Kasem. I also happen to come from the same
division as that which the Honourable Khan Bahadur represcoted, namely,
the division of Burdwan. I also had the pleasure of knowing him for a long
time, and althongh we worshipped in different temples in politics, still I
knew him as a true Mussalman whom every one «f us used to respect, and
on behalf of my Hindu colleagues I beg to convey our deep sense of regret
at his untimely death. The cruel hand of death has cut off a very useful

career just in the prime of life. I request you to convey our deep sense
of regret to the bereaved family.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum
Orissa: Mubhammadan): 8ir, I fully associate myself with the remarks
which have fallen from my friend Maulvi Abul Kasem. I did not know
Khan Bahadur Shams-uz-Zoha from before, but from what I have seen of
him, in the Assembly, I can say that he took a very keen interest in the
business of the House and though quiet worked with thoroughness and
efficiency. With these remarks, I request the President to convey the
sense of regret of this House to his family.

The Honourable Sir Alexander Muddiman (Home Member): Sir, on
behalf of these Benches I desire to associate myself with the expressions
of regret which have fallen from mv old friend Maulvi Abul Kasem and
other Honourable Members of this House. OQur late colleague ha:l a
further claim ongme personally in that he came fr:om my own old Province,
and I desire to join in expressing our sorrow to his relatives in the manner
which has already been advoeated by other Members of the Hoqse.' I was
not honoured with *he personal acquaintance of our deceased friend, but I
have always understood that he was graatly respected in his own locality
and indeed his merit had been recognised by the Government by the con-.
ferment of a Khan Bsahadurship.

R

* Speech not corrected by the Honourable Member,
. ( 2494 )
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Sir Oampbell Rhodes (Bengal: European): May I also, as one who
comes from Bengal and also on behalf of my non-official European collea-
gues in this House, associate myself with all that has been said by my
friend Maulvi Abul Kasem. Our friend was one of those unostentatious,
modest workers who are the backbone of the public life of every province
and I sincerely associate myself and my colleagues with all that has been
said.
Mr. President: I am sure that I shall be carrying out the unanimous
desire of the House when I convey to the family of our late colleague the
.deep sense of regret which we all feel at his death. V/’

—

MOTION FOR ADJOURNMENT.

*Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): Sir, I beg for leave to move the adjournment of
the House for the purpose of calling atteantion to the action of the Gov-
ernment of India in according sanction to the proposals of the Government
of Burma for the imposition of a tax on sea passengers. From the
Rangoon papers received this morning it will be scen that the Government
of Burma has introduced a Bill for the imposition of a tax of Rs. 5 on all
arrivals by sea into Burma. That, Sir, affects the question of migration,
more specially from the northern districts of the province of Madras.
The object of the Bill is either to discourage immigration into the province
or to levy an impost upon labour which comes into.the province from the
distriets opposite. I contend that the subject is a subject relating to
emigration ;, and under the Devolution Rules, entry No. 29 in Schedule
1—'* Emigration from, and immigration into, British India and inter-pro-
vincial migration '—is a central subject. The permission®which has been
granted is therefore either administrative or statutory. Apart from this
there is also the question of the effects. Under the Devolution Rules no
tax can be imposed by a Provincial Government excepting those mentioned
in the Schedule—and this is not & scheduled tax—unless with the sanction
of the Governor General. Therefore this must have received the approval
of the Government of India or of the Governor General; and in either
case I am entitled to raise the question of the action of the Government
of Indis with regard to this measure and its serious consequences and
implications. That is the reason I intend to move the adjournment of
the House in these circumstances.

Mr. President: I understand from the Honourable Member that this
is a subject in which the previous sanction of the Governor General is
required before legislation can be introduced in the local Legislative Coun-
cil; but that, it being a Bill relating to a subject in which the Governor
‘General in Council is concerned, the previous sanction of the Governor
General in Council is also required. My difficulty is that I am not quite
sure that T understand where the Governor General in Council comes into
this matter. The previous assent of the Governor General is required in
a matter of this kind; but we are here only concerned with the action of
the Governor General in Council.

Diwan Bahadur M. Ramachandra Rao: My submission is this. The
administrative sanction to these proposals must have been given by the

‘Governor General in Council, because it is a subject relating to emigration.
My motion does not refer to the statutory action in sanctioning the

e Speech nof,Acorrected b; the Honourable Member. o
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Bill. It refers more to the administrative sancticn of the Governor Gen-
aral in Council in regard to inter-provincia! migration on which this Bjli
before the Burma Council has a bearing. In these circumstances I con-
tend, Sir, that the Governor General in Council has to deal with the sub-
ject oi inter-provincial emigration, apart from the question of statutory
sanction required from the Governor General for the introduction of the
measure.

Mr. President: Is the Honourable Member Yeferring to action taken
by the Governor General jn Council in relation to a subject in which they
have overriding powers over the Local Government?

Diwan Bahadur M. Ramachandra Rao: Yes.

The Honourable Sir Alexander Muddiman (Home Member): Sir, I
think the Honourable Member is not entitled to move the adjournment of
the House for reasons which I will state very briefly. The statutory control
over thte local Legislatures is contained in section 80-A of the Government
of India Acy. I will not trouble you, Sir, with the irrelevant portion of
that section. The point in issue is in sub-section (8) of the section in
question which lays down:

‘“ The local Legislature of any Province may not without the previous sanction of
the Governor General makg or take into consideration any law (a) imposing or wuthoris-
ing the imposition of any new tax uunless the tax is a tax scheduled as exempted from
this provision by rules made under the Act.””

Now, in accordance with that section certain rules have been made
which are known as the Scheduled Taxes Rules. The particular tax to
which my Honourable friend has referred is not a tax mentioned in these:
Schedules and therefore the local Legislature cannot introduce a Bill, for
that is what I understand has been done, without the previous sanction of
the Governor General. Now, Sig, that sanction is a sanction within his
personal discretion. The Governor General in Council is neither required
to give that sanction nor can he prevent the giving of that sanction.
Therefore 1 submit my Honourable friend is debarred from moving the
adjournment of the House by rule 12 of our rules which says the motion
must not deal with a matter on which a Resolution could not be moved.
My Honourable friend could not have moved a Resolution, and there-
fore I submit to your better judgment that he cannot move the adjourn-
ment.

Mr. President: I am inclined to take that view myself, but the Hon-
ourable Member from Madras said it was a matter in which an administra-
tive decision by the Governor General in Council had to be taken in order
1o enable the Government of Burma to’ take up the matter at all. It is
not only a matter of the introduction of a Bill dealing with a matter
requiring fhe sanction of the Governor General; I understand the
Honourable Member suggested that before the Government of Burma.
could make proposals of any kind, not necessarily in the form of a Bill,
they had to rcceive the assent of the Governor ‘General in Council. If that
is 80, then it will be in order. If, on the other hand, it refers only to the
assent of the Governor General to the introduction of the Bill, that wilk
not be in order. Therefore I should like to know from the Government
‘whether any action of this kind has been taken by them in relation to the
proposals made by the Government of Burta. '
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The Honourable 8ir Basil Blackett: No, Sir, it has not.

Diwan Bahadur M. Ramachandra Rao: Sir, the point that I wish to
raise is this—whether before the Governor General sanctioned this
measure for introduction in the Burma Legislative Council, the Govern-
ment of India had no proposals from the Government of Burma adminis-
tratively for the purpose of imposing this tax at all.

The Honourable 8ir Oharles Innes (Cominerce Member): Yes.

Diwan Bahadur Mx Ramachandra Rao: I still contend, Sir, that even
then the action of the Government of Burma can be discussed by a motion
of this House, because it deals in effect with the subject of inter-pro-
vincial migration between province and province. I do net know, Sir,
whether even His Excellency the Viceroy's sanction to a legislative pro-
posal can take away the power of this Legislature to deal with questions
.of inter-provincial migration or affect the powers of the Government of
India on u central subject. This is really in a sense the subject of inter-
provincial migration; it affects the niigration to Burma of the residents of
the Madras Presidency by sea, and 1 contend, Sir, that this is a subject
reserved for the Central Government. In these circumstances, I contend,
Sir, that I am entitled, even though His Excellency gives sanction for
legislative measures affecting this subject in Burma, to raise this subject
by way of & motion in this House.

+ Mr. President: The Honourable Member is not entitled to raise it in
order to discuss the action of the Governor General. Any action taken
by the Governor General apart from the Government of which he.is the
head—these are the words that appear in the rule—is outside the scope:
of debate in this House. Where the Government of India have.any res-
ponsibility in the matter then immediately it is brought within the scope
of this House. The Governor General, in the discharge of any of his
functions or in the exercise of any of his powers as Governor General, and
not as Governor General in Council, cannot be brought into debate in
this House.

' Diwan Bahadur M. Ramachandra Rao: May 1 submit, Sir, that even
supposing the Government of India were not asked for administrative
sanction, the affect of such a measure as introdyced affects this subject,
a central subject, namely, inter-provincial migration, with the administra-
tion of which® the Government of India is charged; the fact that they
were not consulted does not make any difference for the purpose of debate
in this House.

Mr. President: I am not suggesting that the subject itself cannot be-
raised; my ruling is that the occasion which he has taken for discussing
it is a wrong occasion. The actual subject of inter-provincial migration,
as far as I can judge, is a subject which would be perfectly in order for:
discussion in this House; hut as I say the point taken by the Honourable
Member is not a point that I ean uphold.

Sir Hari 8Singh @our (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, the point of view I wish to suggest to you and to the mem-
bers of Government is this: Is it or is it not the primary duty of the-
Governor General in Council to see that no restrictions are placed in the-
matter of emigration or immigration of the subjects of His Majesty in-:
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India? We are not here concerned with what action the Governor General
may take or has taken; but we here are concerned, so far as I understand
Diwan Bahadur Ramachandra Raso to raise the question, with the right of
a British subject in India to emigrate to Burma or to South Africa and
to other places; and I submit as looked at from that point of view it is the
primary duty of the Governor Genersl in Council to protect the citizenship
rights of the people of India. If therefore there has been any violation
of that right or threatened infraction of that right, it is the duty of this
House to call the attention of the Governor General in Council to it. The
fact that some accidental step may have been takem by an authority out-
-side the jurisdiction of this Assembly does not matter; but so far as and
so long as the Governor General in Council is bound to protect the interests
.and rights of the people of this country, this House has the authority and
the power to move the Governor General in Council to take such steps as

are necesssry to vindicate and safeguard the rights of the people of this
country.

Mr. President: The Honourable Member is quite right in saying that
-this House ought to use its powers to move the Governor General in Coun-
.cil to protect the rights of the subjects of His Majesty in India; but this
is not the occasion. The issue at this moment is much narrower, whether
this House can discuss on a motion for adjournment the action of the

Governor General in giving his assent to a certain measure introduced in a
local Legislative Council, and I have to rule with regard to this matter put

forward by my Honourable friend, Mr. Ramachandra Rao, that it is not
.in order here.

Diwan Bahadur M. Ramachandra Rao: May I amend my motion, Sir,
.Jjn order to bring it within the rule? My amendment is this:

“ That the House do adjourn for the purpose of calling attention to the failure of
- the Government of India to object to the proposals of the Government of Burma for the
imposition of a tax on sea passengers.’*

That leaves the Governor General outside the scope of this motion. The
Government of India ought to have objected to the proposals of the Burma
-Government for the imposition of this tax, seeing this is a central subject;
their policy could therefore certainly be a matter of debate in ‘this House.

Mr. President: I am mot aware that the Governor General in Council has
failed in that respect. What has happened, so far as I undersjand it, is that
the Governor General has given his assent to the proposition that a certain
‘Bill be discussed in the local Legislative Council. It does not follow that
thereby the Government of India have said their last word in the matter.
The Government of India will no doubt have further opportunities to raise
the matter with the Government of Burma, if they should so desire; and
when these opportunities are taken by the Government of Indin, then this
House will have its opportunity of saying whether the Government of
India have acted rightly or not; but the Honourable Member by amending
‘his motion cannot hring this particular matter in order.

Diwan Bahadur M. Ramachandra Rao: Up to date I contend, Sir,
that the Government of India have failed to discharge their duty in regard
10 a central subject by not specifically objecting to the proposals made by
the Government of Burma; and in that way I am entitled, Sir, to call
the attention of this House to their failure up to date in not objecting to
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this specific proposal made by the Government of Burma, and tl}erefore;
I think my motion to dircet the attention of this House to this fdilure o
the Government of India cannot be objected to.

Mr. O. Duraiswami Aiyangar: May I know, Sir, whether this question
can be raised at the time of the passing of the Finance Bill to-day?

Mr. President: The Honourable Member is aware thn!s the motiog that
the Finance Bill be passed gives an opp®rtunity to review the action.of
the Government of India.

NON-RECURRENT GRANTS OUT OF THE SURPLUS OF 1925-26 TO
BOMBAY, BURMA, THE CENTRAL PROVINCES AND ASSAM.

The Honourable Sir Basil Blackett (Finance Member): Sir, I desire
with your leave and the leave of the House to make a statement on behalf
of Government with regard to the Budget position. The House will re-
member that the Budget as introduced showed a surplus of Rs. 74 lakhs
of which only 18 lakhs may be regarded as recurrent surplus. The Gov-
ernment have been greatly impressed by the representations made in this
House as to the undesirability in present circumstances, when we are rely-
ing on contributions from the provinces, of carrying forward so large a
surplus even if it is non-recurrent, and they have given most anxious
thought to the question in what manner they could meet the wishes of the
House without doing anything which can be regarded as financially im-
proper. The difficulty has been that vou cannot use a non-recurrent sur-
plus in order to finance a recurrent loss of revenue. After very careful
consideration and after consultation with the Secretary of State and
informal consultation with the Provincial Governments the Government
have d.?cided that they ‘will propose to this House that out of the surplus
a sum bf Rs. 50 lakhs should be set aside for tho purpose of making non-
recurrent grants in relief of the contributions of those provinccs, namely,
Bombay, the Central Provinces, and Assam which received no benefit from
the recurrent relief in the Budget and also to Burma which gets recurrent
relief only to the extent of Rs. 7 lakhs out of a total contribution of 64
lakhs. The objections to any such proposal are of ecourse considerable. We
do not want to get back to the system of doles to the Provincial Govern-
ments. At the same time the Government of India have felt that in the
first year in which recurrent relief is being given under the DeVO]'(EltIOP
Rules to some provinces and we have a non-recurrent surplus, the distri-
bution of such a non-recurrent surplus might be regarded as on quite
a different footing from remission of contributions under the Devolution
Rules. All that is proposed, of course, is a non-recurrcnt reduction for
one vear onlv, and anvthing that is done will naturally be without pre-
judice to the distribution of future surpluses, whether recurrent or non-
recurrent. The Government of India, therefore, propose that a non-
recurrent grant should be made out of the surplus of 1925-26 of 22 lakhs
to Bombay, 13 lakhs to Burma, 9 lakhs to the Central Provinces and 6
lakhs to Assam. These figures,—of course, anv distribution must necessarily
be somewhat arbitrary,—these figures have been arrived at after consi-
deration, on the one hand, of the contributions paid by the Provincial
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Governments concerned, and, on the other hand, of the non-recurrent
expenditure included in the Budgets of those provinces. We have
ascertained that in all cases the non-recurrent expenditure included in the-
provincial Budgets is greater than this sum in question, so that there is
no difficulty that the provinces will be tempted to finance
recurrent expenditure out of the non-recurrent grant. We have,
as I say, informally consulted all the Provincial Governments.
They have all of them expressed their view on the subject,
most of the recipients with gratitude, the non-recipients in all cascs except
one, with acquiescence. The Punjab Government regards the objections.
as very strong and desires it to be known that it has not given its assent.
I propose to circulate as soon as possible an amendment to the Resolution
in order that this subject may be taken at the same time as the general

Resolution, provided the House does not object on the ground of shortness:
of time.

Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhammadan).
Muy I inquire, Sir, if the Honourable the Finance Member has consulted
the Government of Bihar and Orissa before deciding upon this step?

The Honourable 8ir Basil Blackett: Yes, Sir.

Mr. Devaki Prasad Sinha: Am I to understand, Sir, that the Honour-
able the Finance Member is establishing a new precedent of giving counter-
contributions to those provinces for the purpose of pacifying their grievances

arising from no relief being granted to them. If so, it is restoring the
policy of giving doles to the different provinces . . . .

The Honourable 8ir Basil Blackett: Is this the opportunity to discuss
this matter? T think the opportunity for discussing it will come.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, we are thankful to the Honourable the Finance
Member for such bits of information as he has given us as to the #tate of
the Budget on subsequent information. What the House would have
liked to know yesterday and what it would like to know to-day is, what has
happened to the cuts which have been made by this House on the Demands.
for Grants. So far as I recollect, Sir, on the Railway Budget, there was
a sum of 37 lakhs already withdrawn by the Honourable the Commerce
Member himself in consequence of his withdrawing proposals for giving
effect to the Lec Commission’s recommendations. There was a sum of
85 lakhs which this House cut out in regazd to the moncy set apart on
account of Stores depreciation amount, and there was also a sum of about:
20 lakhs in the capital borrowing programme which the House cut out,
which would in all amount to an annual recurring saving of one lakh, I
want to know . . (Voices: ‘‘Ome crore and not one lakh.’’) I mean
one lakh by way of interest on that borrowing programme. The borrowing
being less, the total amount payable cvery year on account of that bo::row-
ing from out of the revenue will be about one lakh. Ther_efore, Sir, T
expect that, as a result of this, the total net revenue on the Railway Budget
would be a sum out of which one-third ought to go in aid of the general
revenues under Part IT of the Budget. Nothing was raid about it before
the Finance Mentber made his motion to consider the Finance Bill. As E
gaid, Sir, this House is entitled to know what the Government have done
with it all before they can deal with the new taxation proposals which are
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©embodied in the Finance Bill, and I think the House has not been treated
fairly by the Honourable the Finance Member in this matter.

The Honourable 8ir Basil Blackett: As regards the Railway cuts first,
the cut actually made was Rs. 78,100 under Railway Board, Rs. 89,00,100
under Railway working expenses, .vote four, Rs. 35 lakhs under
Railway working expenses, vote five, and Rs. 20 lakhs under Rmil-
way capital expenditure. In regard to the two cuts under Railway working
expenses, the House will remember that it was stated that they were made
.on the understanding that supplementary estimates would have to be
introduced if necessary. It is obvious,—and T already stated it -in the
House some little time ago,—that you cannot take those cuts as represent-
ing at this stage an estimated reduction in the expenditure of the Railways
for the year. The cut in regard to cdpital expenditure does not appreciably
affect the annual Budget. So far as regards the Railways, therefore, I do
not think that wc can take any additional credit to the General Budget in
respect of cuts which at present are in such a position that they may have
to be brought back to this House in supplementary estimates.

Mr. A. Rangaswami Iyengar: That is not our view.

The Honourable Sir Basil Blackett: That was the staternent I had
made.

As regards the other cuts, there is a cut of Rs. 77,000 under Customs,
"Rs. 100 under Taxes on Income, Rs. 100 under Salt, Rs. 100 under Opium,
Rs. 17 lakhs under Stamps, and Rs. €2,000 under the head of Executive
Council. The Government of India have not yet taken a formal decision
a8 to the action that they propose to take in regard to these cuts, but it
is obvious that the only cut which seriously affects the Budget position is
the cut of Rs. 17 lakhs under Stamps. That was made not because it was
desired that the expenditure should not be incurred, but because it was
proposed that the expenditure should be transferred from revenue to
capital. In view of the fact that the Government of India have not had
time to decide what action they will take in regard to that particular cut,
there is a possible doubt, perhaps not a probable doubt, as to the size of
the surplus. If that charge were to be met from capital, some part of it
would of course have to be met from this year's vote, some part of it
would go to increase the expenditure of future years. The surplus, there-
fore, stands at 74 lakhs as in the Budget, subject to some possible addition
perhaps not probable, in respect of the 17 lakhs cut under head of Stamps
for the Security Printing Press at Nasik.

-

THE INDIAN FINANCE BILL.

Mr. President: The House will now resume the consideration of the
“PFinance Bill. There are two amendments on the paper, one to reduce the
salt tax to twelve annas and the other to reduce it to eight annas. 1T
-will take the larger reduction first.

Mr. 0. Duraiswami Alyangar (Madras ceded districts and Chittoor:
‘Non-Muhammadan Rural): Sir, I rise to move:

« That in clause 2 of the Bill, for the words ‘ one rupee and four annas’, the words
< gight annas ’ be substituted.”
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8ir, we have all along been discussing on the floor of this House statistical
juggleries and somersaults. Yesterday, it was a day of laymen’s paradoxes.
I found my Honourable friend Mr. Jamnadas Mchta proceeding to Sir
Basil Blackett with a rupee and asking for an exchange. He gave him
1s. 6d., but Mr. Mehta returned 2 shillings and came back with 1s. 4d.
8ir, to-day it is the poor man that is knocking at the door of Sir Basi
Blackett. It is not an economist, it is not a Jevons or a Keynes who is
sending & visiting card to you but it is the poor mun who is rudely knocking
at your door. This poor man was yesterday sitting in a corner of the
visitor's gallery and heard an eloquent speech from my friend Maulvi Abul
Kasem that Honourable Members on the Government Benches were not
short of hearing, nor short of understanding. He shook his head and said
that there was at least one Member on the Treasury Benches who was
stone-deaf and that was the Honourable Sir Charles Innes. He said two
weeks ago he knocked at his door for a conveyance on the railway. He
found no response and he was told that poor passengers must pay for the
convenience of the rich. To-day, Sir, T knock at the door of Sir Basil
Blackett, who is quietly going away. I wish, Sir, he would wt least be
present to say ‘‘No’’ -rather than go away quietly without saying ‘‘Yes’’ or
‘lNo’l.

Sir, it is Professor Fawcett who said that a man’s right to eat salt
must be as free as his right to breathe air or to drink water. But, in
this Government, Sir, he cannot have his salt. I consider, Sir, frankly
speaking, that any Government which goes to a poor man when he is.
about to swallow his gruel with a little salt in it and tells him, ‘‘You must.
pay me a pice before you can drink that'’, if that is the policy of any
Government, it is melancholy meanness. I tell you, Sir, you have no right.
to tax a poor man’s breskfast. You may tax anything you please. But,
Sir, to say that he cannot have his breakfast before paying his pice or two-
pice to you, I consider that, Sir, to be most unjustifiable. Sir, on the-
last occasion when I was moving in this Assembly for a cut, perhaps an
alarming cut, in the Demand under Salt in order to press this question, I
was stopped in the middle, but I proceeded so far as to satisfy this House:
that at least 20 lbs. per head is necessary to keep a healthy existence. I
found no contradiction to it except that my Honourable friend Mr. Lloyd
wanted me to give only a margin for babies. Sir, I proceed from that point
and point out to you that this Government have not till this day chosen to-
give the poor man in India 20 lbs. of salt per head. In the year 1882 Lord’
Cromer made an analysis and stated that Madras was consuming 12
Ibs. per head, Bombay 10 lbs., Bengal 9°16 1lhs., the Punjab 75 lbs., the
United Provinces 6 lbs., and Sind § lbs. That was the poor quantity of
salt consumed, and he added a prayer and a pious wish that if only the
salt tax was reduced the consumption would increase. (Mr. A. H. Lloyd:
‘““When was that?’’) In the year 1882 when I think the salt tax was at
Ra. 2. Bir, instead of that, from the year 1888 up to 1902 you kept the
salt tax as high as Rs. 2-.8. But, Sir, it requires no argument to convince

.you that, as you reduce the salt tax, the consumption increases. In the
year 1902 the salt tax was Rs. 2-8 and the consumption was 8°2 crores
of maunds. In 1903-4 when the salt tax was reduced to Rs. 2, the con-
sumption rose to 3'82 and 8:97. In 1908 when the salt tax was further
reduced to Rs. 1-8, the salt consumption grew to 4'11. In 1907—15, wheir
the salt tax was further reduced to Re. 1, the consumption of salt grew
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from 4°27 to 5°22. In 1916—22, when the salt tax was again raised to
Us. 1-4, the consumption came down and it was ranging from 4°41 to 5°12.
In 1914 it was 5°22 and in 1921 it was 4.78, although 1 am sure the popula-
tion was increasing. 8ir, this shows conclusively that in the matter of
levying salt tax you are not adopting that wholesome financial principle of’
raising an expanding revenue on an expanding consumption under a
diminishing scale of duties.

Sir, if you compare the cost of production of salt with the tax that you
levy and the price that the consumer pays, you will find that the figures
are abnormal. The cost of production of one maund of salt is about onc
anna and a half or roughly two annas and not more. In one of your
figures 1 found it to be 1-6 annas as the cost of the production of one:
maund of salt. Now, Sir, if on this cost you levy a tax of Rs. 1-4 you are-
levying a thousand per cent. In regard to the salt tax under the Act
1 know you are entitled to put even 2,400 per cent. on the cost of produc-
tion of mlt. If for the production of a commodity & particular cost is-
neoessary, can the tax go to such an extent as 2,400 per cent. or even.
1,000 per cent. as at present? And in the matter of the price which the
consumer pays for thig salt, you will find, Bir, that in 1922 in Madras.
the price per maund ranged from Rs. 2 to Rs. 3-4. In Bombay it was:
Rs. 2 to Rs. 8-8; in Bengal it was 3-1 to 4'1; in the United Provinces it
was Rs. 2-8 to Rs. 3-9; in the Punjab it was Rs. 2-4 to Rs. 2-8; in Burma
it was Rs. 2-0 to Rs. 5-4; in the Central Provinces it was Rs. 8-4 to Rs. 4-2;
in Assam it was Rs. 8-7 to Rs. 4-5. 1f that be the exorbitant pricc which
the consumer of salt has to pay for salt which does not require more-
than & couple of annas for production, Sir, is it justifiable that such a
tax should be raised? It is said that after all a tax of Rs. 1-4 is not a
heavy burden upon any tax-payer. Sir, the extent of the burden, as-
Caxton says, depends on the total amount paid by the consumer con-
sidered in relation to his income. And viewed from that standpoint, we-
find that at least four days’ income of & man in India has to be set apart
for the salt he consumes, whereas in France I am told half a dey's income
is enough and in Germany one day’s income. Sir, I have already pointed
out on a previous occasion that if only you reduce the salt tax you are
sure to incresse the consumption of salt. You are thereby improving the-
health of your subjects. On the other hand, it is most regrettable to-
find that the Government of Indis do not recognise the virtues of salt.
Sir, salt is the very nectar of hfe. Your liquor and opium I8 the very
poison of it. But how do the Government of India deal vylth these two-
things? They place both salt and liquor on the same ba'srs. Up tq tl.le
st of April 1924 Sakt and Abkari formed one department in all Provincial
Governments. They were placed under the same agency. Fortunately,
from the 1st April, 1924, thev have separated t}w Salt Department from
the Abkari Department, and I take it as & sign that the Government
recognise that virtue and vice must be separated. I.f that, 8ir, be your
view, I think I have hope that you would marcl} Btl]} further and make
it your distinct programme that liquor must be diminished and salt must

be increased.

Sir, T am told that if the salt tax is reduced, the revenue will suffer, and

that has been the alarm of several people. I consider that if the salt tax
is reduced, and the consumption of salt increased, there is not much
fear about your finance. If according to my estimate India require &
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crores of maunds of salt both for men and for cattle and if you gradually
raige the production to that extent, I arh sure your revenue will never
suffer, even if you put the salt tax at eight annas, and I dare say that one
day you must have the salt made free in this country. Leaving a margin
of 1} crores, if you take 6 crores as the quantity of Indian salt that is
consumed—because I can never say that India cannot produce as much
8s is necessary; it is admitted by the Government that the salt mines in
the Punjab are inexhaustible; it requires n. admission from the Govern-
ment that the sea on both sides is inexhaustible; there is absolutely no
fear that the sea will ever become a fresh water pond, and so long as we
have got the seas on both sides, so long as you have the Sambhar Lakes
in Rajputana, so long as you have got the mines in the Punjab and Kohat,
there is absolutely no fear that we will not be able to produce as much salt
a8 is necessary for consumption in India, and even for export to other
.countries. But the unfortunate thing is with reference to the views of
my friend Mr. Willson and Mr. Neogy or Mr. Kabeerud-Din Ahmed. I
should not forget him, otherwise he will interrupt me. (Laughter). Sir,
‘they are very anxious that they must have only Liverpool salt. They will
have German salt. ‘Why? They have not cxamined the chemical com-
ponents of that salt. They have not examined what exactly the Liverpool
salt contains and what the Indian salt does not contain. They are carried
away probably by the colour of it. They think that the Indian salt, the
Madras salt, i8 coloured salt, that it is black salt, whereas they want white
salt. They want white salt to lord over black salt. I ask them, why not
the white race to lord over the brown race? If the white race is mnot
going to lord over the brown race, let not white salt lord over our coloured
salt. In other respects, I can assure you that chemical analysis has not
shown Indian salt to be inferior to imported salt, but you are not going to
take that. All the same I can tell you that with 6 crores of Indian salt,
you can raise 8 crores of your revenue, and for the 1} crores which you
are importing into Bengal, you must necessarily levy a tax of Rs. 2 per
maund and raigse 8 crores. Both these will thus give you Rs. 6 crores.
Now, Sir, what is that partiality for the imported salt? Is it a protection
for the foreign salt? This policy is not of this day. I find that this
policy was enunciated in the year 1836. The East India Company then
endeavoured to hold the balance evenly between both the salt manufactured
in India and the salt imported into India.

The Honourable 8ir Basil Blackett (Finance Member): I rise to a point
of order, Bir. Is this speech in order on this motion” to reduce the salt
tax?

Mr. O. Duralswami Aiyangar: I knew, Sir, that the Honourable Member
was siming to raise a point of order. I am not asking him to raise the
tax to Rs. 2. That is not my motion at all. I am only suggesting the
way in which a deficit in the revenue can be made good by their own policy.
T am not at all asking him to raise the tax over the imported salt at
present. That is not the demand which T now make. I already knew that
it will be irrelevant in a Finance Bill and knowing that I once sent in a draft
Bill for amending the Indian Tariff Act, but unfortunately His Excellency

“the Governor General did not give sanction to it. I know that I can not
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ask this House now to raise the tax on imported salt. I am only sug-
gesting to the Government how the financial aspect will not suffer if only
they adopt these methods, and it is in their hands to adopt these methods.”

Now, Sir, originally the imported salt bore a duty of 5s. to 8s. whereas
Indian salt had only to pay 1s. 6d. a maund. Then the East India Com-
pany laid down that policy in 183868. There were protests as usual, and
Lord Dalhousie, Governor General of India, in a minute, dated September
11th, 1852, said:

‘“ Under the existing system no injustice is done to the importer of salt, but a
great and growing injustice is inflicted on the Indian producer of the article.’

But there was, as usual, a row in Manchester and in Lancashire. The
cotton manufacturers wanted to lessen the import duty and they wanted
to make up the deficit by the salt duty. There were other interests in
England which agitated about this matter and the result was it has been
equalised. It is not the fault of India, and I ask the Honourable Member
to rectify it, if he thinks that the finances will suffer. But all the same,
I must admit that, so far as the Indian salt is concerned, I want the
tax to be 8 annas for the present. As for making good the financial
deficit, as I said, the matter is entirely with Sir Basil Blackett. It is
open to him to get sanction at any time and to give notice of a Bill to
amend the Indian Tariff Act. But he must not say as Sir John Strachey
said, whose words I always remember. He said:

“ 1 have not ceased to be an Englishman because I have spent the greater part of
my life in India and have become a member of the Indian Government. * * I am
not ashamed to say that while I hope that I feel as strongly as any man the duties
whieh I owe to India there is no higher duty in my estimation than that which I
owe to my own country.” .

That is what he said with reference to the cotton excise duty. I ask the

Honourable Sir Basil Blackett to take a different view. He was born in
India, and therefore I have no doubt that he will find his way to see

that the finances are equalised by a change in the system of duty between

Indian salt and English and other imported salt.

Now, B8ir, far from making the Indian production of salt satisfactory,
what is it you generally do? You are reducing the production of salt
in India and you are increasing the import from other countries. In 1921-22,
Madras sent to Bengal 622,176 maunds of salt. In 1922-28, they sent only
397,374 maunds. In 1928-24 Madras sent absolutely nothing to Bengal.
Why? The reasons are given by the Madras Government to be ‘‘larger
imports of foreign salt, high freights demanded for transport by sea from
Tuticorin, etc., want of gola accommodation in Calcutta for Madras salt,
and enhanced rate of salt duty in 1928-24."’ These are all causes which
are avoidable, which are in the power of Government to avoid. On the
other. hand, Sir, how does the imported salt stand? In answer to a
question of mine Sir Basil Blackett said:

“ The quantity and value of foreign salt imported daring the last four years is as follows —

Tons. Value,

Rs.
1920.81 . . . . . . 620,984 2,28,13,450
1921-9¢ . . . . e . 413497 1,61,68,057
19238 . ., ., e o 8542138 1,68,79,854
138324 . . . . ° 474,608 1,10,36,070 »*
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But the more material part of his answer is this:
' The chief obstacle in the way of Indian salt displacing foreign salt is ‘neither
the incapacity of the factories in India to produce a sufficient quantity mor (in the
case of some Indian salts) the superiority of -the imported article; it is the question
of freight. Foreign salt is usually. imported in vessels which come to India for export
cargo and it is not possible. . . . "

Mr. President: The Honourable Member is straying away from the salt
tax. He is now dealing with the whole business of the manufacture
and transportation of salt, which is not in order.

 Mr. {. Duraiswami Alyangar: I am only showing that by raising the
indigenous production to 9 crores there would be no fear of losing finance
by u reduction of the tax.

Mr. President: As I have pointed out, the Honourable Member is
entitled to indicate that as a part of his argument, but he is not entitled
to make it the main part of his argument, which he is now doing.

_Mr. O. Duraiswami Alyangar: I shall only finish that sentence; other-
wise BSir Basil Blackett’'s answer will remain incomplete in the pro-
ceedings— '

13 Noow,

. either for coasting ships or for the railways to quote freights which can
compare with the favourable rates offered by vessels which would otherwise have to
come to India in ballast.” '

Sir, that is no justification for not producing a large quantity of salt. It is
vour duty to conduct a propaganda that the eating of more salt is
healthy to the people. It is by starting a large number of factoried that
you can make people consume more salt. The more salt people eat the
more healthy they are, and if they are more healthy they .will give you
taxes in other ways und you need not be anxious about that. I am anxious,
therefore, that we must make the manufacture of salt a private enter-
prisc on s modified license systetn, which will solve the unemployment
problemn to a great extent, and people will become more prosperous and
pay more.taxes in other ways. It is often said that the salt tax is the
only tax which can reach the masses directly and it is the Duke of Argyll I
believe who started that pet theory to which Lord Olivier gave a death-
blow. But I ask, is the poor man paying only -the salt tax to you and no
other tax? Is there any tax of Government to which the poor man does
not contribute? Is he not paying his quota to your stamp revenue? Is
it not the poor man that is driven into courts more than the rich man and
is not a large number of the judicial and non-judiciaul stamps bought by
them? Ts it not the poor man that really pays you the income-tax? Is it
the creditor that pays you or the debtor? It is taken from the debtor
and paid you. The hand of the rich man pays to you but it is the purse of
the poor man that really pays you. What about land revenue? Is it not
contributed by the poorest agriculturist? Is there any tax under this
Government to which the poor'man does not make his contribution directlyv
or indirectly? Then, 8ir. what is the justification for your saying that wc
must charge salt tax, otherwise the poor man will not pay any tax at all?
There is no man who is exempt from making a contribution to the finances
of the country. . On the other hand, T would go a step further.snd say
that the poor man has absolutely no necessity to pay you any tax. He has
nothing_to safeguard. He cares r'i.ot for your police or the militery. ; It is.
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the rich man that requires your polico and not the p?r pag. §till.I am
pa ‘inf you and why do you want me to pay more “ Ah " whiy do you
take aWay even a portion’ uf my food for the benefit of the rich people and
for ‘the benefit’ of your administration? I may say to Sir Basil Blackett
that it is entirely in his hands to make his Budget balance. It is entirely
in his hands if he' overcomes all kinds of embarrassment that he comes
across in the course of his duties. Generally in' @& humorous way at
the time of presenting the Budget in this House he tefls us that he fecls an
embarrassment whenever there is a surplus. That is not the cmbarrass-
ment that he really feels. The embarrassment is all in his chamber before
he prepares his finance statement, and that was given out frankly by one
of his predecessors, Sir Edward Baker. He said: '

**1 have now been connected with the Finance Department of the Government of

India for five years continuvusly snd .during the whole of that period I do not believe
that a single day has passed on which I have not been called upon officially to assent
to an increase of pay of some appointment or group of appointments, to the reorgarisa-
tion of some department, or to an augmentation of their numbers.”’.
Have you overcome that cmbarrassment? If you have, you will show a
greater surplus to us here. If you reduce the salt tax and want money,
here is my Honourable friend, Mr. Rama Aiyangar, for whose figures I
have always had a trembling admiration. He has got the duplicate keys
of your iron safes with him and he will show you where you can get money
from your safes. Drop once for all the idea of levying the salt tax for
revenue purposes. If you are commercialising your Postal and Railway
Departments, commercialise the Salt Department if nccessary and make it
self-supporting. But do not ask for any revenue from it for your other
administration purposes. I beg of you therefore on behalf of the: poor
to reduce the salt duty to eight annas.

Mr. N. M, Josh#¥(Nominated: Labour Interests): I have great pleasure
in supporting this motion. This is not the first time that I have spoken
in the House on the question of the salt tax. Onmly a few days ago I
stated that the salt tax is a tax on the manhood of this country. Every
one has to take salt whether he is poor or rich, and if you tax salt, you
tax everybody. It is a poll tax which was hated in this country even
in historic times.

I feel, Bir, that the right principle of taxation is that it is only those
people who have got some sftplus over and above what is required for the
maintenance of themselves and their families that should be taxed. People
who have not enough money to maintain themsclves and their families
must not be taxed at all. Those people who do not earn sufficient for their
maintenanee and the maintenance of their families, I believe, owe nothing
to this Government or to any Government. It is the duty of every Govern-
ment to see that all human beings under its care are fed properly and
¢lothed properly, and as long as it is not done, that Government does not
perform its duties towards those people. 1 therefore strongly feel that
it is not right for any Government to impose s tax which falls upon people
without any reference to their income or their ubility to pay the tax after
mgintaining themselves.and their families. From this point of view, there
q’!@qnqt_be' any tax worse than'the salt tax and T shall therefore oppose the
imposition of that tax even to the smallest extent. Tt has been said that
the_ihgidence, of the salt tax is. o 'very small ove, that it is only three annas’
o fqr anngg per head. But, there are a number of people in' this country,

. Ty e
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and their number is very large, who should not be taxed at all. The burden
may be small, but that burden cannot be placed upon people who cannot
bear any burden at all. Then, Sir, my Honourable friend Mr. Duraiswami
Aiyangar has already pointed out that the burden of the salt tax is not
the only burden upon the poorest people. The largest part of your import
duties falls upon thém. The Honourable representative of the Indian
Merchants’ Chamber and Bureau has, I am told, given some statement to
the Honourable the Finance Member. I find that that statement as
regards the incidence of the customs duties is not yet published, but if that
is published and is in my hands, I am quite sure I shall be able to show
that the largest part of the customs duties is paid by the poor and not
by the rich people. Bir, there are many items in our customs duty which
fall upon the poorest people. We have a large import duty on cloth. We
have a large tax on kerosene. We tax matches and several other articles
which are very necessary for the masses. All this burden falls upon the
poorest people without any reference to their ability to pay the tax. 1
therefore say that the salt tax is not the only tax which the masses in this
country pay. The burden of taxation upon them is very heavy. Unfor-
tunately every time a small tax is levied, Government and those who
support them say that the burden is very small. 8ir, that was stated in
this House in the Bimla session when the steel duty was levied. Then,
8ir Charles Innes on behalf of the Government stated that the duty on
agricultural implements will fall upon the people by only one anna per man
or some such thing. Then again the duty on wire nalls will be also half
an amna or one anna. Sir, there are hundreds of such duties which fall
upon the masses in this country by one anna and two @nnas and these
small bits make a very large amount. I therefore think that although
no burden should fall upon people who do not get sufficient to maintain
themselves and their families, the burden which falls Wpon them to-day is
very heavy. The Honourable the Finance Member may say that he wants
money and money must be forthcoming. There is no doukt that if the State
wants to spend money on several objects money must be forthcoming, but
he must take that money from those people who can afford te pay. Our
income-tax has not yet reached its limit. It is the lowest perhaps in any
part of the world . There is a source from which you can pet meney. There
are several other luxuries which you are afraid to tax. If there is & tax on
motor spirit, you show your greatest anxiety fp reduce it.

Pandit S8hamlal Nehru: That affects the poor also.

Mr. N. M. Joehi: If it affects the poor, it affects the rich more. That
is the reason why Government are very anxious to reduce it. I therefore
feel that it will not be difficult for Government to get the revenue which
they may lose by the reduction or even the removal of this salt tax. More-
over, Sir, in this year's Budget the Honourable the Finanes Member
has set apart a sum for the avoidance of debt. I do not know why the
Honourable the Finance Member should be in a hurry to pay off our national
debt before taxes which are absolutely wrong in principle, such as the salt
tax, are removed from the Statute-book. After all, the national debt of
India is not a very large one. If you compare our national debt with the
national debts of other countries you will find that we are in a véry good
condition. I therefore do not know why the Honourable the Finsnce
 Member should set apart a large sum of money for the avodance of deb$
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before removing the salt tax. The Honourable the Finance Member may
say that if we do not pay our unproductive debt we may. be throwing a
burden on future generations. Sir, I am not prepared.to throw an un-
reasonable burden on future generations, but if there is an unproductive
debt which we owe to others certainly we have got ih our possession
large properties, a8 was shown by one of the Menibers of this House,
which will be valued at more than our unproductive debt. I therefore think
that it is a wrong policy on the part of the Honourable the Finance
Member to set apart a large sum for the avoidance of debt before those
taxes, which are wrong in principle, are removed.

Then, Sir, my Honourable friend Mr. Dyraiswami Aivangar has pointed
cut that if you reduce the salt duty by 12-annas or to any amount, your
income from the duty will be proportionately larger on account of the larger
consumption of salt, which is in the interests of the good health of the
people of this country. 1 therefore think that even from the point of view
of revenue the loss on account of the reduction of duty will not be pro-
portionately the same; the loss will be much less. I therefore think that
this motion made by my Honourable friend Mr. Duraiswami Afyangar
should be carried by this.House.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, a similar amendment stands in my name and after what has fallen
from Mr. Duraiswami Aiyangar and Mr. Joshi I need not dwell at length
on the many aspects of the question that is before this House 1 only
want to say one or two words with respect to my amendment. It has
been gaid that the finances of the country will suffer unless you impose
this tax. This tax cannot be justified on moral grounds, because no man
far less a Government has any right to steal.. I say advisedly that no
one has any right to steal. This tax is nothing but stealing the poor man’s
food. 1 have seen in Rajputana and Bengal, labourers taking their bread
or rice simaply with salt and nothing else and they cannot have a sufficient
quantity of it. In Bengal the labouring classes have no other food but
a few morsels of rice and some vegetables which are to be found on the
river banks or tanks. These things they boil and they cannot eat them
without salt and you deny it to them by imposing a tax on salt. No
Government has any right to tax the food of the poor people of a
country and I am not aware of any country in the world where a tax on
salt is to be found. I therefore submit that this is a tax which cannot be
justified on moral grounds.

Further we have to remember that India is an agricultural c:untry and
that agriculture is carried on by cattle and the quality of the cattle has
been deteriorating at least in Bengal. Why? Because they cannot give
the cattle a sufficient amount of salt. Not only that. For the raising of
the crops a certain amount of salt is necessary in various parts of Bengal.
That being 8o, you are vot only helping the deterioration of tue cattle of
the country but also helping in the growing of less crops owing to want of
manure. Such being the case, I think it is high time that we, the represent- -
atives of the peaple;those who dethe here with the votes of those who really
feel the pinch of his thx, think it is our moral duty to see that their food
is not taxed and therefore I enter my humble protest against the levy of
any salt duty; and, as we know the temper of the Government at the
present moment which is not inglined to abolish the tax, I propose a reduc-
tion to 8 annas par masund-and T move the amendment which stands in my
name for reducing the salt tax to 8 annas. .
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" ‘Kuitlar Gadgarand Sfdha (Bhagilpur, Purhes and Santhal Peraganas:
Non-Muhammaden): 8Bir, my amendment is 'to substitute 12 anhas for
Rs. 1-4-0 but I would like to make miy remarks at the present stage of
the debate and vote for it when the time comes. While agreeing with
the contentions as to the undesirability of the salt tax, 1 look at the
question from another stendpoint also. I want to do away with the con-
sumption of foreign salt in this country. Although I hate the salt tax
very much, I hate the consumption of foreign salt much more and I shall
confine my remarks to that aspect of the question. Those who listened
to the debates on the Demands for Grants under the head Salt and on the
salt policy of the Government, last week, and those who have interested
themselves in this question, will agree with me when I say that India
can produce salt in sufficient quantity to meet her own requirements.
India eats foreign salt not because she does not possess enough salt but
because she has to undergo an unfair competition with the foreign countries
which send salt to her. In spite of the fact that some of the Indian coasts,
notably Orissa, are unworked, in spite of the high freight at which it is
possible to carry it from one part of the country to another, in spite of
the country’s being handicapped in every possible way, it must be noted
that only one-fourth to one-third of the salt consumed in India’is imported
and almost the whole of that is consumed by only the provinces of Bengal,
Bihar and Orissa, Assam and Burma. My intention is to manipulate the
tariff in such a way as to frustrate the advantages of the tramp ships that
come from the United Kingdom, Germany, Spain, Egypt, Aden and
Dependencies, Italian East Africa and other countries loaded with foreign
salt; and I shall try to show to the House before I sit down that it is
possible to enable India to eat her own salt, it is possible for the Govern-
ment to avert the scarcity of salt, like the one that tock place during the
great European war, and it is also possible to do these things without
any loss of revenue. We have inexhaustible supplies of salt in this country;
if only we could work them and distribute it throughout the land it would
be enough. We can obtain salt from solar evaporation, boiling and from
rock mines that are rich and abundant. We have only to overcome the
obstacle of freight. We can do so by reducing railway freight or by giving
bounties. But I do not want to enter into the question of reduction of
railway freight at this moment, and there may be some who may object to
the giving of bounties, for they may contend that it will diminish our
revenues. I would therefore suggest another way to the House. My sug-
gestion is that the duty on imported salt should be raised by the Govern-
ment to Rs. 2-8-:0 per maund; and I would ask the House.to agree with me
that the duty on manufactured salt be reduced to 12 annas per maund.
Lot us calculate its effect on the next vear’s revenue. From the Memoran-
dum that has been given to us along with the Budget cstimates we find
that the revenue from manufactured salt chiefly for the budget estimate of
1925-26 is expected to be from North India Rs. 1,79,71,000, from Madras
Rs, 1,48,10,000, from Bombay Rs. 1,64,55,000, making a total
of Ra. 4,92,36,000 which is expected from the consumers of
manufactured salt. The amount of salt extraction which that
represents is approximately 804 lakhs of maunds. That is so far as manu-
factured salt is concerned. Now as to imported salt, which is consumed
chieflv in Bengal and Burma. The total duty expected on this kind of salt
from Bencal and Burma is Rs. 2,11,67,000, which means that approxi-
matelv 168 lakhs of maunds of ealt will be imported into the country. Now
804 1akhs of maunds of manufactured salt at 12 annas per maund will bring
in Rs. 2,95,00,000 in all; and 168 lakhs of maunds of imported salt at
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Rs. 2-8-0 per maund would yield approximately Rs. 4,20,00,000. -Thz2
aggregate revenue from both would therefore be about Rs. 7,15,00,000 in ali;
which is very largely in excess of the total salt revenue estimate of this
year, so that, there will be no loss of revenue if the Government adopt this
course. It will further make imported salt more expensive than the manu-
factured indigenous salt and will give an impetus to an indigenous industry
of the country, thereby making it possible for Indians in most 8 of the
-country to eat Indian salt at & comparatively lower cost than they can ab
present. Now, Sir, it might be said that Bengal and Burma will suffer. I
have little hesitation in saying, since I heard my Honourable friend Mr.
Fleming the other day, that Burma will be_the last to object to anything
which will be conducive to the growth of the indigenous salt industry. It
is no pleasure to her to eat foreign salt, and I venture to say that
the enhancement of the import duty on foreign salt will give an
impetus to the development of her lost salt industry, and when it
has been estpblished she will be in the happy position of buyin
her salt cheaper than even the present rate. Then I turn %o appe
to Bengal. I know she will not be taxed more than what she has
already been taxed. Up to the year 1903, we know, she had been taxed
Rs. 2-8.0 per maund for her salt, and again in 1922 and 1923 she was taxed
the same amount, and it was by the desire of the Government. Now I
appeal to Bengal in the interest of the revival of the salt industry in this
country, in the interest of giving increased employment to the labourers,
as well as for the sake of removing the odium that India takes foreign salt.
I would remind her of the declaration she made during the Swadeshi move-
‘ment days and hope that she will Fave no objection to the rate of tariff
proposed by me. B8he shall undoubtedly have to pay a little more, but
compared with the relative advantage to the industry of the country as a
whole I am sure sha will not grudge it, 1 once again appeal to Bengal's
self-sacrifice and political sagacity, and hope that she will have a broad
outlook and greatness of purpose.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official): Sir, Mr. Duraiswami Aiyangsr in moving his Resolution
fired off words as hard as he could for no less than 25 minutes on a subject
which comes before this House year after year. "I listened to him with some
attention but I was unable to discover that he produced a single new argu-
ment beyond those we have heard each year hitherto. Mr. Joshi, whose
interest in the subject is shown by his absence at this moment, also thought
it his duty as the poor man’s champion to address the House, but he for-
tunately let us off with 8 minutes, and he also has disappeared from the
House, Bir, the argument that Mr. Duraiswami Aiyangar tried to make
was that well-worn old one about taxing the poor man: and of course he
vrought in the free breakfast table ery. Now, I shall take him up on that,
because I hope to-morrow to put before him a very much better case for
the alleviation of taxation of the poor man on foodstuff. However, the

» point that T want to make is the hollowness of this debate. The House is
obviously bored with it after so many years, and will note the inconsistency
with which the Honourable Member from Madras can get up to-day and
seriously argue this case when in the debate on the 7th March for a cut
of Rs. 100 in the Salt Vote, he did not see his way to vote ngainst the
Resolution put up by Mr. Venkatapatiraju wherein a concrete proposal
was made that the duty on imported salt should be raised up to Rs. 2
and that there should be a reduction of the tax on the local article.
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Bir, I do not propose to take up the time of other Members of this House.
The only other point I want to make is this. I considered it a
mistake last year that the House unfortunately did itself out of a ocertain
amount of revenue which we might have had, had the Government's pro-
posal of a Rs. 2 duty been then accepted. We should then have had a
much larger reduction of the provincial contributions, which should have
begun las$ year, and we should have had a second reduction of the pro-
vincial contributions this year. We should then by this means have been
about half way through with their extinction now. The point then, it
seems to me, resolves itself into this. If you want to reduce the duty on
salt, all you do is practically-to give each fumily something like one pie
per week—some perfectly ridiculous figure which they cannot trace in their
budget, and which they cannot see. What happens is, that it will merely
go into their ordinary purse and disappear again without their being any the
better off. If we mainfain the salt tax, as I think we ought to do, and put
the money into the Provinces by a reduction of the provincial contributions
as often and as much as we can, that would be far better. The reduction of
the provincial contributions practically means that the Provinces will spend
the whole of that money on education and sanitation for the benefit of
the poor man. Let us leave to them the spending of that money instead
of giving it in useless driblets to an imaginary object; let us give it to the
Provinces that they may spend it, not dribble it away in revenue but spend
it in capital expenditure on irrigation, water-works, drainage and the
improvement of education, health and sanitation throughout the country.

Mr. Narain Dass (Agra Division: Non-Muhammadan Rural): Sir, there
is a similar motion which stands in my name, and I beg to move:

“ That in clause 2 (1) of the Bill, for the words ‘ one rupee and four annas’ the
words ‘twelve annas’ be substituted.’

Sir, I do not look upon this problem of salt as a hackneyed ome. In
spite of the very confident assertion from the official Benches, in spite
of the vast literature that they have built up in support of this tax, the
instinct of every man prompts him to say that it is the most unjustitiable
tax. In addition to what has been said by the other previous speakers,
I will try to draw the attention of the House to a few aspects of the ques-
tion. In 1928-24 the salt duty stood at Rs. 2/8 a maund, and what do we
find? The total consumption of the year somehow or other came down
to be narrowed to 8.80 crores of maunds. We find, in spite of all the
arguments advanced in support of overstocking and understocking, that the
total consumption of salt during the year 1923-24 came down to only 8°80
crores of maunds. (The Honourable Sir Basil Blackett: ‘“ What does the
Honourable Member mean by ‘ consumption '?’') 8ir, the total issue of
salt came down to about 3°80 crores of maunds. Well, I think some allow-
ance must be made for the factors of understocking and overstocking, but
the vast difference disclosed cannot be explained away in that way. Wha
is the implication? The clear implication is that the people consumed less
than two-thirds of what they did when the salt duty stood at Rs. 1/4 a
maund, and it clearly shows, Sir, that this duty is in many ways hampering
the free use or rather the full use by the people of this most necessary
article of diet. 8ir, it is not a question of salt duty only. We know that
this Government are committed to certain views in the matter of finance.
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Whenever any reduction is urged, they require of us that an alternative
tax, an equivalent substitute, should be given to them. That means that
thejr financial system, their system of taxation, is so well arranged, so well
caloulated, and in fact they are living from hand to mouth, and that the
least difference or the least change in any item would break down the
whole edifice of their financial system. Well, Sir, that js not right. Most
of us think that certain objectionable forms of taxation must go even at-
the sacrifice of some revenue. It is no business of ours to find out an
alternative tax. But in this matter, at any rate, looking at it from the-
point of view of consumption. there is every likelihood that the consump-
tion, if you kring down the duty to a lower figure than Rs. 1-4, will go up.
It may be that in the long run we may not lose any part of the revenue-
budgeted for the year 1925.26. Even supposing that we may have to-
lose & part of it, I do not think that that would mean a mere waste of
money. Sir, the manufacture of salt before the Government made it a
monopoly was a very common industry in India. Almost every district,
or I should say most districts could easily manufacture their own salt.
There are old people living even now who say that most of the Indian-
States and most of the districts used to manufacture their own salt.
And then there is another aspect of the question, and that is that the
manufacture of salt as a monopoly of Government has gone in several’
ways to raise its selling price. Let us consider the position. 8alt is issued
from two or three centres only. We cannot have it at Muttra, which:
used to manufacture it in large quantities; we cannot have it at Bharatpur,
which used to manufacture it in even larger quantities. We must go to the-
Sambhar Lake or we must go to the Punjab. If any of us prefers the:
taste of the imported salt, then we shall have to go to Calcutta or Madras.
It has been narrowed down to a few places of manufacture, and there-
comes in the question of freight also which certainly muakes such a vast
difference in the selling price of salt. Waell, Sir, that factor at least was.
utterly wanting when the Government monopoly had not come in, when
every district or at least those districts where conditions were favourable,
could manufacture it. At least the prices were more equal. There was:
not this vast difference between the prices. Sir, as this is a question
whete the Government can easily find money for a trifling reduction that
I am proposing, it really passes my imagination how they codld sev up-
a plea of want of funds. I may simply refer to a few aspects, in passing,
of the Budget that we are just dealing with. This Government can afford’
to waste a lot of money in Waziristan in making roads and in putting-
garrisons here and there. It can very easily write off our loans and advances .
to Persia, although it may be called only a book adjustment. And when
this Government come to deal with the recommendations of the Lee Com-
mission, the question of the finances does not arise at all. A crore and a
quarter drop in anyhow. It may come from certain economies, from certain
reserves or from certain reservoirs, but the money is forthcoming all the-
same. At anyv rate, the questinn of the lack of funds does not arise at all.
Sir, what the Government are committed to is this. In spite of the vast
fresh burden of taxation” which is variously estimated at 50 crores a year,
Government’s financial formula is that so long as the provincial contribu-
tions are not wiped out, no tax, however burdensome, can he taken off.
We do not stand for this view. It is not merely the question of salt,
it covers a wider field of financial operation. They want to retain a huge
burden of fresh taxation. They want to spend money on so many other -
things. They want to raise the pay of the higher services. They want
to pay them handsome allowances and supply them with medical aid
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and what not. In their military enterprise they will go on wasting or
‘spending or throwing away crores of rupees on Waziristan and other
mneighbouring countries. But when it comes just to give a very little relief,
they say that that is not an item in their fiscal gospel. Well, Bir, it is
to demolish that financial formula and just to allow the voice of the people
to be heard which, at least in this matter, finds a very good expression in
80 many amendments that stand on the paper for the reduction of the
salt duty, that I appeal to the House to carry this motion through. With
these words, Sir, I move my amendment. :

Several Honourable Members: I move that the question be now put.

Mr. A, H. Lloyd (Member: Central Board of Revenue): Sir, the merits
and the demerits of the salt tax have been the tilting ground upon which
riumerous .conflicts have been fought and I am not going to enter into
conflict in that arena myself. What we are faced with to-day is the passing
-of a Finance Bill which, amongst other things, is designed to fix the rate of
«duty on salt, and the Bill is introduced in order to enable the Government
to collect the revenues during the coming year which will meet the ex-
renses that are anticipated, leaving any surplus that may result to be
disposed of as may be decided in consultation with the House. 1 would
merely remark on the question of the general merits of the salt tax that it
.8 & tax which we have always had with us and that it is a tax which is
Tesorted to by very many countries other than India. Mr. Amar Nath
t'utt, when he made a statement to the contrary, was, I ain afraid, only
¢xhibiting the incompleteness of his studies of the subject. Kumar
-Ganganand Sinha and the Honourable Mover of this amendment have
shown quite clearly that for their part the proposal is at least as much
.designed to force the Government to impose a protcctive tariff against im-
rorted salt as it is designed to relieve the poor man of the incidence of a
-duty to which they object. This, again, is & point which it is hardly
appropriate at the present moment to discuss on its merits. I shall merely
draw the attention of the House to the financial results of the suggestion.
In the first place, I must point out that Mr. Duraiswami Aiyangar is not
innocent of performances such as he desoribes as statistical jugglery and
somer-saults when he attempts to prove that the reduction of the duty to
8 annas would yield such an enormous increase in the consumption as from 5
crores to 9 crores of maunds in a year. TFigures for the past show that this is
-quite unduly optimistic. When the salt duty was Rs. 2-8 a maund in 1902-08,
the average consumption per head of the population was 5 seers. When it
wag at Re. 1 a maund, 10 years later, the average comsumption was only
' seers per head of the population. Some increase in consumption must be
allowed for, but that it could be so large as Mr. Duraiswami Aiyangar has
snticipted it is, I think, quite unreasonable to beliove. If there were no
increase at all, the annual cost of this proposal would be 32 crores. Well,
Bir, we have not got 8% crores a year to throw away. If Mr. Duraiswami
Aiyangar’s anticipations are fulfilled and the consumption were to increase
to 9 crores of maunds, the cost in rupees would still be nearly 2 crorcs. if
we take as the most optimistic possible view that I at least can imagine,
that the consumption would ultimately incrense by 20 per cent. to 6 crores
-of maunds, the recurring loss of revenue would not, even in-the long run,
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1all below 8} crores a year. Well, 8ir, 8} crores is more than we oan
expect to have available to meet .the proposed reductions of provincial
assignments that are to be discussed later on in*the ‘course of the present
debate. I think therefore, Sir, that in the face of these difficulties it is
not necessary for me to do more than to oppose this reduction on the
ground that the finances of India are such that we cannot afford to accept

it,

- Mr. Devakt Prasad Sinha (Chota Nagpur Divis'on: Non-Muhammadan)-
Sir, the Honourable Member who has just replied to the motion of my
fiiend Mr. Duraiswami Aiyangar has very conveniently quoted the figures for
an average increusse in the consumption of salt with the reduction in the tax
on salt. Sir, it is always very dangerous to go merely Ly figures of average
consumption. May I ask him to tell me what are the figures of the total
consumption of salt and increase or the decrease in the taxation of salt? 1
Lave got here some figures which will give an idea. In the pre-war time,
when the salt tax wus at the rate of one rupee, consumption was 5} crores
ef maunds, approximate figures. When the tax was raised from Re. 1 to
Rs. 1-4, consurnption became 40 lakhs of maunds less. Then when it was
again raised to Rs. 2-8, the consumption became 4} crores of maunds, that
i3 to say, about a crore less than when the tax was at one rupee. Again in
the current year, when the tax came down to Rs. 1-4, the consumption
bucame 53 crores of maunds. And, 8ir, I have been informed by some of
those who actually take part in the manufacture and distribution of sait
that if this duty is reduced, the consumption of salt in provinces like
Bihar and Orissa and the United Provinces would go up considerably. Well,
Sir, that is with regard to the figures. But my objcction to this duty is
Lased upon something more important and something higher than a mere
financial objection. My Honourable friend Mr. Willson has ridiculed the
idea of opposing this taxation on the ground that it would bring relief to
the poor. He says it is an imaginary evil, if I am quoting him aright; and
he said it would bring a relief of one pie in the rupee in each family. Well,
Rir, one pie in the rupee may not matter much to Mr. Willson, who I under-
stand is a capitalist with a large balance in his bank, (Mr. W. §. J. Willson :
** Debit balance '') but it does matter to those whose income is not more
than a few rupees in the year. Besides this there is another aspect of the
question which my Honourable friend Mr. Willson has entirely forgotten,
snd that is this; that in determining a system of taxation, what we have
to k'eep in view is this, that when we impose a tax, we reddce the marginal
sucrifice made by each tax-payer to a level of equality. It is true that we
cannot attain that ideal system of taxation, but my submission is that
this year, when we have for the first time after many years a surplus
in the actual, a surplus in the revised, and a surplus in the estimates, that
fection of the tax-payers which constitute the largest class in the country
has the first claim on this surplus. Well, Sir, we have in this House heard
loud and persistent appeals about giving relief to only a section of the tox-
rayers. I need not refer to that on this occasion, but I must express my
«}inion strongly that, if there is anv tax which deserves to be reduced on
account of the surplus in the finances of the Government of ia, it ig the
ralt tax. The reasons. are, firstly, that it touches the largest number of
reople in this country, and secondly, that in its nature and its 'quality this
tax is the most immoral tax thnt exists in the finances of the Government
of India. I shall make a present to my friend Mr. Willson of an opinion
expressed by one of the predecessors of Sir 1asil Blackett when he spoke
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iv introducing the budget estimates as far back as the year 1877, when the
salt duty was not what it is to-day. He says:

‘1 have a strong belief that more than 100 millions of people fail now to obtain
a full supply of salt. I do not for a moment assert nor do I believe that the actual
supply is insufficient for the preservation of health nor do I at all agree with those
who maintain that the salt tax presses with extreme severity on the poorest classes;
but *'—this is the more important part of it—'‘ but however this may be it is a great
evil that the supply of this necessary of life should be restricted and the restriction
is not only mischievous in respect of human consumption but in this way also that there
is little salt for the cattle and little for any of the manufacturing processes in which it
would be useful.”

Well, Sir, we have not as yet in the course of the debate heard any
cxpression of opinion on behalf of members of a very important party in this
House called the Independent Party; but I take it, Sir, that the Members
of that party subscribe to the views that were expressed so eloquently by
the Honourable Pandit Madan Mohan Malaviys when last year he moved
for the rejection of the Finance Bill. (Mr. K. Ahmed: ‘* And what
about this year? They have decided they will pass it ’’.)" (Pandit Madan
Mohan Malaviya: ‘‘liet him finish ') My Honourable friend knows
wlr'nst he said. (Mr. K. Ahmed- ‘‘* What is the use of quoting it?’’) He
suid : .

“ It so happens that in the present Finance Bill there is one item which deeply
touches the poorest in the land, and that is the salt tax. He has unfortunately not
been able to appreciate the position of us Indians with regard to the salt tax. He has
quite seriously appealed to us more than once to take a calm, statesmanlike view of
the salt tax, and not throw away the money that would be available by raising the
rate to Rs. 2.

I nced not quote further but I hope the Independent Party, one of the
Y:aders of which is undoubtedly Pandit Madan Mohan Malaviya . . . . .
(Khan Bahadur W. M. Hussanally: *“ Why not leave the matter in the
hands of the Taxation Inquiry Committee and the Economic Inquiry Com-
mittee?’’) Well, 8ir, my Honourable friend may ke very much enamoured
of tho Taxation Committee but he knows that there is a certain section of
public opinion in thig country and a very important section of opimion m
this House which does not expect anything out of the Taxation Committee.
My ground for supporting my Honourable friend Mr. Duraiswami Aiyangar
18 quite obvioug, that this year there has been & surplus in the revised
ag well as in " original cstimates; therefore this is the first tax which ought
{0 be reduced and the benefits arising from this surplus should go in the
first instance to those who are consumers of salt in the country. When
ihere is a surplus we have to compare the claims of different claimants.
T am sure that if the different claims could be judged in the scales in an
unbiassed and unprejudiced fashion, the claims of the salt consumers of
this country will undoubtedly core first and foremost. Well, 8ir, my
Honourable friend Mr. Joshi has spoken of the burdens falling upon the
poor. My Honourable friend Mr. Willson evidently does not care to think
seriously of the burdcns of the poor. This House has been time arnd again
nrging the gbolition of the duty on cotton piece goods produced in this
country. ell, Sir, if there is any justification for the abolition of the
cotton excise duty in this country, I submit that there is ten times greater
jugtification for the abolition of the salt duty. There is & very interesting
rassage in a book written by my friend Mr. Hammond on the ‘‘ Indian
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{’andidate and Returning Officer '’ . At the beg'innihg of that book he has
Guoted from one of the prapagandist political pamphlets issued by & candi-
date during the British elections. That pamphlet says:

“TAXES
upon every article which enters into the mouth or covers the back or is placed under
the foot;
Taxzs
upon everything which is pleasant to see, hear, feel, smell and taste;
Taxus
upon warmth, light and locomotion

Taxes
on everything on earth and the waters under the earth or everything that comes from
abroad or is grown at home;
Taxss
on the raw material;

Taxzs
on every value that is added to it by the industry of man;

Taxas
on the sauce which pampers men’s appetite and the drug that restores him to health ;
. on the
Ermine which decorates the Judge and the Rope which hangs the Criminal;
on the
Brass nails of the coffin and the ribbands of the Bride;
at
Bed or at Board—Couchant or Levant,

WE MUST PAY.
. The school boy whips his taxed top;
The beardless youth manages his taxed horse with a taxed bridle on a taxed road;
and the dying Englishman pouring his medicine which has paid
7 PER CENT. into a spoon which has paid 30 PER CENT;
Throws himself back upon his chintz bed which has paid
22 per cent. makes his will
and expires in the arms of an Apothecary, who has paid £100 for the privilege of
putting him to death.
His whole property is then taxed from 2 to 10 per cent.;
Besides the probate, large fees are demanded for burying him in the chancel; his
virtues are handed down to posterity on
Taxzp MARBLE;
and he is then gathered to his fathers to be taxed

NO MORE.”

(Cries of ** Divide.’”’) Well, Sir, this is in very small print and that is

1 why it has taken such a long time to read; but 1 feel that the

oo ™ ocondition of the poor Indian tax-payers is very materially the
same, Everything they buy, everything which they use for their ordinary
fcod and clothing, on everything they have to pay a tax, while the largé
tass of the big land-owners in the country inberit their large stock of wealth
without paying anything to the Btate; the profiteers who derived millions

during the time of the war at the cost- of the poor tax-payers are allowed

)
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to go with very light taxes. It is the poor pcople that have to suffer the
brunt of the burdens imposed. by the necessities of deficits in the Budget.
1 submit, Sir, that although my Honourable friend Mr. Lloyd says vhat
the remission of this taxation or the reduction of it to eight annas would cos:
tha 'revenues of the Government of Ind'a Rs. 84 crores, 1 submit that the
surplus of this year which is about Rs. 81 crores should justly be utilised
for the purpose of reducing this duty to eight annas. I have therefore very
great pleaasure:in gupporting it and I hope that Honourable Members will
rot be influenced by any imaginary fear or real fear of the abandonment of
the proposal to remit provincial contributions, but that they will come
fcrward and support this in the interests of the large mass of tax-payers.
in this country. This will be the great test, the acid test for determining
how far Honourable Members are prepared to give relief to the poor con-
sumers in the country. Jt is always poesible to talk of patriotism when
it concerns only the pockets of 1 few interested parties; but, Bir, we must.
apply that test when occasions like this arise and when a demand to reduce
duty on an article used by the largest number of poor consumers is made.
I have great pleasure in supporting this motion for reduction,

An Honourshle Member: I move that the question be now put.
Mr, President: The question is that the question be now put.
'The motion was adopted. '
Mr. President: The original question was:
““ That clause 2 stand part of the Bill.”
Bince which an amendment has been moved:
*“ That in clause 2 of the Bill, for l.lm“wr.rrds ‘ one rupee and four annas’, the words.

‘“ eight annas’ be substituted.”
The question I have to put is that that amendment be made.

The Assembly divided:
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Mr. President: The original question was: .

* That clause 2 stand part of the Bill.”

Bince which an amendment has been moved:

““ That in chmac 2 for the words one rupee and four annas * the words - * twelve

annas ' be substituted.”
;.-
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Mr. K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, I beg to move:

-‘“ That (i) in clause 2 (1) the words ‘ and four annas ' be omitted.

(ii) In clause 2 (1) for the words ‘salt manufactured in or imported by land’ the
following be substituted :

¢ sult manufactured in any such part and two rupees per maund of similar weight
of salt imported by land ’.” i

Mr. President: The second part of the amendment is out of order. I
called the Honourable Member to move his first part, namely, reduction
to one rupee. ’

Mr. K. Rama Alyangar: 1" en, Sir, I move only the first clause. I
suggested the second clause in order to show to the House that the
finances can be balanced in that way. But since that is not in my power
to move, I shall confine my remarks to the first clause. If the discussion
on the provision for debt redemption had taken a proper turn, I am sure
it would have given the necessary amount to make up this reduction. By,
this cut of four annas in the salt duty the revenues of the country would
be reduced by Rs. 125 lakhs. The increased ernsumption of salt conse-
quent on the reduction would bring in about Rs. 25 lakhs, thus leaving
Rs. 1 erore to be found by us. Even taking the full amount of Rs. 125
lakhs, I submit that the cut on which the House divided must be taken
bv the Honourable the Finance Member as almost a sure indication that
the Assembly did mot agree to the provision of Rs. 77 plus 24 lakhs, or
Rs. 101 lakhs in respect of debt redemption. 1.dare say that the Honour-
able the Finance Member is not going to interpret that particular day's
vote as an assent on the part of the Assembly to his taking away Rs. 101
lakhs and putting it unto the debt redemption. The scheme of 4 crores
itself was not agreed to by the Assembly . . .

Mr. President: We cannot go back to debt redemption. The Honour-
able Member must stick to salt.

Mr. K. Rama Alyangar: I merely indicated the sources from which the
Honourable the Finance Member can find this amount. If he wants to
take the Assembly along with him he will reduce the provision he has
made for debt redemption by Rs. 101 lakhs. That is one source. The
other one that I wish to point out is even more specific according to the
Honourable the Finance Member’s statement. He refers to the fact that
the military expenditure of the three years . . .

Mr, President: 1 will allow the Honourable Member formally to move
his amendment in order to take the sense of the House. He may give his
reagsons why he is prepared to move a reduction to one rupee and not to
twelve annas, but now he is roaming over the whole of the Budget and if
he continues that way I shall have to ask bim to desist altogether.

Mr. K. Rama Aiyangar: I will reserve that to a later occasion. I
merely wanted to show that he himself expects at least Rs. 1} crores.
Therefore it will be very proper on the part of the Assembly if it accepts
my amendment.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce) : Sir, having given a silent vote on the two previous divisions,
I feel that it is incumbent on me to explain the reasons why I chose to
go into what is called the Government Iobby on those two divisions. The

o



2522 . LEGISLATIVE ASSEMBLY, [17te Mar. 1925.

[Sir Purshotamdas Thakurdas.]

Honourable Mr. Jamnadas Mehta asks me whether it is necessary for me
to do so. I feel much oppressed by the fact that I had to go into a lobby
where expressions of opinion as construed to be those of the public are
voted down, and I do feel, Sir, that I cannot give a silent vote on any other
further division on this question of salt duty without expressing my views to
this House.. The first division for 8 annas was to my mind one which did
not require any words to oppose it. If I recollect correctly, the duty of
8 annas prevailed round about the year 1840 and if anybody seriously
believes that we can still to-day put back the duty to 8 annas and expect
the Government to carry on the administration, all that I can say is that
I beg most respectfully to differ from him.

Pandit Shamlal Nehru: What about the excise duty?

Sir Purshotamdas Thakurdas: I will come to that if my friend Pandit
Shamlal Nehru will allow me to proceed.

Pandit Shamlal Nehru: I will.

8ir Purahotamdas Thakurdas: I will preface my remarks with this, that
if I voted against Pandit Shamlal Nehru on the two previous divisions I
voted against him with a very heavy heart but with a sound and abso-
lutely unflinching conviction. I hope that Pandit Shamlal Nehru will
allow me to submit my views for his consideration, if he wishes to consider
the question with an open mind yet. The question of 12 annas would
roughly mean a reducticn of 2 crores in revenue. Reduction to one rupec
will mean a reduction in revenue of one crore. I do not still forget what
I said that in this Budget as presented by the Finance Member, if this
Assembly could have run through all the various Demands for Grants in
a manner which I hope will develup before very long, we might have been
able to assert our views and to show to the Government where we think
that the Budget concealed a bigger surplus than what was shown to us.
If vou remember, Sir, on the very first day, when you suggested that
I had an opportunity of speaking, regarding exchange, on the Demands for
Grants, I pointed out to you that it would mean helping to put more items
under the guillotine and I felt that on the discussion of Demands for
Grants we should only discuss, barring of course one question which the
House was mostly agreed we should discuss, finance from the strictly
financial and practical aspects of things. Things having turned out as
they are, we did not discuss more than ten items and the rest had to come
under the guillotine with the result that money has been voted by the
majority of the House in spite of the cries of ‘‘ Noes '’ of my Swarajist
- friends. I fully sympathise with my Honourable friend Mr. Ramsa
Aivangar when he says that we could have helped to put before the Finance
Member a couple of crores perhaps which would have enabled us to consider
the various amendments now without the embarrassment which would be
put before us immediately that by reducing the tax materially in any direc-
tion vou are asking us to budget for a deficit. T therefore feel that ever
g0 willing as I mayv be to have the salt duty put down to one rupee cr
even lower, ever so willing as I may be to put down khe rates of postage,
etc., etc., the voting on the Demands for Grants, as it has gone through,
precludes me from doing so.

Pandit Madan Mohan Malaviya: Does it?
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Sir Purshotamdds Thakurdas: Yes, Panditji. ' It may not preclude you
and you will have an opportunity of putting your view before the House.
But it does preclude me from voting down any of these items of taxation..

Mr. Devaki Prasad Sinha: What about the excise duty?

Sir Purshotamdas Thakurdaes: The Honourable Member is oppressed in
season and out of season with the cotton excise duty. If he will remember
I then prefaced my remarks with two or three things. If he is disposed to
be fair he will remember that I said that if Government find that they have
not got surplus enough, let them come to this House if they want it to
be substituted by any other tax. I ask the Honourable Member what is
the good of bringing this out to-day. However, Sir, that does not matter.
Now, Sir, the Honourable Pandit Malaviya for whom I have very high
respect has asked me if it does preclude me. Having considered the
questlon of a material reduction in taxation I with all respect to him say

‘it does '*. I will tell him the mentahty Whlch prevails in my mind when
I say ‘“ No '’ to him. I, Sir, wish .

Mr. Devaki Prasad Sinha: We know that mentality.

Sir Purshotamdas Thakurdas: I am very glad that you are not the only
Member in this House to control it. I, Sir, wish to say frankly the view
1 take of my vote on any item in this House. It is as follows. I try to
put myself into the place of the person who has to run the show. (Laugh-
ter from Mr. Rangaswami Iyengar.) I submit to my Honourable friend
Mr. Rangaswami Iyengar that he also might do the same.

Mr. ‘A. Rangaswami Iyengar: I wish I could.

8ir Purgshotamdas Thakurdas: Well, 1 am very sorry that there is that
difference between him and me. I hope that he will prove himself to be
in the right. I wish that every Member in this House when voting on
matters of money, the sinews of war, in this case for carrying on of the
oivil administration I wish that every Member could take this view. What
would I expect others to do if I was in the same position, and I submit
that the pnly conclusion I can come to and that I have deliberately come
to after giving the matter the most serious thought, after realizing my
responsibilities to the public, after realizing the misunderstandings to which
I may be exposed before the public—and I have the greatest. respect for the
bar of public opinion—is this. I have come to the conclusion that having
voted the money for expenditure it does not lie in my mouth to make such
a cut in taxation as will expose me to the charge that I am not looking
at the question from & sound businesslike point of view.

Pandit Shamlal Nehru: May T ask why he forgot all about his responsi-
bilities when the excise duty was being discussed here?

Sir Purshotamdas Thakurdas: I submit again, Sir, to the Honourable
Pandit Shamlal Nehru that I did not. I em prepared to reconcile what
I say here to-day with what T said on the cotton excise duty, and I offer
to the Honourable Member a very respectful invitation to discuss it again.
But, Sir, even these interruptions will not discourage me from the path
which I conceive is the only path which I can follow. (Hear, hear.)

I, Sir, claim that I rank second to none in this House in my anxiety %
have the tax on salt, the tax on every other thing that is used by the large
masses and the working classes reduced as early as possible.  (Mr. Devali
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Pragad Sinha: ‘‘Question?’’) I will give way if the Honourable Member has
anything to say. (Mr. Devaki Prasad Sinha: ‘I question that.”’) Oh,
you question that. (Mr. B. K. Shanmukham Chetty,: ‘‘He questioned your
mentality also.) I claim, Sir, that I bave come here to get my way, o
get tho way of people who think like me by every method which is not
.only constitutionnl but which is reasonable und which 1 can explain vo
myself. 1f I had to vote on the Demands for Grants, on the motions for
cutting out say a crore or half a crore here and there;, I, Sir, should this
year have weighed the scales definitely in favour of the man who wanted
the greater cut. But to-day, Bir, when it comes to a question of voting
the money for carrying on the adminivtration, the expenditure of whien
this House has by a majority sanctioned, if there is any sacredness in the
vote of this House—although I disapprove of the system of guillotine and
I wish the Government would give us more days to discuss the Jrante—
and taking things as they are I submit that we cannot help voting the
taxation which will enable the administration to be carried on. ‘

Mr. K. Rama Aiyangar: That is the capacity of this constitution.

Sir Purshotamdas Thakurdas: I agree with my Honourable friend Mr.
Rama Aiyangar, the capacity of this constitution is not great. Let us
therefore either try to work it as it is or let us leave it to itself and make
room for others who are willing to come in and work it. We cannot sit
here and say the capacity is small and therefore we are going to take the
wrong course. Let us be fair and straight about it. Either we come here
to work the constitution as it is or not. I want many changes, but I
am not prepared at the moment to say that I will clear out from here, and
I am prepared to go out. I am prepared to give my little help, such as it
may be, for the purpose of carrying on the administration in a manner
that is open to me at present until we can get it changed. I therefore feel,
8ir, that in spité of my greatest anxiety, in spite almost of my great
partiality to get the taxation removed and reduced by any method possible,
I think that I cannot resort to, I cannot agree with, I am afraid I cannot
support, any motion which will expose our action in having voted the
money on the Demands for Grants to the charge that we vote the expendi-
ture but would not vote the income for it. I therefore feel, Sir, that
whether it is a question of the reduction of four annas or eight annas,
the question to be solved is, how is this to be mado considering that we
have committed ourselves to the expenditure as signified by our voting
the Demands for Grants. I hope, Sir, that I bave not unnccessarily occu-
pied the time of the House, but I shall be quite willing, Sir, to learn from
.the views of any Honourable Member here that I am in the wrong and
‘that the right course would be to adopt any other course than the one I
adopted on the two previous divisions.

Beveral Honourable Members: I move that the question be now put.
Mr. President: Pandit Madan Mohan Malaviya.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, I rise to make a few remarks as to what the
Honourable Sir Purshotamdas Thakurdas has said regarding what would be
the correct attitude for us to adopt. My Honourable friend has laid great
stress upon the fact that the Demands have been voted, and has opined
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that this House ha¥ing voted the Demands for expéendituré, it will not be
proper for it to suggest a reduction of taxation, the result of which will be
that the Demands which have been voted cannot be met. My Honourable
friend is & business mam, and I am surprised that he did not note the
difference between a Demand being voted and the expenditure on that
Demand being actually incurred. The mere fact that certain Demands
have been voted does not mean that the expenditure on those Demands
has been incurred. It is still in the power of the Government to considar
whether all the expenditure that has been voted should in the circumstances
of the case be incurred or be not incurred; and I submit, Sir, that that
makes it possible for the Finanoe Member and thé Government of India
to still revise the whole Budget, or such portion of it as may be necessary,
to consider how best to meet the wishes of this Assembly. The wishes of
this Assembly have been expressed on many matters, and I am quite aware
that it will not be possible for the Honourable Finance Member to give
effect to the wishes of the Housc as they have been expressed on many
questions without reduction of expenditure im some directions amd without
interfering with the proposed reduction of provinecial contributions. But
I suggest, Sir, that the Honourable Finance Member should be pleased
to take into account the opimions which have been expressed in this House
and revise the Budget where it may be necessary. I understand—I am
not sure, T speak subject to comrection—that in the House of Commons
after the Budget hns been discussed, the opinions expressed in the House
are referred to & Scleet Committee to see how the Budget should be
rovised to bring it into conformity with the opinions so expressed. The
Honourable the Finaunce Member shakes his head, and 1' take it that I am
not correctly informed with regard to this matter. But 1 ctill suggest
that the Honourable the Finance Member might well take the Members
of this House into consultation, or at any rate that he should consult his
own colleagues on the Executive Council to see how, within the amount
which will be available as wurplus if the Government of India will accept
the views which have beon expressed in this Assembly how he can best dis-
pose of the surplus and in doing so, I hope that he will be good enough to
take into account the circumstances under which the voting on motions
relating to the provision for reduction of debt took priace. I hope,
Bir, that the Honoursble Finance Member might yet feel inclined
to reduce the amount provided under that head by a crore
and 5 lakhs. If he should take that view the surplus which
would be savsilable will of coursc be much larger. I fully see that
even if that is done all the recommendations which are going to
be placed before him cannot be given effect to. I see that but I submit
that if there is a strong feeling in favour of the rceduction of the salt tax
by 4 amnas per maund, that fact also should be taken into account. The
matter for him to eonsider then will he whether it should be the salt tax
which should be reduced or' whether the postal rates should be reduced or
what other taxation should be reduced within the amount which will be
available to him. I do not think that there is any constitutional difficulty
in the way in voting upon this question. If this is a general feeling that
there should be a reduction of 4 annns per maund in the salt tax, as that
will bring relief to the largest number of people in this country, I say
that that ia o matter which should certainly receive the consideration of
the Assembly and the Government. And in that view, 8ir, I suktmit that
any Member who feels that the Government should be requested to consider
the alternative proposal for the reduction of taxation on salt is perfcctly
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entitled to vote in favour of the motion before the House, there will be
nothing wrong in doing so. It will certainly not mean that we want to em-
barrass the Finance Member. We only mean to place before the Govern-
ment the different views which are held on the different proposals for the
reduction of taxation. After having all these opinions before them the Gov-
ernment will be in a better position to see how best to adjust their budget.
It is open to the Honourable the Finance Member to do so if he wishes tc
do so. There is no constitutional difficulty that I see in his way. It is
in that view that I question the correctness of the view expressed by my
Honourable friend Sir Purshotamdas Thakurdas on this question.

Several Honourable Members: I move that the question be now put.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I quite appreciate the nervousness of my friend Sir
Purshotamdas Thakurdas to set himself right with public opinion. He has
voted on two occasions, on the 8 anna reduction and the 12 anna reduction,
against the popular view and he feels he is called upon to explain why
he did so. 1 do not know what he is going to do on-the present occasion.
He has not signified his intention. .(Sir Hari Singh Gour: ‘‘He has. He
says he is going to oppose it.’") I thought he was open to conviction.

Sir Purshotamdag Thakurdas: I am always open to conviction right up
to the time the division bell rings.

Pandit Motilal Nehru: I am very glad to hear that. I am glad that
even the hard test which my Honourable friend Sir Purshotamdas Thakur-
das has laid down for himself is fully satisfied in the case of every Swara-
jist in this House. Every Swarajist in this House has voted against the
expenditure which my friend says that the House .o

Sir Purshotamdas Thakurdas: The Honourable Member will remember
1 said so myself.

Pandit Motilal Nehru: That is why I say that even if the test proposed

by my friend is to be applied, it can only apply to Members who are not
‘Bwarajists.

Sir Purshotamdas Thakurdas: I the Honourable Member will not mind
my interrupting him may I ask him if he will agree that, if the Swarajists
had voted for the Demands for Grants, my argument stands.

Pandit Motilal Nehru: It will not stand at all. But I begin by saying
that assuming that his is & good test, quite a valid test, it does not apply
to the Swarajists. They will not be doing their duty and they will not
be consistent if they do not vote in support of this reduction.

Now, coming to the merits of that test, I say that I do not agree with
my learned friend. What is the principle that he relies upon. The prin-
ciple is this. This House has voted certain expenditure. It will be wholly
unreasonable for this House not to find the supplies for that expenditure.
My Honourable friend added the remark that if he had been in the posi-

tion of the Finance Minister he would consider it necessary that these sup-
plies should be given.

8ir Purshotamdas Thakurdas: On the voting of the grants as it takes
place. '
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Pandit Motilal Nehru: Now, Sir, I should have been glad if my friend
fRir Purshotamdas Thakurdas had the ambition to take the Finance Mem-
ber's place a little earlier in the debate, that is t6 say, when he was arguing,
and most effectively arguing, in this House that the Finance Minister has
erores lying by here, there and everywhere. I wish him to take the place
of the Finance Member for all purposes and not only for the purpose of
finding supplies. I have no doubt whatever, Sir, that even amongst us,
the Swarajists, there are men who, if the balancing of the Budget is left
to them, would probably make the two ends meet without any salt duty at
all. It is most unfair to argue that because the House has voted so much
expenditure, therefore the House must also vote supplies. Now, Sir, the
supplies and the expenditure both have to be controlled. Tt is expecting
us to close our eyes and then dash forward to the place where you want
us to go. For that reason I say the analogy of my friend is quite incom-
plete. What about the 80 per cent. of the expenditure in this Budget
which is non-votable? Has it the sanction of this House?

The Honourahble 8ir Basil Blackett: 80 per cent.?
Pandit Motilal Nehru: Nearly.
The Honourable Sir Basil Blackett: A little over 50.

Pandit Motilal Nehru: After the separation’of the Railway Budget. Now
it will be something like 52 or 53 per cent., nearer to 50 than 45 any way.
Anyhow keeping this circumstance before us, that there is 50 per cent. of
the Budget as to which we cannot say a word, how is any one able to gay
that we have passed the expenditure and must find the supplies? That is
the reason whv T voted for the reduction to 8 annas, that is why I voted
for the reduction to 12 annas, and that is why I and my party are going
to vote for the reduction to one rupee. I must say one word as to the
speech of my friend the Honourable Pandit Malaviya. I do not associate
myself with the appeal ad misericordiam he has made to the Finance
Member. T do not care whether. the Finance is embarrassed or not; 1
do not care whether he can carry on the Government or not. No taxation
unless our grievances are redressed, and again I rely upon the doctrine of
no supplies before grievances.

The Honourable Sir Basil Blackett: Sir, I wish only to say a few words
in this debate which has rather unexpectedly arisen. As regards the Hon-
curable Pandit, his position is perfectly clear. He wishes to make restora-
tion by and with the consent of the Swaraj Party a normal part of our
constitution

Mr. A. Rangaswami Iyengar: Until it disappears.

The Honourable Sir Basil Blackett: Until the Swaraj Party disappears.
That is not the view taken by the majority in this House. The view taken
by the majority in this House is, whatever grievances they may have
against this constitution, they are here to try and work it until it becomes
a better constitution, and to try and induce the Government to move faster
than perhaps the Government may think fit, but they are here to work
the constitution. Sir Purshotamdas Thakurdas in a very courageous way
stood up to justify the voto which has been given by him and his party
In regard to the salt tax .o

Mr. M. A. Jinnah: May 1 point out to the Honourable Member that it
was exéot, made a party question so fur ss the Independent Party ir ccn-
oerned. .
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The Honourable Sir Basil Blackett: I will speak only in regard to Sir
Purshotamdas. He knows, as every Member in this House knows, that
the salt tax has been a political cry for a considerable time, that to vote
for the salt tax is to give a vote that will be misinterpreted, and deliberately
misinterpreted, throughout the constituencies. Therefore, I think it is &
courageous action to get up and justify that vote in this House, although
I believe every Member in this House knows in his heart that the unkindest
thing you could do for the poor people of this country would be so to cut
thg salt tax as to increase the difficulties of remitting the provincial con-
tributions.

I do not wish to revive an old controversy but I will point out to the
House that if the salt tax were Rs. 2-8-0 there would probably be no provin-
cial contributions this year; and I believe you will do far more at the exist-
ing stage of India’s educational development by giving money to the
provinces to spend on education than you can possibly do by the remission
of & tax which I believe is an essential and just portion of our present system
of taxation, the effect of which remission will be to put an infinitesimally
small sum, invisible to the recipient, into the pockets of the people whom
you are failing thereby to provide with educational opportunities and
sanitation. The doctrine that was put forward by Sir Purshotamdas
Thakurdas is, I think, entirely the correct one. In dealing with the Budget
the House has two functions. The first is to vote supply and the other
to vote ways and means. That is the constitutional position as it is under-
stood in the House of Commons. I would point out that in the House
of Commons the system is that the greater part of supply comes after
ways and means and to a very large extent the Government’s estimates
are accepted, subject to some ecriticism on detsils, as being the best
estimates that can be framed of the probable expenditure of the year.
They come under discussion week after week in the course of the session
even after the Finance Bill has been passed into law. Ways and means
are dealt with separately and supply, as it is called, that is voting the
Demands for Grants, is an opportunity both for questioning details of
the estimates and for raising general discussions of policy such as have
been raised in the House during the last week. I would ask Honourakle
Members once more to put themselves in the position of the Finance
Member. The Finance Member is responsible for the estimates that are
put before this House. They have run the gauntlet of the Finance Depart-
ment’s scrutiny; they have been cut down wherever possible by the
Finance Department. They are put before the House as the best
estimates, given the policy, that the Finance Department can frame of
the probable expenditure of the year. Now you cannot take up estimates
of that sort and make large cuts in them in the way that has been suggested
ty my Honourable friend Mr. Rama Aiyangar or Pandit Madan Mohan
Malaviya. Certainly you may question a policy and point out that if a
certain policy is not pursued a certain cut in expenditure might te obtained.
You can point out that the Government may have a tendency to overesti-
mate, that they have overestimated, and call upon them to justify their
estimates of expenditure. But it is an impossible position to put the
Finance Member in to say that he will bring forward estimates in which
he can afterwards msake large cuts. (Mr. A. Rangaswami Iyengar: " That
answers Sir Purshotamdas Thakurdas.’”) I do not agree with Sir Pursho-
tamdas that large cuts can be made in this way; but I do agree with him
when he says that having voted the supply it is up to the House to vote

" the ways and means. If they do not agree with the taxes proposed by
the Government, it is up to them to put fcrward a suggestion for a substi-
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tute there and then or to leave the matter till next year. I cannot too
strongly urge upon the House the importance of coming to a right decision
in matters of this sort. It is easy enough to create prejudice against a
tax and against a person who votes for a tax; but it is8 a much more
statesman-like thing and much more compatible with the responsibility of
Members of this House to the people of this country (A Voice: ‘* We have
no responsibility '’) that they should weigh the walue of every vote they
give and see that in giving that vote they are doing the best within their

lights for the interests of the people of India.
Several Honourable Members: I move that the question be now put.

* Mr. President: The question is that the question be now put.
The motion was adopted.

Mr. President: The original question was:
‘“ That clause 2 stand part of the Bill.”

Since which an amendment has been moved:
‘ That in clause 2 (1) the words ‘and four annas’ be omitted.”

The question is that those words be omitted.
(While the division bell was ringing.)

8ir Purshotamdas Thakurdas: I want to make a personal explamtion,
Bir, regarding one question from the Honourable Pandit Motilal. He
asks me, as he put it, why I did not take the place of the Finance Member
earlier in the discussion on the Budget. May 1 remind him that I was
one of those who criticised the Honourable Finance Member strongest on
the Budget, but the Demands for Grants having been voted by the House

2 P.M. the position changes, as explained by me earlier.

The Assembly divided :
AYES—61.

Misra, Pandit Shamblku Dayal,
Abhyankar, Mr. M. V. Misra, Pandit Harkaran Nath.
Abul Kasem, Maulvi. Murtaza, Sahib Bahadur, Maulvi

Acharya, Mr. M. K. Sayad.
Ahmad Ali Khan, Mr. Mutalik, Sardar V. N.

Aiyangar, Mr. C. Duraiswami. Narain Duss, Mr.

Ajyangar, Mr. K. Rama. Nehru, Dr. Kishenlal.

Ariff, Mr. Yacoob C. Nohru, Pandit Motilal.
Badi-uz-Zaman, Maulvi. Nehru, Pandit Shamlal.

Bhat, Mr. K. Sadasiva. Patel, Mr. V. J.

Chaman' Lall, Mr. Phookun, Mr. Tarun Ram.
Chanda, Mr. Kamini Kumar. Piyare Lal, Lala.

Chetty, Mr. R. K. Shanmukham. Rajan Bakhsh Shah, Khan Bahadur
Datts, Dr. 8. K. Makhdum Syed.

Duni Chand, Lala. Ranga lyer. Mr. C. S.

Dutt, Mr. Amar Nath. Ray, Mr. Kumar Sankar.
Ghose, Mr. 8. C. Reddi, Mr. K. Venkataramana.

Ghulam Abbas, Sayyad. Sadiq Hasan, Mr. 8,
Goswami, Mr. T. C. . Qumiullah Khan, Mr. M.

Abdul Karim, Khwaja.

Hans Raj, Lala.

Hari Prasad Lal, Rai.

Ismail Xhan, Mr.

Iyengar, Mr. A. Rangaswami.

Jeelani, Haji 8. A. K.

Joshi, Mr. N. M.

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad.

Kglkar, Mr. N. C.

Kidwai, Shaikh Mushir Hcsain.

Lohokare, Dr. K. G.

Makan, Mr. M. E. .

Malaviya, Pandit Madan Mohan.

Met:ta, Mr. Jamnadas M.

Sarda, Rai Sahib M. Harbilas.

Sarfaraz  Hussain Khan, Kham
Bahadur.

Shafee, Maulvi Mohammad,

Singh, Mr. Gaya Prasad.

Sinha, Mr. Ambika Prasad.

Sinha, Mr. Devaki Prasad.

Sinha, Kumar Ganganand.

Syamacharan, Mr.

Tok Kyi, Maung.

Venkatapatiraju, Mr. B,

Yakub, Maunlvi Muhammad.

Yusuf Tmam, Mr., M.
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Abdul Mnmm, Khan Bahadur Lindsay, Mr. Darcy

Muhammad. Lloyd, Mr. A. H.
Abdul Qaiyum, Nawab Sir Sahibzada. Mahmood Schamnad Sahib Bahadur,
Ahmed, Mr. K, Mr.
Ajab Khm, Captain. Marr, Mr. A.
Akram Hussain, Prince A. M. M. McCallumi, Mr. J.
Alimuzzaman Chowdhry, Mr. Mitra, The Honourublu Sir Bhupendra
Ashworth, Mr. E. H Nath.
Bhore, Mr. J. W. Moir, Mr. T. E.
Blackett, The Honourable Sir Basil. Muddiman, The Honourable Sir
Bray, Mr. Denys, Alexander.
Burdon, Mr. E, Muhammad Ismail, Khan Bahadur
Calvert, Mr. H. Saiyid.
Clarke, Rir (eoffrey. Naidu, Mr. -M. C.
Cocke, Mr. H. G. Pal, Mr. Bipin Chandra.
Cosgrave, Mr. W, A, l'urshot.nmdas Thakuardas, Sir.
Crawford, Colonel J. 1) Raj Narain, Rai Bahadur.
Dalal, Sardtu‘ B. A. Ramachandra Rao, Diwan Bahadur M.
Das, Mr. B. Rsngachanar Diwan Bahadur T.
Fraser, Sir Gordon. Rau, Mr. P. R.
"‘Ghazanfar Ali Khan, Raja. Rhodes, 8ir Campbell.
Ghulam Bari, Khan Bahadur. Rushbrook- thlmms, Prof. L. F.
Gour, Sir Hsn Singh. Sastri, Diwan-~ Bahadur C. V.
Graham, Mr. L. Visvanatha.
Hira Smgh Brar, Bardar Bahadurn Setalvad, Sir Chimanlal.

Captain. Singh, Rai Bahadur 8. N.

Hudson, Mr. W. F. Sykes, Mr. E. F.
Hnssanally, Khan Bahadur W. M. Tonkinson, Mr. H.
Hyder, Dr. L. K. Webl, Mr. M.
Taones, The Honourable Sir Charles. Willson, Mr. W, 8. J.
Jinnah, Mr. M. A. Wilson, Mr. R. A.
Kasturbhai Lalbhai, Mr.

The motion was adopted.
Clause 2, as amended, was added to the Bill.

The Assembly then adjourned for Lunch till Five Minutes Past Three
of the Clock.

—

[}

The Assembly re-assembled after Lunch at Five Minutes Past Three
of the Clock, Mr. President in the Chair.

Mr. President: I understand that on clause 3 the Honourable the Com-
merce Member wishes to ‘take the general debate on the change proposed
to be made in Schedule I together with clause 5. We will get on with
clause 3.

"l'ho Honourable Sir OCharles Innes: My suggestion, Sir, was that we
should take clause 5 of the Bill and items 2 and 8 of Schedule I together

Clauses 8 and 4 were added to the Bill.

Mr. M. A. Jinnah: Sir, in this case I understood that the amendment
stood in the name of Mr. Devaki Prasad Sinha and I only tried to look
st it more from the legal point of view. Therefore, Sir, I think that,
with vou permission, Mr. Devaki Prasad Sinha might move his amend-
ment a,nd then, if there is any question of drafting, I might speak on. it
Tater.
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The Honourable Sir Oharles Innes: There is & motion for clause 5 being
omitted. "

Mr. Pregident: A motion to omit a clause is not the proper form: the

question here is put the other way round, namely, that clause 5 stand part
of the Bill.

Mr. Devaki Prasad Sinha: May I move my amendment? Sir, I move
the amendment which is No. 11 on the list:

‘“ That in Schedule I to the Bill, the proposed amendment No. 3 to Schedule II
to the Indian Tariff Act, 1894, be omitted and the subsequent amendments be renumbered
-accordingly.”

Mr, President: The question before the House at this moment is that
clause § stand part of the Bill. I cannot at the present moment put the
question that the Schedule stand part of the Bill. I understood that it
was the general desire that the debate upon the question arising out of
clause 5 and items 2 and 3 in Schedule I should be taken together. We
have passed clause 3.

The question now is that clause 5 stand part of the Bill.

Mr. Devaki Prasad Sinha: Sir, may I ask what the effect of .that will
be? Supposing after the clauses are disposed of we take up the para-
graphs in the Schedules and the amendment to Schedule I is passed,
then clause 5 will be entirely useless.

Mr. President: If there are amendments to the Schedule and these
amendments were carried, clause 5 would be affected. It is therefore in
order to explain on clause 5 the effect of any amendment either of the
clause itself or of the pertinent items in the Schedule.

Mr. Devaki Prasad 8Sinha: May I speak on clause 5, Sir? My objection
to clause 5 applies equally to paragraphs 2 and 8 of Schedule I. I would
state my objections very briefly. It is proposed to bring the duty on
motor spirit, whether imported or produced in this country, to a uniform
level of 4 annas per gallon. Now, Sir, I quite appreciate the value of
motor industries and of making it convenient to carry on motor trade and
manufacture. I also realise that it is essential for a proper development
of trade and manufacture in this country to introduce easy means of
transport. But, Sir, what I desire to bring to the attention of this House
is this, that the manufacture of motor spirit and petrol in India is, as it
is in most of the other countries of the world, in the hands of a few
capitalists who have entered into a big combine or ring or trust. Well, Sir,
the ordinary law of economics in regard to prices does not apply in such
cases, When prices are regulated 'by monopolists or by owmers of trusts
they go by certain well-defined formule which suit their interests. Prices
in the case of an article manufactured by monopolists is not regulated by
the ordinary laws of supply and demand that govern the markets of the
world. (Mr. K. Ahmed: ‘° Why not form a limited company from the
Swaraj Fund?'’) Therefore, my first objection tc this is that if we
reduce the duty to 4 annas per gallon, it would neither affect the price
of petrol sold in India nor would it bring about any improvement in the
‘means of transport or trade. It may be contended, Sir, that the reduc-
4ion of the duty to 4 annas will enable the monopolists to bring down
the price of petrol to about 2 annas per gallon. But I would again submit
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that the monopolists in regulating the price of their products are guided
not by the cost of production nor by the ordinary principles of demand
and supply . for the article produced by them, but they are guided by
their own principles. Therefore by reducing the tax on petrol to 4 annas.
at present, we shall be undergoing a loss in our revenue, howsoever in-
significant it may be, without bringing any ap’preciable advantage to the
consumers. Secondly, Sir, what is more important is this. 1 want to-
know whether Government think it at all desirable at the present moment
to bring about some kind of public control over these big monopolists and
trusts that regulate and control the supply of motor spirit in - India: If'
we examine the figures of the price of petrol in this country as well as in
other countries, a very curious fact would arrest our attention and that
curious fact is this, that Indian petrol, which goes to some other countries,
gells cheaper there than in India. As a matter of fact, the cost of pro-
duction of petrol either in India or in the United States is much less
than the price which the producer gets for one gallon of petrol. It is all
due to a vicious combination for the purpose of exploiting the consumer of
motor spirit. Not only we in India but people in France, in the United
States of America, and even in England are suffering from the vicious
effects of the big trusts and combines that control the manufacture and
the supply of petrol. I submit, Sir, that the Government will be failing i
their duty if they do not introduce some measure of control over those
manufacturers, over those monopolists who at present exploit to their
hearts’ content the consumers of petrol and motor spirits. I understand
from a book that is in my hands, that the question was raised in the
year 1915 by the Board of Revenue who suggested something to the
India Office.” But so far no serious attempt has beecn made to tackle this
problem. It is a public nuisance if we allow these monopolists, these
trusts and combines to grow into such enermously powerful hodies so that
they can at their own sweet will regulate the price of petrol and motor
rpirit and also regulate the supply of petrol in India. The very fact that
Indian petrol sells cheaper in other eountries than it does in India is a
thing which needs inquiry and careful examination. I submit there is
absolutely no case for reducing the tax on petrol and motor spirits. (Mr.
K. Ahmed: ** Why not send up a memorial?’”) The sending of memorials
is your business and not ours.

Oolonel J. D. Orawford (Bengal: European): 8ir, while T sympathise
very much with the motive of my Honourable friend, Mr. Devaki Prasad
Sinha in drawing attention to the possibility of combinations working oil
at the cost of the consumer, I think we want to remember that the mono--
polists have quite recently brought down their petrol by at least 6 annas s
gallon. Whilst I think Government should do all they can to get the oil
combines in Burma to give special consideration to the particular needs of
India, and whilst we might appeal ourselves to them on thosc grounds, I
do not feel that it exactly enters into the question of the present reduction
of the excise duty by two annas.

Now, Sir, what was the origin of the introduction of this particular duty ?
T¢:1 may turn up Mr. Darey Lindsav’s speech on the Budget last year.—
T think that we have much to thank Mr. Darey Lindsay for for his
advocacy of a reduction of this excise duty on petrol, which hus at last
Heen taken notice of by Government,—the fol]owing are the reasons whick
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are given in his speech for the increase in the excise duty which was put on.
He said:
*“ This duty was, as the House is aware, introduced purely as a War measure and

has remained as a tax for revenue, In his reference to this tax in his Budget speech
-of 1917, the then Finance Member, the late Sir William Meyer, said :

* The imposition of an excise duty of six annas & gallon with a like addition to the
.customs duty on imports were taken at the request of His Majesty's Government in
-;_)rd.mi1 tto conserve the supply as far ms possible for war purposes and economize

reight.*

hat was the sole reason for the imposition of the tax.’

‘Now the war is gone and yet we find that the small industries in this
.country which use motor fucl and the motor transport in this country
are still handicapped by the retention of this additional excise
duty and I think that it was the duty of Government to have taken off
this duty long ere this. The object of that particular duty was to restrict
.consumption and if you tmke it off your consumption of petrol
will increase and your revenue from excise even at the lower
scale will probably counterbalance your loss. Even if the excise
-on the petrol does not do so, the additional stimulus given to the motor
trade will lead to a higher customs receipts on motor cars, tyres and the
.accessories of the motor industry. As regards the export duty, I would
iike to point out to the House that the sole quantity of petrol imported
into the country in the ten months, from the 1st April to the 31st January,
is only 8,486 gallons. We therefore need hardly take any notice at all
ot the reduction in the import duty on motor spirit. Now, 8ir, I hold
that this reduction of two annas is a business proposition. It is going
to lead to an increased consumption of petrol. It is going to lead to
increase in the import of motor cars, of motor accessories and instead of
.cuusing us any loss of revenue is actually goaing to prove remunerative
to us. There are those who say that this duty will, if it is taken off,
benefit the rich man. I presume Members of the House know what their
monthly consumption of petrol is. Shall we say 20 gallons? And, the
rich man is therelore going to get a benefit of 40 annas a month, which is
rot of any account from his particular point of view. Therefore you can
wipe it out as a question of any benefit to the rich man but what we are
-asked to-day is to encourage motor transport in this country, Wo are
going to add to our means of transportation which must aassist
in the development of this countrv. As I have gone through the
mufassil T have realised that gradually the motor buses are beginning
to run jnto the villages and into the country and that anything
that we can do which will assist the =xpansion of motor transport in the
country is very much to the benefit of the people. In addition to that you
have also this question of your small industry which uses motor fuel.
They are the pcople who are going to benefit to a very great
extent, and T know this House is very much in favour of doing all
they can to help the small industry. A large portion of your
petrol consumption is already due to various departments of Government.
The Army for instance takes 63 lakhs of petrol per annum. The Post
(iffice takes a similarly large quantity and any reduction in excise will there-
fore bring back money into our own pockets in the shape of reduction in
expenditure under various Government departments. It is on these grounds
that this slight reduction, slight though it is, is going to be the heginning
in the direction of assisting an industry which is going to help in the
-expansion of the means of transport in this country. T would therefore
urge the House to accept it as it stands as a benefit to the masses in Indis
.in the long run.
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Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Having cast my vote on the last occasion against the further
reduction of the salt duty, it ill becomes me to support this motion on
behalf of Government to surrender any portion of their revenues which
they now have got at their disposal. The view I take of this matter is
this. Our attempt should be that the central revenues should be made
t> stand on their own legs and should not be made to depend upon provin-
cial contributions or such other extruneous aids. At the time the pro-
vincial contributions were fixed, there werc certain definite sources of
central revenue which were taken into account in fixing the contribution of
the provinces. The underlying idea was that directly the central revenues
sre sufficient to meet the expenditure of the Central Government, the sur-
plus should firstly, secondly and lastly, as my Honourable friend Sir
Purshotamdas Thakurdas put it, go to relieve the provincial contributions
Thsat being the central point of view I opposed the reduction of the sal%
duty from Rs. 1/4 to Re. 1 because I felt that the immediate effect of that
vote would be to divert the surplus the first time it is available to pur-
poses for which it was not intended.

Mr. A. Rangaswami Iyengar: Was there a Rs. 2/8 salt duty when the
provincial contributions were fixed?

Diwan Bahadur T. Rangacharlar: Certeinly not. The duty was Rs. 1/4
at the time the provincial contributions were settled. So it was on that
basis that the Meston Award was made; it was on that basis the central
revenues were setiled; jt was on that basis the provincial contributions
were fixed. 8ir, I was the first to raise my voice against the enhancement
of the salt duty, and it was on my motion that the Rs. 2/8 was reverted to
Rs. 1/4. Sir, beyond that I am not prepared to go, whatever my view
may be as to the vicious nature of the salt duty. Sir, we must wait for
another occasion to reduce the salt duty. What is our first duty? Have
our votes here in thir House any meaning? That ir the question I wish
to put myself before I record my vote: I do not cast my vote in one way
in the hope or expectation that Government will not act on it. Sir, I
am sorry I was premature in taking upon 1ayself the responsibility of
thanking the Government of India for promising the substantial reduction
of the provincial contributions this year. I find I was mistaken, I
thought I was voicing the feelings of my fellow representatives from mjy
province when I thanked the Government of India in that respect. My
first duty I therefore felt was that, as soon as any surplus is made available,.
it should go towards the relief of the provinces. Sir, last year my Hon-
ourable friend Mr. Moir twitted me with giving up my province and oppos-
ing the Government proposal to fix the salt duty at Rs. 2. T did so, Sir,
because there the Government were proposing to enhance the salt duty from

Rs. 1/4 to Rs. 2.

Mr. T. C. Goswami: On o point of order, Sir, Arc we dealing with the
salt tax?

Diwan Bahadur T. Rang : Bir, T think my Honourable friend
might léave me to myself as to the questions which T think relevant to the:
argument in support of the position I take up. Bir, the position now is
this, These central revenues are there. You have no right to disturb them ;.
that is the view I take. You have no right to disturb them as they stood
at .the time of the Meston Award till you have got rid of the provincial
contributions. This is an attempt to disturb tho central revenues in tha$.
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direction. Whatever may have been-the ‘nature or the origin of ‘the imposi-
tion of this duty, at the time the Meston Award was made these duties
existed and they must remain till the provincial contributions are dis-
charged. Sir, 1 wish to know from the Honourable the Finance Member
what the result of the last vote may mean in respect of the provincial
contributions, whether it is going to endanger the relief to the provincial
contributions or if it has already endangered it. 1 do not like to take the
further unpopular step of opposing the reduction of postal rates, but my
present inclination is not to support the motion to reduce post-cards to
the three pies rate; because my feeling is, whatever may be the probabi-
lities which may arise in the course of the year bn account of expansion of
revenues or on account of reduction of expenditure—the point of view I
take is, I should first consider what will be the immediate result of my vote.
If 1 record my vote in favour of that reduction, that means that it reduces
the available surplus. That mcaus endangering th¢ provincial contribu-
tions. (Mr. A. Rangaswami Iyengar. ‘‘Not necessarily.’’) Well, my Hon-
ourable friend says not necessarily. Does he expect the Gcvernment to
restore the salt Juty to Rs. 1/4? He says he expects the Government to
cut their coat according to their cloth? We do not expect the Government
of India to cut their throat. I do expect also, I do honestly and earnestly
expect the Government of India to cut their coat according to their cloth.
That is what we have been trying to help them to do. (4 Voice: ‘‘ No.”")
1f we have not succeeded in that attempt, and if I have failed in that
attempt, 1 daresay my Honourable friend, Mr. Misra who cries ‘‘ No "’
might succeed better if he really threw his heart into that work. But he
does not do it. He merely goes to the lobby. That, Sir, is another pro-
vince of our work. I must now consider what is the immediate effect to
be produced on the surplus. My Honourable friends say, why should not
the Government of India adopt this method or that other method. Take
my Honourable friend, Mr. Ruma Aiyangar. He proposes the transfer of
this sum or that sum from revenue to capital. He says, ‘ Reduce expendi-
ture here, retrench expenditure there, and make another Budget for the
year! 8ir, that stage is passed, the stage of fixing the Budget, framing
the Budget, has gono now. For the year 1925-26 we have to proceed upon
the Budget as it has been passed I take it by the vote of this House. (4
Voice: ** Not by my vote.”’) That is all right, by our vote. But I cannot
disclaim my responsibility in the way, in the manner, in which my Honour-
able friend has done it. I do admit that I was a party to the passing of
the Budget and I admit therefore my responsibility for finding ways and
means to see that that Budget is maintained. That is the view I take
of it, and therefore I fcel, Sir, strongly—and my feeling is sincere and strong
about it—that the provinces require rolief at once. I do not want to record
my vofe for any reduction of revenue in any direction. If my friend,
the Honourable Sir Basil Blackett, whom I heard to say, immediately after
the last. vote was announced, that the remission of the provjncial contribu-
tions must go, is going to stick to that, then, Sir, let me.also have the
credit of voting for a popular verdict although I have voted for the unpopular
side in connection with the salt duty. If there is going to be any disturb-
ance of the arrangements for the provincial contributions, then let me
vote at once for the popular side and carn cheap popularity. T am here to
exercise my responsibility according to my judgment, and that judgment
tells me that T should not do anything this year which will endanger the
remission of the provincial contributions; but if it is already endangered
by the last vote, I wish to take the liberty of changing my mind in that
direction. Sir, I oppose the clause.



2536 TEGISLATIVE ABSEMBLY.: [17Tm Mar. 1925.

The Honourable 8ir Oharles Innes (Commerce Member): Sir, I
suggested to you that we should take the motor spirit duties as a whole
because I feared that if we took these individual amendments one by one,
the House would not really understand the position. I should just like
to explain very briefly what the present position is. Under section 3 of the
Motor Spirits Act we charge an excise duty of annas 6 per gallon upon
motor spirit produced in India. Under section 6 of that Act that excise
duty is charged on motor spirit .imported into the country in addition to
any import duty which we levy under the Tariff Act. Under the import
Schedule to our Tariff Act we charge an import duty of 2} annas per
gallon; and therefore thepresent position is that in respect of our motor
spirit produced in India we have a duty of six annas per gallon, and upon
motor spirit imported into India, we have an excise duty of 6 annas per
gallon plus the import duty of 24 annas per gallon, or a total duty of 8%
annas per gallon in all. Now the object of the amendment which the
Government put up was to reduce the excise duty on spirit produced in
India to four annas a gallon and 8o to amend our law that the spirit im-
ported into India should also pay four annas a gallon, i.e., it should pay
exactly the same as locally produced spirit pays. Now the reason why we
made that proposal is this. As Colonel Crawford pointed out, we get
no revenue at all from the import duty on imported motor spirit. The fact
of the matter is that with that 2% annas per gallon duty in addition to
the excise duty, foreign motor spirit cannot come into India and compete
with the locally produced spirit. Therefore we get practically no revenue
at all from that dutv. And also I think the House will agree with me that
there is no reason why we should give the locally produced spirit the addi-
tional protection of the 2} anna per gallon duty. I think the House will
agree with me that probably it would be a good thing for India if foreign
spirit could come into this country and compete with the locally produced
spirit; the consumer might then benefit. I think I have shown that this im-
port duty serves no purpose in the way of getting revenue and that there is
no reason why we should have any protective duty. That is the reason why
we proposed that the excise duty and the import duty should be precisely
the same. Whether the House accept our proposals to reduce the excise
duty from 6 annas to 4 annas or not,—I admit that this is an arguable
proposition,—I think they will agree with me that at whatever rate we fix
the excise duty, we should fix the import duty at the same rate and that
imported spirit should not pay in addition to import duty excise duty also.
That is the first proposition I have to put to the House.

Now, if Mr. Ramsa Aiyangar’s proposal to omit clause 5 of this Bill
"were adopted as it stands, and if no other amendment were made in the
Bill or in the Schedule, the effect would be that locally produced motor
spirit would pay an excise duty of 8 annas and that imported spirit would -
pay an excise.duty 6 annas plus the import duty proposed in our Bill
of 4 annas, altogether 10 annas. It is dangerous to take these amendments
individually and that is why I am asking the House to look at this

problem as a whole.

I now come to our proposal to reduce the excise duty on motor spirit
from 6 annas to 4 annas and to fix an equivalent import duty. It has
been represented that the proposal benefits the rich man rather than the
poor. It has also been represented that we are throwing away the money
avhich we can ill afford to spare. Now, Sir, in the Commerce Department
of the Government of India we did not look at the problem in this way.



)

THE INDIAN FINANCE BILL. 2537

We did not have any intention of conferring any benefit upon the rich man
rather than the poor. We were looking at this as a commerecial problem
connected with the state of the motor trade in this country. Now, 1
would ask the House to remember what we have done to the motor trade
since 1921. Since 1921 -we have increased the duty on motor cars from
74 per cent. to 30 per cent. We have increased the duty upon motor
lorries from 74 per cent. to 15 per cent. \We have increased the duty upon
tyres snd tubes from 74 per cent. to 30 per cent. and in addition we have
thig excise duty of 6 annas per gallon upon petrol. In this connettion I
should just like to correct a slight mistake made by Colonel Crawford.
It is quite true that in 1917 the motor spirit duty was put on purely as a
war messurc. But it was put on for a limited time. And 1 think it was
in 1919 or 1920 that the duty was definitelv continued by the Legislature
because the Legislature at that time could not afford to give up the revenue
which it brought in. 8o, it is not correct to say that we are keeping on
a duty which was imposed purely and solely for war purposes. As I have
said just now, we have, owing to the exigencies of our financial position, been
compelled since 1921 to impose very heavy burdens upon motor spirit;
and in this House and elsewhere representations have been made to us
continuously for the last two or three years to do something to relieve the
burden which we have put upon that unfortunate trade, and we have been
considering in what way we could help the trade. We decided that we
could not reduce the duty upon motor cars. I do not say a motor car
is a luxury, but it is a fact that people who keep motor cars can afford to
pay taxes, and we did not feel justified in reducing merely the duty upon
motor cars. But we decided that we could help the trade without hurting
ourselves at all by reducing the petrol duty. We discussed the question
very carefully in July 1928, and we were then informed on expert authority
that we should not do any real good unless we could bring the price of
petrol down by 8 annas a gallon. We were told that if we could bring
the price of petrol down by 8 annas a gallon, we should probably stimulate
consumption and stimulate other branches of the motor trade so much
that we should not lose money, except possibly temporarily. That was
the reason why at this time last vear we proposed to muke a beginning byv
a reduction on motor spirit. Since then the position has developed. As
Colonel Crawford pointed out, the price of motor spirit in India has come
down by upwards of 6 annas a gallon, and if the House accepts this pro-
posal of mine to reduce the motor spirit duty from six annas to four annas,
we shall have effected that reduction of 8 annas a gallon in the price of
petrol which we were informed would stimulate the motor trade.

Mr. Darcy Lindsay: Has there been any increase in the consumption of
petrol since the reduction in sale price by six annas?

The Honourable .Sir Oharles Innes: The effect, as my figures of con-
sumption show, of all the duties we imposed upon the motor trade reduced
the consumption, or at any rate checked the growth in the consumption of
petrol for a time, and that as the result partly of the reduction in price
of petrol, and partly in the reduction in the price of cars, and of tvres and
tubes, the .consumption of petrol has begun to pick up again.

Mr. A. Rangaswami Iyengar: May I know how much revenue vou are
likely to drop by this reduction? ’

The Honourable Sir Oharles Innes: I am coming to that. T suid just,
now that the motor trade shows signs of being stimulated. We get these

" signs in the increased import of motor cars. We get the signs in the

]
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beginning of the increase in the consumption of motor spirit, to which 1
have just referred, and What is an important factor in the situation, we
have another sign in the very largely increased import of motor lorries.
In the first 10 months of this year up to January last, we have imported
no less than 1,776 moter lorries. In the corresponding period last year the,
figure was 818 and the year before it was 486, and in the year before that it
was 373. That is why we decided to propose this further reduction of
2 annas in the motor spirit duty. We thought, coupled with the reduction
in price which has already taken place, we should bring the price of petrol
down by that figire of 8 annas to which we attach importance for the
reason I have already given. We were satisfied that, by doing that, we
should stimulate the motor car trade generally, and the consumption of
petrol in this country. We were satisfied, and to this I attach very
particular importance, that this reduction would do considerable good to
the motor transport companies and the motor-bus companies which are
springing up more and more all the country over. It is perfectly true that,
a8 Colonel Crawford said, to the ordinary motor car owner this reduction
will only mean something like Rs. 25 to Rs. 40 a year; but this reduction
of 2 annas per gallon coupled with the reduction in price which has already
taken place will mean a very great deal to the motor-bus companies and
motor transport companies all over India. We are satisfied—at least we
hope—that by this reduction in the duty though we sacrifice, we estimate,
“about 15 lakhs in the current year, yet that sacrifice in revenue will only
be temporary. We do not regard our proposal as of benefit to the rich
‘man only. We regard it purely as a business deal. We do not believe it
is right to have your taxes any higher than would bring in the revenue you
require, and we are satisfied we shall recover the revenue we are temporarily
_giving up not only by the increased consumption of petrol but also by the
increased consumption of tyres, tubes, etc., and increased impcrts of motor
cars. Every motor car that comes in pays a 80 per cent. duty; the same
-with every tyre and every tube; and looking at the problem as a whole
in that way, as I say we are proposing this reduction because we are
satisfied that it is purely a business deal; that the sacrifice of revenue
‘which we estimate at 15 lakhs in the current year will be purely temporary
and that in the course of probably not more than two years we shall
recover all the revenue we have lost not only by increased consumption of
petrol but also by an increase in our receipts from the duty on motor cars
and motor tyres and tubes. That, Sir, is my case; but T do put it to the
House that whether or not they accept our proposal to reduce the excise
duty from 6 apnas to 4 annas, they will accept our other proposal that
the import duty should be the same.

*Mr. M. A. Jinnah (Bombay City: Mubammadan Urban): Sir, what-
ever might have been my inclinations before this House recorded its vote
on the reduction of the salt duty, it would have been impossible perhaps
for the Honourable Sir Charles Innes to impress me with his arguments
more. But on those grounds I have heard him, 8ir, with great attention
and T quite agree that this tax was never intended to be permanent and
T quite agree that the motor car business, the motor trade, is in a very
depressed condition and already heavily taxed in the way of duty on the
cars and tyres and tubes and various other articles and accessories. But,

*Bpeech not corrected by the Honourable Membeér.
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8ir, we have got to consider our provision for this year and, however much
1 may agree with this desire that the motor car trade should be given early
relief, 1 feel 1 am compelled to oppose this proposed reduction. Sir, we
have already, as I said, reduced the salt duty and that 1 believe will take
away sometmng like between 50 and 60 lakhs. (Diwan Bahadur T. Ranga-
chariar: ** 1 crore and 20 lakhs.’’) My Honourable friend will probably
allow me to state it as my opinion. I may be wrong but that is my
information; as far as I have been able to gather, it will take away
50 or 60 lakhs But if it is one crore, the case which I am supporting is all
‘the stronger because then 1 think there are still greater difficulties to
be met. 1 therefore feel, Sir, that although the Government have come
forward with this amendment to reduce this tax, I think no man likes to
pay any tax if he can help it and T am sure if we have to determine be-
tween the various claimants, as to who should stand first in this respect
and as to which tax should be reduced first, it will be a very difficult pro--
blem to decide. Therefore, Sir, what I think is this, that we cannot this
year be a party under these circumstances to allow the Government to
give preference to this claimant, namely, the petrol trade. 8ir, Mr. Devaki
Prasad Sinha wants to oppose clause 5 of the Bill and 1 quite agree that
the amendments as they are put before this House might lead to some con-

fusion. But there are two proposals now which this House can deal with;
first, we object entirely and say that clause 5 should be deleted; and also
when we come to the Schedule, that the third item should also be
deleted. In that case the effect will be that the duty will remain exactly
what it is to-day; namely, the protective duty of 24 annas on imported
petrol and six annas excise duty both on the spirit produced in India and
that which is imported into India. But I cannot understand why we should
impose a higher duty when they combine together, namely, the import duty
and the protective duty. I do not see why we should place a higher duty on the
petrol which is imported into India. It can only be justified on the
ground of a protective tariff, namely, that the spirit produced in India
requires protection. Now, Sir, the spirit produced in India requires no
protection. On the contrary, the greater the competition the better the
position of those who have to use petrol, and therefore T hope that my friend,

Mr. Devaki Prasad Sinha, will agree with me that while we maintain the
six annas duty on petrol produced in India we should have the same
rate combined in the case of imported petrol; that is, we should take away
the protective duty of 24 annas, and keep the six annas excise or vice vérsa
Therefore, Sir. what I suggest is, if it is the desire of the House, the amend-

ment should be this:

“ For clause 5 of the Bill the following clause shall be substituted, namely :

‘5. With effect from the first day of April, 1986 section 6 of the Motor Spirit
(Duties) Act, 1017, is hereby replaced ’.”

That keeps section 8 of the Act. It is only section 6 of the Act which we
want to repeal. Then we are concerned with the Schedule. In the First
Schedule, in the third amendment to be made in Schedule II to the Indian
Tariff Act, for the word 'four the word ‘six’ shall be substituted. That is

our proposal

Mr. Devaki Prasad Sinha: May I submit that Mr. Jinngh cannot do
that? He cannot increase four to six under the rules; you can omit it
altogether, but .yo@ éo,nnot suggest an mcrease

.a e BV sa&_- [N e, ot D 2
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Mr. M. A. Jinnah: T think Mr. Sinha does not quite follow me. Let
us take section 5. Clause 5 of the Bill says:

‘“ With effect from the first day of April, 1925, the following amendmeénts shall
be made in the Motor Spirit (Duties) Act, 1817, namely :

(@) in sub-section (Z) of section 3 for the the words ‘ six annas’ the words ‘ four
annas ’ shall be substituted ;

(b) section 6 shall be omitted.”
What I propose is this. Instead of clause 5 substitute the following:
Clause 5 will then read:

‘“ With effect from the first 'day of April, 1925, section 6 of the Motor Bpirit
(Duties) Act, 1819, is hereby repealed."_‘

That is, section 6 of the Motor Spirit (Duties) Act is repealed. Then I
propose to come to the Schedule and to correct the Schedule in this way :

‘“ In Schedule I, in the third amendment to be made in Schedule II to the Indian
Tariff Act of 1804, for the word ‘ four ’ the word * six ' shall be substituted.”

Therefore you will get six annas for both. )
Mr. Devaki Prasad Binha: I respectfully ask Mr. Jinnah whether we can

do it. If we can do it, it would be all right; but can we increase from
four to six annas in a Finance Bill?

Mr. M. A. Jinnab: Here is the amending Bill. If Mr. Devaki Prasad
Sinha will look at the Bill, clause 3 says: )
‘ With effect from the first day of April, 1925, the amendments specified in the

faigzt"Schedule to this Aot shall be made in Schedule II to the Indian Tariff Act,

Then you turn to the Schedule. It says:

‘* Schedule I.
3. After Item No. 40 the following item shall be inserted, namely :
‘40A. Motor Spirit. Imperial Gallon ... ... 4 annas'.”

So what this Bill which is now before the House purports to do is to amend
the two Statutes. One is the Tariff Act and the other is the Motor Spirit
(Duties) Act of 1917, and therefore, if what I am suggesting is-acceptable
to the House and to the Government, instead of having six annas and 8%
annas, you will have six annas for both. The question is whether you
should have six annas for the spirit produced in India and 8% annas for
the spirit imported into India. If you desire that, then my amendment
is not acceptable to the House. If you desire what I am suggesting, then
‘this is the only way to amend it. Now, I say my amendment is preferable
far the simple reason that it certainly does not give any protection to the
petrol produced in this country, and thereforc a man who has to buy
petrol has some chance of getting it cheaper by means of competition, and
we know, perfectly well that the company which is selling petrol in this
country has”the monopoly of it, and we also know that the same petrol is
«old cheaper in England. It goes all the way over there and yet it is sold
much cheaper there than we can get it in this country.  Therefore, T
submit, Sjr. there is no ground for giving any protection to this company
which produces petrol in this country and sells it to monopolists. I hope,
" therefore, the House will support this amendment.
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Mr, President (to Mr. Jinnah): Do yoﬁ move the first amendment?
Mr. M. A. Jinnah: Yes, Sir.
Mr. President: Amendment moved:

“ That for clause 6, the following be substituted namecly :

* 5. With effect from the first day of April 1825, section 6 of the Motor Spirit
(Duties) Act, 1017, is hereby repealed '.”’

The Honourable Sir Basil Blackett: Sir, I have been asked from more
than one quarter what would be the financial effect of the reduction of the
salt tax from Rs. 1-4-0 to Re. 1-0-0. The best estimate that I cun
make is that we shall lose 90 lakhs this year and 125 lakhs thereafter. The
first year there are some credit sales which reduce the actual amount of
loss; that is to say, we lose 90 lakhs out of this year’s estimates of
revenue and 125 lakhs thereafter. . . . . .

Mr. W. 8. J. Willson: What do you mean by this year?

The Honourable Sir Baail Blackett: I mean 1925-26. After that, the
loss will be 125 lakhs. The immediate effect of course is that I do not
propose to move the Resolution that is down on the paper in regard
to provincial contributions, at any rate in the form in which it stands
until further consideration, as time has to be given for further consideration
of the matter. It is obviously impossible for the Government to face a
loss of 125 lakhs recurrent revenue without making some change in their
proposals in regard to the provincial contributions, and it is no good weep-
ing salt tears about it. That is the obvious fact.

1 will now turn for o moment to the 'question of petrol duty and
put u consideration before the House which is, 1 thiuk, germane to thc
discussion of this subject. We have got in the petrol duty as it stands at -
present a tax which is too high from the point of view of getting the
maximum revenue. After a yesr or a little more than a year, it is almost
certain that a slightly lower tax will produce a higher revenue. It is
always a mistake to keep a tux on at a high rate at which it brings in
less revenue than if you reduced it. There must be a period during which

4oy there is & small loss of revenue. We have put it down as 15

"™ lakhs this year. I am not at all sure that that is not an over-
estimate and that our real loss will not be something less than 15 lakhs.
But I would point out to the House that in this year’s Budget there is
already a large figure which represents non-recurring surplus and the action
of the House in regard to salt adds to our difficulty in that matter. We
have s further amount of difference between our recurrent rcvenuc this
year 1925-26 and our non-recurring revenue or expenditure, so that the
result would be that the gap between the amount which- we can give away
permanently and the amount which we have as surplus in this ycar is
increased by the action of the House this morning in regard to the salt
tax, assuming that it remains as it is. 'But even apart from that, we
have already a largish sunr which I think is 56 lakhs difference between
our recurrent and non-recurrent surplus. This year, therefore, is rather a
good year in which to make a reduction of this sort in t}}e petrol tax. If
you can afford a small loss, it will really be a loss which whl not be a
recurrent loss if our estimates are to be trusted; that is to say, in a year
or more we shall more than make good or at least make good the loss,
and the reduction will be to the benefit of transportation generally. You
can afford, I think, to make this small change in duty for the benefit of

all concerned.
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Dr. K. @. Lohokare (Bombay Central Division: Non-Muhammadan
Rural): I have only one smsll point to lay before the House, Sir. The
carrying trade, especially among small villages in the remoter parts of the
districts, is being captured by the motor trade. In India we all know,
Sir, that the agricultural holdings are very small and the labourers on the
agricultural land have only four months or five months on the land itself.
During the remaining part of the year they do this business of the carrying
trade with the animals that they have with them. This pushing in or
encouragement of the motor industry has practically put these people to a
loss. They have got this bye-trade by which they add to their living, at
least in the smaller villages. If at all we want Yo look to the economic
condition of the agriculturists, especially the agriculturists of small holdings.
I have to request the House to give consideration to this item before we
think of pushing in the motor trade in the country at such a rapid pace.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official): I hope that, if the House does not accept the Guvernment
proposition, it will at least go so far as to accept Mr. Jinnah's which is
certainly the lesser of two evils. But I hope that the House will lend its
entire aupyort to the motion before the House on the part of the Govern-
ment. I did not quite understand from Sir Basil Blackett his estimate of
the sacrifice of revenue of 15 lakhs. The immediate point T would like him
to interrupt me with is whether that loss of 15 lakhs includes the mere
book loss on Government’s own consumption. From the statistics pub-
lished T find that in the 11 months from April to February last the excise
duty on motor spirit amounted to 77 lakhs. Of that, of course, a good
deal is paid by Government themselves and I am just in some little doubt
as to whether the estimated loss of 15 lakhs includes something like 5 lakhs
which might be the Government’s, and that is to say our own, money,
in which case, of course, the loss would be not 15 lakhs but a less figure.

Now, Sir, when you come to consider a tax on petrol, you are getting
very near u particular fad of my own in regard to taxation, which is this. Tf
you {ax a thing the size of that chair Ra. 1/4 a maund, it is difficult to
trace the incidence of that tax on the leg of it which somebody buys. But
when you are dealing with a tax on petrol you have to deal with a fixed
tax upon the consumer’s own unit, the gallon, and therefore any allowance
in reduction which you see fit to make does automatically snd directly
go into the pocket of the consumer. Bir Basil Blackett has aiways said, so
far as I remember, that any tax on transport is a bad tax, and with that
I entirely agree. The development of transport is one of the vital neces-
sities of the country and at the present time, when city life is so expensive,
there is a great desire in all the large cities of India for people tn be able
to go and live outside in the suburbs from motives of economy. But one
of the greatest difficultiecs we have to face is that there are insufficient
communications with those suburbs, and there have been efforts made to
get busses—not trams—+to run into the suburbs, and it has always been
urged that the lowest fares are what we all want.

Now, Su’ there are other forms of transport in India which must not be
lost slght of. For the moment I am referring to river transpori. - In the
last few years there have been a number of motor launches introduced
for the conveyance of passengers, ferry work in fact, and it is very important
that these should be encouraged by reducing the cost of wor ing to the
greatest possible extent. Those motor boats have to import their motor
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engines and we shall get additional revenue from the impcrt taxes on
engines. Up in this oity of Delhi we have motor busses running.
They are certainly the poor man’s means of conveyance and
anything you can do to lessen the ocost of running the buses
for the poorer classes, the greater the facilities you are giviug for their
transport. Sir Charles Innes has already referred, and Mr. Jinnah also
referred, to the effect of opposition. Now, we certainly want the tax off
the imported spirit, because, a8 we have a monopolistic industry in the
_ country, it is highly desirable that we should do all we can to encourage
" some outside competition in order to persuade these monopolist gentlemen
to cut their prices.

Sir Charles Innes 3 years ago, and Sir Basil Blackett likewise, refused
to accept some figures which I put before the House showing that their
failure then to appreciate the incidence of this motor industry taxation
had had the direct effect of reducing the import of motor cars. 1 gave the
figures and they did not accept them. I got them direct from the motor
car trade. Unfortunately at the moment when I was pulled up in the
House 1 was not prepared with the argument to give them, but I am very
glad to see that the figures which Sir Charles lnnes gave te-day entirely
support the view I expressed 8 years ago, and I am very glad for this little
bit of daylight.

The amount involved is in no sense high, oven if it is 15 lakhs, as has
been mentioned. But you cannot get over the fact that to develop the
motor transport is good in itself for the purpose of conveyance Secondly,
it is far-reaching indirectly in the revenue which it is going to bring in on
the more motor cars, more tyres and more tubes which will come in. I,
therefore, Sir, lend my heartiest support to the proposal that the Govern-
ment have brought in, and I hope that we shall not have the somewhat
amusing spectacle of the House refusing to support a motion for a reduction
of taxation proposed by Government. .

My. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
.madan Rural): Sir, I desire to intervene in the debate on this motion
because, under the pretence of discussing the excise duty on motor spirit,
Members from the Finance Member downwards have discussed the ques-
tion of the salt duty in the one case and also that King Charles’s head,
provincial contributions. My Honourable friend Mr. Rangachariar pointed
out that as the provincial contributions were a first charge upon the
surplus of the Central Government, he was not going to be a party to any
reduction of any tax under the Central Government until the provincial
contributions were wiped off. That is a proposition which I for one do not
want to subscribe to in a wholesale fashion. As our Leader has properly
put 1t, everybody in this House is agreed that the provincial contributions
must go.

Diwan Bahadur T. Rangacharlar: In words, not in deed.

Mr. A. Rangaswami Iyengar: I deny that on the floor of this House, Mr.
Rangachariar was talking quite heroically of the extent to which he was
prepared to face unpopularity and to deny himself cheap popularity of the
kind that other people wanted by voting for a reduction in the salt duty.

Diwan Bahadur T. Rangachariar: I did not say anything of the kind
pbout other people. I wanted to have the liberty of voting for a three pie
post-card which would be popular in case the provincial econtributions
question was already in danger.
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Mr. A. Rangaswami Iyengar: But I may tell himn, nor are we on this
side affected by the extent to which we may be misrepresented on the
question of tne remission of provincial contributions. Our views are there
all along, and 1 have certainly not shirked my duty in placing my views on
the provincial contributions whenever the occasion demanded it. There-
fore there is no use trying to draw a red herring across the path of this
discussion by continually bringing up provincial contributions. When we

are discussing the merits of the Finance Bill, we are told, '' If you do
this, it will touch the provincial contributions. If you do that the remis-
sion of the provineial contributions will go *’. At this rate we are entirely

at the mercy of the Finance Member and we have only to take his word.
Mr. Rangachariar said that it was our duty to make cuts in the expenditure
to such an extent as would enable us to deal with the provincial contri-
butions as well as with the reduction of the salt tax. Bir, that is u proposi-
tion. (Mr. K. Ahmed: ' Cut your coat according to your cloth.”’) 1 am
not going to be interrupted by you.

Khan Bahadur W. M. Hussanally: Can provincial contributions go
unless and until the salt tax is restored? )

Mr. A. Rangaswami Iyengar: So far as the question of making cuts is con-
cerned, the Honoursble the Finunce Member has effcetively answered Mem-
bers on those benches who say that by inaking substantial cuts on the
expenditure side we would be in a position to remit taxation. The Hon-
ourable the Finance Member repudiated that theory on behalf of Govern-
ment. If that is correct, our making cuts of that kind—substantial cuts—
would avail no purpoge at all. would avail very little to enable us to
reduce taxation. On the other hand, the Finance Member said that so
far ns the procedure in England is concerned, nobody ever Lothers about
examining the financiul proposals mwade by the expert financiers on the
Treasury Benches, but only questions of policy,—not only financial policy
but also general policy—are discussed in the Commijttees of Supply. That
is perfectly true, but to try to import principles of that kind when, they
are favourable to Government and to deny their application when they are
unfavourable to them is most unfair on the part of Government. '

Then, again, Bir, we have been told that so far as this Budget is con-
cerned we on this side of the House should have framed a parallel Budget,
we should have said under what heads expenditure should be reduced and
under what heads therefore taxation could be reduced.” I say, Sir, that is
not n part of the functions of Members on this side of the House. Mem-
bers who are responsible for producing a proper budget are those who sit
on the Government Benches and so long as they sit there it is our duty to
tuke their Budget to pieces and put before them the views of the people,
that: they, the people, do not want this salt tax which is an elernal injustice
to them to remain to any extent, that they do not want high postal rates,
that they do not want this huge military expenditure, that they want
80 many wrongs now disfiguring the pages of tho Budget to be removed,
before they could agree to the Budget of the Government. That is the
position which the Swaraj Party take. We have no responsibility for framing
the Budget. We have only the responsibility of placing before this House
the views of the people, the feelings and opinions of the people. When
we are placed in that position of responsibility, it will be time enough for
us to go and tell our people what we have got to do.

Then, again, we have been told that reductions not having been effectod
on the expenditure Demands, it is not constitutionslly right for us to



THE INDIAN FINANCE BILL. 2545

refuse to consider the Finance Bill. 1 say, Sir, that our position in regard
to the reduction of expenditure and the reduction of taxation are inter-
connected. If we say that the Government should not incur this expendi-
ture, I say as a necessary consequence of that we are bound to say, i.e., all
those who voted for the cuts, for the omission of one or more Grants whole-
sale, are also logically bound, when they come to the Finance Bill to take
that same position, namely, not to vote the taxes for the rejected, reducad
or refused grants. It may be that the omission was pressed or varried
in one instance or in two jinstances. Those who voted for them are bound
to take the same position that follows from it und say, ‘‘ We are not res-
ponsible, we condemned vou for your policy when you made your Damands.
We do so again on this Bill under one head or other ''. Therefore, that
argument cannot stand; but so far as we are concerned, we are here to
voice the feelings and the needs of the poor people of this land and 1 say
that the relief of the provincial contributions is a8 much a poor man'’s affair
as the reduction of the salt duty as also the reduction of postage.

Diwan Bahadur T. Rangachariar: And the reduction of the price of
<loth?

Mr. A. Rangaswami Iyengar: Certainly. 1 do not deny that. We have
not yet come to that. We have not yet discussed that, and so far as the
petrol duty is concerned, in so far as it may militate against relief to the
poor, 1 certainly agree with Mr. Rangachariar in not voting for a reduction
of any revenue from the rich.

The Honourable 8ir Alexander Muddiman (Home Member): Sir, 1 do
not wish to pose before this House as an expert on transportation, though
of course the question of my own transport will be a matter for my very
serious consideration (Laughter). I should like however to bring back the
House for a moment to the actual point before us, which is whether this
duty on motor spirit should be reduced or ndt. Now, Sir, I do not pretend
cither to be an expert on taxation. Nor have I any sympathy with
motor car businesses or with the rich motor car owners. There is one
aspect of this case however which interests me very much. T have been
very much struck of late years by the increase in motor transportation
between bazsr and bazar.. It is one of the things that have developed more
than almost anything that I can recollect during the time of my service.
This development of motor bus traffic between bazar and bazar and
village and town seems to me a matter of very great importance. I have
Heen lovely villages cut of by want of communications and situated a
I'ng way from railway stations being brought within comparatively easy
reach of civilisation end afforded the means by which the persons
living there could obtain education, medical relief and other concomi-
tants that go towards civilisation. I had not very many years ago
cceasion to visit s very remote city situated in the heart of the lndian
desert. I think one year before 1 went there it was impossible to reach
that place except by a journey on camels which lasted for 5 or 6 days
and which involved an expenditure beyond the means of the ordinary
rerson. Owing to the development of motor transport persons were sble
at the time I visited it to reach. that city by paying a reasonable fare
within the means of a poor man. Buses were run which used to get across
the desert in the course of the day. The inhabitante therefore were
Lrought into touch with the railway and all that the railway means by
these motor buscs. I do myself think that the House should scriously
wonsider that anything which will promote the development of this motor
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[Sir Alexander Muddiman.]

bus traffic between remote places and the railway stations is a matter
which will really benefit the people of this country to a very great extent
indeed and therefore on that groynd 1 would ask the House to support
the proposal put forward by my Honourable friend Sir Charles Innes.

There is one other ‘point, if my Honourable friend will permit me to
develop it. It was suggested by some gentleman on the other side of the
House that the development of motor traffic might involve a decrease 1n
the number of bail-garries, Sir, that iv an argument which could have been
amployed against the introduction of machinery in any part of the world or
in any age. It would involve the argument that our mails should now
be carried by sailing vessels instead of steamships. 1t is an argument not
really valid. What have we seen, we who used to keep horses; what Ras
happened to the men who used to look after our horses? They are now
trking up motor driving and are making a much better thing out of it than
they used to do, judging from my monthly bills. (Laughter.)

Mr. K. Rama Alyangar (Madura end Ramnad cum Tinnevelly: Non-
Muhammadan Rural): I have a motion No. 7. Of course Mr. Jinnah has
froposed an amendment on both. I would only like ‘that the motion of
1rine and that clauses 2 and 8 of the Schedule are both deleted, so that
the matter may be left as it was before. I would therefore amend my friend
Mr. Devaki Prasad Sinha’s motion by adding that clause 2 also be deleted
along with my motion that clause 5 be elected. That will leave the position
a1 it was. Of course it is not very far to see the reason of my motion. 1
only want to maintain the status quo when the finances are in this position.
Bo far as the question of transport is concerned, I very much doubt if this
small reddction in the price of petrol per gallon will do any good to the man
who travels by motor bus. The motor bus contractors have their fixed
charges and the reduction in the price of petrol is not likely to affect the
small percentage of the population who travel by bus. In fact we have
known the time when petrol was Rs. 4/8 a tin; we have known the time
vhen it was Rs. 2/8 a tin, and now it sells at Rs. 8/14 a tin, I do not
think the charges of the various bus fares between station and station will
be considerably affected by the lower price of petrol. It may be that in
some cases, where there is keen ocompetition between a number of bus
owners working on the same line, the charges may be reduced s little, but
10t in places where there is no competition or where the demand for buses
is great. You will find the charges will not alter really very much because
of the change in petrol prices. Therefore I refuse to believe that this cut
of 2 annas will reslly interfere with the transport facilities which the poor
1:an enjoys. Of course the rich man, the motor owner, as Sir Alexander
Muddiman said, may benefit by it. But it is not of much consequence to
reéople who use motor spirit for the purpose of driving machinery. I there-
{rre think it is better to leave things as they stand.

Now T do want to say one word regarding the salt tax, having becen
1esponsible for putting that motion before this Assembly, because it has
teen made so much of by my Honourable friend Diwan Bahadur Ranga-
chariar and by the Honourable Sir Basil Blackett. I do say, Sir, we are
shsolutely free to place our views before the Governmen_t, s:nd the view
put forward by the Government that they will change their views one way
or the other now, on the question of provincial cpntributions. chapse of the

. aivision of the Assembly on salt duty is meaningless as that will depend
on the vote of this Assembly as it puts forward its case on clear reasons
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given here. The Assembly do not want {o interfere with provincial coutri-
butions, and have put forward a case which has to be attended to by the
Government. Not that they were likely to trifie with the provincial contri-
butions, but they put forward a case which is to be considered by Govern-
ment. I refuse to believe that any Member here on behalf of Government
hias a right to thrcaten us by saying that. I refuse to usk any Member to
be irresponsible enough to say that when we want to put that case before
this Assembly in one way, the effect of it will be to interfere with the
provineial contributions. We do not want to press that view. But I do
not want that the Government of India should threaten the people here by
seying that they will expose themselves to their constituencies by the
etatoment which they make. They are responsible for acting one way or
1he other to the best of their powers for the benefit of the country. We
are here to say that you have got more money, you must remit an amouut
of tax this year. (Laughter.). I feel very strongly in the matter. Some
Honourable Members of Government have already spoken to me on that
matter, and I therefore tell them that I am not going to be discouraged by
sy such statement. And if Madras has to suffer because of the tactics of
the Government of India, it should suffer. Let the whole population of
India suffer if it comes to the tactics of the Government of India playirg oft
the various representatives in this House against one another, getting people
vgainst each other. We do not want to be frightened by that kind of bogey
here in this Assembly and we shall do our duty by the country to the best
of our ability (Applause) without the least regard for any threats from
the official Benches. I challenge the Government of India to say that they
atone are responsible and that we are irresponsible. Let them do their duty
to the best of their ability, and let us do our duty to the best of
ours. We do say that you are unnecessarily spending money. We do
say that the Committee that we asked to be appointed by the {Fovern-
ment recommended that 194 crores should be cut; you have not given effect
t, that, on the other hand you have added to the expemditure by another
4 crores . . ..

The Honourable Sir Oharles Innes: On a point of order, Sir, the Honour-
rhle Member is now on the Inchcape Committee’s Report.

Mr. K. Rama Alyangar: It is certainly relevant for the purpose of
showing that the Government of India ought to look to their expcnditure so
8s to'give proper relief in the matter of taxation in a time of plenty when
vou are laying up so much money, and I am entitled to place before Govern-
ment the possible methods of retrenchment so as to rclieve the people of
India of heavy taxation. I am prepared to stand any kind of criticism
in respect of the arguments that I put forth before the Government of
ladia. They should not go on with their policy without giving proper
weight to the arguments, without considering the possibilitics of retrench-
ment. The other day the Finance Member in his speech stated as if he did
rot know of the retrenchment of 8% crores coming on within thirty days
of his statement. I cannot understand the Finance Member. The same
theory is now propounded in the present speech. He expects some tangible
reduction next year. He however would not tell us what it is. He simply
tdopts the past expenditurc for.the current year and the next year also. 1
refuse to believe that he does not know it. If it is so, he is not doing his:
duty. I am here to do my duty to the public, and I therefore move the
amendment that I have proposed that clause 5 be deleted.

"
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Mr. President: The original question was:
*“ That clause 5 do stand part of the Bill,"*
Since which an amendment has been moved :

‘* That for clause 5 of the Bill the following clause be substituted, namely :
‘5. With effect from the first day of April 1825 section 6 of the Motor Spirit
(Duties) Act, 1817, is hereby repealed ’.*’
The question I have to put is that that clause be substituted for the
«xisting clause 5.

The Assembly divided :
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The motion was negatived.
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Clause 5 was added to the Bill.

Mr. Pregident: The question is:
* That clause 6 stand part of the Bill.”

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I should like the House to realise what exactly this
clause means. On the face of it it might appear to be a more or less.
formal clause, but the principles behind it are worth the attention of the
House. If the House will turn to sub-section (7) of section 19 of the
Indiun Paper Currency Act, they will see that it is stated there: ’

‘“ As long as the value of securities created by the Government of India and issued
to the Controller and deemed in accordance with the provisions of the foregoindg sub-
section to be securities purchased by the Governor General in Council exceeds one
hundred and twenty millions of rupees, all interest derived from the securities in the
Reserve shall, with effect from the first day of April, 1925, be applied in reduction of
such excess holding of securities and the Auditor-General shall in every year grant
a certificate of the amount of such interest and shall also certify whether or not it has
been so applied. For the purposes of this sub-section securities so created and issued
shall be deemed to carry interest at the same rate as other similar sectrities.”

Sir, thi® sub-section means that so long as in our Paper Currency
Reserve there are what are called created securities which exceed 12 crores
of rupees, the discount or the interest on those securities, as it aceruas
every year, shall be applied towards the reduction of those created securities,
and it shall be continued to be upplied in that manner until the said
created securities are reduced to Rs. 12 orores. As the Homourable the
Finance Member has told us, these created securities are merely paper
securities, merely 1.0.U.’s without any substantial backing behind them;
and to-day these created securities are worth nearly 50 crores—that is,
49 crores and 065 lakhs. This Act says that we shall reduce those created
gecurities until they amount to 12 crores of rupees, so that the [House has
keen called upon by existing legislation to go on applying the interest or
discount on those securities to the extent of 87 crores before they can stop
applying that interest towards the reduction of those securities. But on
account of the deficits of Government during recent years since 1923—
practically since the Act was passed—this practice has not been followed
and every year the interest or the discount ss it accrues is credited to
revenue instead of towards the reduction of the created securities.

Now, Sir, what are these sccurities? They are a paper currency reserve,
They are securities for the safety of our note issue. They are the property
of the man who holds our notes. We have to-day in circulation 183 crores
of notes against which the metallic backing is something like 70 crores of
rupees, 22 crores worth of gold and 8 crores worth of silver under coinage.
That means we have nearly 98 crores of metallic backing against these 1.83
crores of notes in circulation. The rest of the motes are not covered by

any metallic backing and to the extent of 49 crores and 65 lakhs they are

covered by nothing except papers signed by the Government of India. and

handed over to the Controller of Currency as security. Therefore 49 crores
and 65 lakhs of paper currency in circulation is backed by apobhgr paper
of the Covernment of India. What does it mean? It implies that
our Paper Currency Reserve is not genuine to the cxtent of né;urly 50 ororss
and to that extent the holder of our notes are not safe. Their property in

which are in ciroulation to-day is not safe to that

those currency notes _
exbent. Ther)éfore this Act was enacted. Thereby Government were
called upon to usc the interest on those securities towards the reduction of ’
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these securities. To that, Bir, the interpretation given by the Honourable
the Finance Member is that you can reduce the created securities only by
destroying those  notes, namely, by withdrawing from circu-
lation those notes; and last year I thought it my duty to
point out that that was not the only course possible. Every year, as
interest accrues on these securities, it is open to Government under this sec-
tion, in faet I submit that it is the meaning and intention of this Act that
the moment interest accrues (say at the rate of 8 crores every year) it is
incumbent on Government to buy 8 crores worth of genuiné securitics and
to put them in.the place of these created securities. But because our
deficits have been constant it has not been found possible to do so and
Government have been crediting the interest on these securities to revenue.
Well, Sir, in times of emergency we can allow this sort of thing, but in
normal times when we are told that our Budgets balance, is it right that
interest on these securities, which is not really revenue of the Government of
India but belongs as I said to the holders for our notes, should be taken to the
credit of revenue? But, Sir, my further objection is this, that the Honour-
able Finance Member has emphatically laid it down that even if he reduced
the sccurities it can only be done by deflation, by cutting down these notes
in circulation as the only means of reducing those created securities. I
told him that the Act did not necessarily mean that. In the beginning of
this session another debate arose on the Paper Currency Act (Amendment)
Bill when agein the same question arose. My Honourable friend Mr. Patel
pointed out that it was not necessary that he should deflate, but that he
should buy genuine securities and place them in the reserve. But the
Finance Member agnin emphasised that the only way in which he could
reduce these created securities was by deflation and nothing else. 1 again
thought it my duty to intervene and told him that the Aect did not con-
template anything of the kind. The Act contemplates merely a reduction
of these created securities, not necessarily the cutting down of notes because
the interest that we get every year out of these securities can be used to-
wards the purchase of genuine securities in the market; but the Finance
Member told us in his budget speech, paragraph 66 I think, what is the use
of buying other genuine securities in the market? They are just as good as
these created securities or 1.0.U’s. 1 say, Bir, there is a fundamental differ-
ence between these genuine securities in the market and the ad hoc securities
although there is this similarity between them, that they are all Government
of India securities. That is the only similarity. But the genuine securities
have a value in the market which the ad hoc securities have not. You can
buy the genuine sccurities with the money which has accrued to you us
mterest on these created securities and you cannot buy more. The crealed
securities can be multiplied to any extent; you have merely to uee the
printing press and you can add fifty crores or more to the created securities;
not 8o with the other securities which you can buy only according as you have
got interest on these created securities and no more; and if the Honourable
Finance Member contends that these securities are after all Government cf
India securities tho objection can be met by purchasing gold or . .

Pandit Shamlal Nehru: What are the other securities? .

Mr. Jamnadas M. Mehta: . . . . other securitiee such as sterling
securities and Government of India loans. . . .

‘The Honourable Sir Baail Blackett: Do you suggest that the money
should be used to purchage sterling securilies? . '

ERTS
-
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Mr, Jamnadas M. Mehta: Yes, I did not suggest that previously because
'we were not debating the subject then as now ; all I told you then was that it
was not necessary that deflation must be the inevitable result under the
Act and the Honourable Finance Member has thought fit to challenge
that. He says, ‘“My policy has been challenged and therefore it is neces-
sary to reply.’’ Sir, it is one of the great gifts of the Honourable Finance
Member to think that his critics are perverse and stupid and that there
<can be nothing wrong in his policv. He is the just man made perfect—
who was 8o beloved of the Greeks. I told him that there was no autho-
rity in the Paper Currency Act for the position he was advocating. He
did not agree and he returns to the charge in his budget speech; he thinks
I am wrong; but he could not find in the Yaper Currency Act any autho-
rity for the statement that the use of interest for the purpose of reducing
created securities must mean deflation. He therefore turns to the Babington-
Smith Committee Report and, Sir, he savs as follows (paragraph 66 of the
Budget speech): .

“ But the House will remember that the Babinglon-Smith Committee recommended
that so long as ad hoc securities in the Paper Currency Reserve remained outstanding,
these particular receipts should not be treated as revenue but should be applied to
writing down the ad hoc securities.”

Mr. V. J. Patel: Were there any ad hoc securities at that time?

Mr. Jamnadas M. Mehta: I am coming to that. Sir, I looked up and
down the Babington-Smith Commitiee’s Report and the recommendations
not once, not twice, but several times; but this categorical declaration
of the Finance Member that the Babington-Smith Committee had recom-
mended deflation does not find any existence in those recommendations. In
fact, I find that, not finding any support in the Paper Currency Act, the
Finance Member simply drew upon his imagination and wanted to father
upon the Babington-Smith Committee as their recommendation something
which they had never recommended. I appealed to him to show me
where the recommendation was and he admitted that the recommendation
did not exist.

The Honourable Sir Basil Blackett: That is not true, Sir. I drew the

attention of the Honourable Member to a paragraph which has that obvious
effect.

Mr. Jamnadas M. Mehta: It is true; your words are, ‘‘That the House
will remember that the Babington-Smith Committee recommended’’ and the

further words are ‘‘the purpose which the Committee had in mind in
making that recommendation . . . . . " .

Now my point is, that there is no such recommendation in the Babing-
‘ton-Smith Committee's Report. I may agree with the Honourable the
Finance Member that'that might be their objective, but to turn to the
Babington-Smith Committee and say that they have made a recommen-
dation is something quite different from what that Committee intended. I
do not want to make much out of it, but I only wish to point out that
even the Honourable the Finance Member with such expert staff, all of
whom are paid by us very extravagant salaries, sometimes makes mis-
takes and misstatements, I hope he will be more tender to us if we make
any mistakes in our statements, as he ought to know that the only assist-
apce that we have is the electric lamp; but when Sir Basil Blackett with
such expert staff as my friend Mr. Raghavendra Rab and my learned friend
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Mr. Lloyd makes misstatements, I can confidently appeal to him to be a
little more tender to us when wé also sometimes are betrayed into some
inaccuracies. Anyway, 1 will drop that matter. The object that 1 have
in mind is this, that by applying the interest which you earn out of these
created securities to revenue, you are really endangering the safety of the
holders of the paper currency notes, to the extent of 49 crores 65 lakhs.
The amount of interest which we get is somewhere between 3 and 4
crores every year. The whole income from currency and mint is Rs. 408
crores. So I take it that the amount of interest on those ad hoc securities.
must be somewhere near 2 crores 50 lakhs or nbout 8 crores,—I do not
know the exact figure. That is one point. .

The second point is that in addition to this intercst, the Honourable
the Finance Member takes to revenue the excess of £40 millions in our
Gold Standard Reserve. The moment our Gold Standard Reserve is in
excess of £40 millions, that excess he appropriates to revenue and every
vear in that way he 'takes out of this Gold Standard Reserve something
like 2 crores 20 lakhs. In this manner he uses as revenuye a sum of about
B crores 6 lakhs, an amount which does not genuinely belong to the
revenues of this country. Now, what is the Gold Standard Reserve? The
Gold Standard Reserve is a reserve for maintaining the gold value of the
rupee at 16 pence. Everybody knows that the contents of the rupee are
not worth more than 12 annas of gold and the remaining 4 annas are in the
Gold Standard Reserve, so that whenever there is any necessity to export
gold, every rupee is worth 18 annas, 12 annas being its intrinsic value
and 4 annas being already deposited in our Gold Standard Reserve. That
4 annas cover has been supplied by the holders of the rupee in order that
the exchange value of the rupee shall remain 16 pence, ‘and therefore to-
the extent that you use the income of £40 millions of that reserve for revenue
the security of these rupee holders is endangered in the international mar-
ket. 8o, 8ir, my submission is that the principle of taking credit to revenue
for the whole of the interest en paper curremcy ad hoc securities and the
whole of the excess over £40 millions in the Gold Standard Reserve is
wrong, because in one case it endangers the security of the holders of the
notes, in the other it endangers the security of the gold value of the
rupee in international markets. My submission has always been that
this amount does not genuinely belong to the revenues of this country, and
therefore I tell the Honourable the Finance Member that his Budget was
not a balanced budget because it was made up of odds and ends like these.
Further he gets exchange profits of nearly 8 crores. That again is not
genuine but T am not going into that. T wanted to point out, Sir,
that these crores are not our genuine revenue.

Then, 8ir, the Honourable the Finance Member in the latter part of
paragraph 66 has been kind enough to refer to me by implication and com-
plains of inconsistency and as usual with o supericr smile on his face he
thinks he has finished with me. (The Honourable Sir Basil Blackett: ‘T
think he has.”’) Very well, T will quote the Honourable the Finance Mem-
ber. What I said was that vou had no right to use this for revenue but
that you must use this for the reduction of the ad hoc seouriticy not by
deflation but by replacing them bv genuine securities in India or to buy ster-
ling securities and when sterling becomes at par with gold to change them
into gold and very soon it is coming. So that he ean make all our currency
notes fully backed by gold instead of the T. 0. U.’s of the Government of
India. That was intended by section 19(7) of the Paper Currency Act and
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that was also my point. He says to me in reply, * What is it that your
proposal amounts to? You are complaining of my devoting too much.
money to reduction or avoidance of debt. What is it that you are pro-
posing to do here?’ You are taking away 8 or 4 crores of rupees and
thereby reducing the debt. This is what he said:

** The net effect thereforo of adopting this suggestion would be simply to increase
the amount of our provision out of revenue for reduction or avoidance of debt. And
I observe with interest '’ (e ix greatly interested in this) ** that the gentleman who made
the proposal has followed it up by complaining that our provision for the reduction and
avoidance of debt is already too high.” .

Sir, 1 hold fast to every word of what I said. I agree that if he accepts
my suggestion he will have to use the interest on the ad hoc recurities for
buying genuine securities, and to that extent he will have provided for the
reduction of our debt. But 1 say, Sir, that of the two kinds of debt
redemption I prefer this, not his, and that is not in any way inconsis-
tent. (The Honourable Sir Basil Blackett: ** What is the difference?’)
The differcnce is that you are unnecessarily repaying our foreign debt with-
oul having regard to the interests of those who are holding our currency
notes nnd those who are holding our silver coins. Why do you not first
consider those who are holding four hundred crores of rupees which we
have coined and 183 crores of notes which are in circulation? Are they not
our genuine creditors? They are our creditors and in addition they are our
fellow subjects und they have entrusted their property to us. They have
the first right, and therefore, if there was a choice between one kind of
creditors and another, I do hold, Sir, (in spite of the Finance Member
finding a seeming contradiction that is not & real contradiction) that be-
tween the two creditors 1 would certainly prefer the creditors who have
trusted us to the extent of 400 crores. What is the contradiction? I find
none, Sir. When the Finance Member found no authority for his irregular
procedure either in the Paper Currency Act or in the Babington-Smith Com-
mittee’s Report, the only thing he has turned to is to look for somo
apparent contradietion which in genuine substance is no contradiction at all
but the statement of the right principle. Because, Sir, the moment we
allow the interest from these sources to be used for revenue, there are .
temptations to hold the Gold Standard Reserve in Securities. The Gold -
Standard Reserve was not created to be held in securitics. It was to be a
storage of gold to be used at the time when we required gold for our in-
ternational payments, but by investing the Gold . Standard Re-
serve in securities he has got a constant temptation to
earn interest and to credit it to revenue thereby endangering as
g px 1 6aid the security in world markets of the holders of
™" rupees which the Honourable the Finance Member himself calls
notes printed on silver. That is my objection. The Honourable the
Finance Member finds no support for his polemics either in the Paper
C_urrency Act or in the Babington-Smith Committee’s Report, nor in the
views which this House has expressed. True when the Government were
In an emergency, they created those ad hoc securities. I do not know
what they are made of, whether they are revenue deficits or whether they
were put in when the Reverse Councils were sold and deflation would have
followed beyond a necessary extent. What these 49,65 lakhs are com-
posed of I am not quite aware. But I do think they must be due either to
our revenue deficits or the necessity to back our paper currency notes in
order that they may not be unduly deflated. I do not know exactly how
far the one or the other or both represent these 49.85 lakhs Fnt #hn

L4
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principle is, Sir, that this method of increasing our revenues and thereby
showing surplus and showing that our Budgets are balanced is vicious, be-
cause this is not genuine revenue in any sense of the term. But'I am
willing, Sir, that the Honourable the ¥inance Member may go on doing
this for some time. I do not mind his doing it. All that I wanted to say
was that the Finance Member had no justification, either in law or even
in our good faith to our creditors, to use these monies for the purpose of
revenue. While 1 am on this question of debt redemption, 1 would
like, if T may, to congratulate mmy Honourable friend Mr. Raghavendra Rao
on his having the other day turned the tables on us. I agree on a re-exa-
mination of the question that he was right and I acknowledge my thanks
to him for having pointed out our error. (Hear, hear). At the same time
I must tell him that in substance we were and are still right and that
he merely triumphed over us by a quibble which threw off their legs certain
gentlemen who should have known better and made them nervous. In &
moment of weakness they abstained from voting thereby losing to revenue
1 crore and 13 lakhs, which we could have used for the reduction of salt
duty; but although it was a quibble, I acknowledge the ndroitness with
which Mr. Raghavendra Rao put it and I do admit, Sir, that technically
he was right though in substance wrong.  Sir, having said this, I have
only one thing more to say. The Honourable the Finance Member re-
gards this matter as a question of debt redemption. In paragraph 57, of
his budget speech he has made a great deal of capital out of his having
made conversion of our 7 per cent. sterling loan. He says, ‘‘Look here,
what good am I doing to you.- Your 7 per cent. sterling loan was to run
at 7 per cent. I have reduced it to 6 per cent. by conversion whereby I
have given £200 sterling for everv £100 sterling worth of debt, and reduced
vour interest charge by 1 per cent.”” Sir, I do not know whether to thank
the Finance Member or to sympathise with the country for this kind of
debt redemption. This 7 per cent. sterling loan would have matured . . .

‘The Honourable Sir Basil Blackett: May I ask, Sir, if this is at all
germane to the clause? T gather the Honourable Member is really arguing
that the clause do stand part of the Bill, but this is not germane to the
clause. -

Mr., Jamnadas M. Mehta: I am not keen, if you object. I quite realise
that this is not exactly germane to the clause. The point T have taken would
not be perfectly gernrane, if you had not in your budget speech said that
the reduction of created securities was a kind of debt redemption. I am
simply comparing your two methods of debt redemption and not going into
the question of debt redemption as & whole. You have called the reduction
of .created securities a kind of redemption and that is my justification for
comparing one kind of debt redemption with another. But if the Honour-
able Member objects, I will not pursue the subject.

Sir, T only want to refer to this so-called conversion of the 7 per cent.
sterling loan into 6 per cent. I say that you are making a gift of £100 for
overy £100 debt held in England with a nominal benefit of 1 per cent.
reduction in interest knowing full well that the 6 per cent. interest will
continue to be paid till eternity, while the 7 per cent. would have terminated
in 1981 and we could have borrowed thereafter at a lesser rate, at 5 per
cent. or 4 per cent. or even less. Insfead we are now compelled to pay 6 per
cent. until the time when the Finance Member makes up his mind to repay
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the Conversion Loan holders and then he will have to pay to these gentlemen
£200 for every £100 of debt which we have incurred, for the nominal beunefit
of a reduction of one per cent. in interest in the interval. I say that even
in the matter of interest this country has been prejudiced, because 7 per
cent. interest would have ceased in 1931 but this 6 per cent. will continue
until this country is in a position to pay. From the way in which that
conversion has been made, i.c., at 8 per cent., it appears that he is. not
bound to repay, so that he will continue paying 6 per cent. for all time
instead of paying 7 per cent. till 1931 ; after 1931 we ecould have repaid the 7
per cent. sterling loan by borrowing at 5 per cent. or 4 per cent. according to
the market rate. 8o that on the one hand he cares nothing for our real
creditors who are the holders of our currency notes and our rupees and on
the other goes out of his way to make a gift of £100 for every £100 sterling
for the nominal benefit of a reduced rate of interest from 7 per cent. to 6
per cent. though the former would not continue beyond 1981 while the latter
will continue till eternity, and he makes a gift of £100 to those gentlemen
who are the holders of that sterling loan. To bring up this important issue
I tabled my amendment, but since I have discussed it on the original
motion and ean vote against it, I do not want to move my amendment.

The Honourable Sir Basil Blackett: I think the amendment is not in
order and so the Honourable Member is not allowed to move it. That is the
real position as regards that amendment.

As regards the last point, the Honourable Member is aware that the
conversions to which he was referring were conversions under our contract
with the people from whom we borrowed, over which we had no control.
That they are conversions in the interests of this country 1 think is quite
clear. The Honourable Member may not agree with me and therefore 1
leave that point which is quite without relevance to this clause.

There are one or two things which the Honourable Member has said,
which, I think on reflection, he would wish he had not said. He said that
our currency notes are based on something worthless and the holders of the
notes are in danger, or words to that effect. He is the first in other connec-
tions to assert that our currency is in such & strong position that this, that
or the other proposal muade by myself is not necessary. But 1 do not think
that he ought to get up in this House and make a statement in that way
which may clearly mislead other people who do not understand the position
as well as he ought to. The position will perhaps be a little bit clearer to
the Honourable Member if he will remember that if you take the paper
currency of the United Kingdom at the present moment, the British currency
notes, out of approximately £280 million outstanding to the extent of about
£220 millions are covered by what are practically ad hoc securities, and I do
not think that anybody really troubles as to the soundness of the paper
currency of the United Kingdom. The Honourable Member says that we
have no title to take this money for our revenue. It is a practice that
we have adopted for 4 yeurs now; this is the fourth year in the oase
of the Paper Currency Reserve and the third yesr in the case of the
Gold Standard Reserve. It is a practice which is universally adopted
all over the world. I happened to be reading the London Times last night
and then 1 noticed in the Comptroller and Auditor General’s report on
the Consolidated Fund for 1928-24 a statement to the effect that a sum
- amounting to about £6,480,000 had been credited to the revenues, being
the net profit on the sale of stocks and in'teresf on the securities held
in the British Paper Curreney Reserve. It is a very hatural and proper
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use to make of a very legitimate source of income. I do not propose to
follow the Honourable Member further into his argumentation about the
Babington-Smith Committee Report. He and I agrce as to what they
intended and I do not think there is much to quarrel about,

Mr, Jamnadas M. Mehta: I do not want to make much of that.

The Honourable Sir Basil Blackett: The Honourable Member called
me so many names (he apparently spent some time under the electric light
studying the dictionary for vituperative adjectives) that I thought he
attached great importance to the point. Nor do I propose to repeat again
what I have said more than once this session that in essence there is no
difference between an ad hoc security and any other security of the Govern-
mant of India when held in the Paper Currency Reserve. It is an obvious
point and it only needs a little thinking to reslise that it is so. If the
Government of India use this sum, which amounts to about 5} crores all
told, to buy in the market their own securities, they would have to borrow
in the market 5} crores to make good the deficit, that would be caused
in their ways and means, because they are always in existing circumstances
borrowing and re-borrowing for productive purposes: and the net result of
that would have been that they would have wiped out 53 urores of ad hoc
securities and replaced them by 53} crores of securities purchased in the
market and they would then have issued to the market 5} crores of new
securities, and I cannot see that any particular change has been made in
the security either of the holder of the debt of the Government of India
.or the holder of the currency note by that entirely unnecessary and cum-
brous round-about operation. The Honourable Member may perhaps take
courage to himself because, as I have said, the amount of this provision is
something over 5} erores, and whatever his view may be it is that it should
not be used for ordihary revenue but that it should be used for some kind
of reduction of debt. Well, T do not know whether I should get him to
join me perhaps next vear and follow me in proposing a slight increase in
the provision for reduction of debt so that it may be equal to this total.

Clause 6 was added to the Bill. .

Mr. President: Clause 7. So far as Mr. Jamnadas Mehta’s proposition*

in an attempt to alter the method of assessment it is not in order under the
Finance Bill.

Mr. Jamnadas M. Mehta: It was a proposition of my Honourable friend
Bir Narasimha Sarma when he was a non-official member. I have simply
borroweq the whole amendment’ textually from him.

Mr, A. H. Lloyd: That was an amendment to an Income-tax Bill, not
to a Finance Bill.

Mr. Jamnadags M. Mehta: Then I will take another opportunity.

 To clause 7 of the Bill the following sub-clause be sdded, namely :
“(4) To section 14 of the Indian Income-tax Act, 1822, the following proviso
. shall be added, namely : .

* Provided that subject to such rules as may be framed in this hehalf as to the
return to be made where the assessee is an undivided Hindu family, the
tax payable by an undivided Hindu family on the aggregate taxable
income of that family shall be the total of the sums which would be
payable by the several members of the family entitled to a share of

such income if the family became divided on the 1st of April of the year
of asséssment ’."’ ' .
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Mr. Pregident: It is not in order under the Finance Bill.
Clause 7 was added to the Bill.
Mr. President: Schedule I.

_ Mr. M. K. Acharya’s amendment* is out of order as it proposes an
increase in taxation. .

Schedule 1 was added to the Bill.

Lala Duni Chand (Ambala Division: Non-Muhammadan): Sir, I beg
-your leave to move my two motions together and discuss them together,
that is No. 14 and No. 26, as they besides being connected are to be
supported by the same arguments. And therefore for the sake of con-
venience and in order to save time I propose to discuss them together. My
motions are, Sir ..

Mr. K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): On a point of order, Sir. The Honourable Member
is taking up Nos. 14 and 26 together. The one relates to post-cards and
the other t letters. I submit it will not be convenient to discuss the two
together. _

Mr. President: It seems to be convenient to discuss them together.
They will have to be put as separate questions from the Chair when we
come to the moment of division; but the discussion may be general on the
reduction of the rate on letters and on post-cards to the old rate. Lala
Duni Chand.

Lala Dunl Ohand: My motions are, Sir:
‘ That in the case of post-cards ‘ one pice " may be substituted for ‘ half an anna ’,””

and

“in the case of letters ‘ half an anna’ may be substituted for ‘one anna’.”

I consider that the providing of facilities for postal communication is one
of the amenities and I should say also one of the necessities of & civilised
life. Wherever civilized life is to be found we know that postal facilities are
provided. In fact, Sir, so far as I know there is a close connection
between civilized life and facilities for postal communication. I therefore
submit that from this point of view it is absolutely desirable that facilities
should be furnished for postal communication by charging the least possible
rates. Another argument that I beg to advance in support of my motions
is that it is one of the elementary duties of a civilized Government to
afford every facility in the matter of communications. I submi, Sir, in
the case of postal rates it should not be expected that the Government
should make revenue out of them. It is a duty of the Btate to provide
all its subjects with facilities of communication. No other consideration

* ¢« Tn Schedule I to the Bill, in the proposed amendments to Schedule II to the
Indian Tariff Act, 1894, after amendment No. 1, the following amendment be inserted,
namely : :

+ 2. In Item No. 37 for the figures and words ‘ 75 per cent.’ the figures and words

¢Z00 per cent.’ shall be substituted’,
and the subsequent amendments be renumbered accordingly.’



e
2608 LEWSLATIVE ASSEMBLY. (17T Man. 1925,

[Lala Duni Chand.]

except that one is & member of the State should be required for
affording postal facilities, and therefore I submit that this Government,
which claims to be one of the most civilized Governments, and of course
it is a very organized Government, should provide facilitiecs. From these
two pointg of view that 1 have placed before the House in favour of the

reduction of postal rates, | say that the reductions should be accepted by
the Government and by the House.

I also, Sir, place another aspect of the question before you. Facilities
in the way of postal communications are regarded by the masses as one
of the benefits, nay, even as one of the blessings, of British rule. I appeal
‘to your instinct of self-interest, that so far as this frame ¢f mind of the
masses is concerned,—from my pcint of view it is u superstitious frame
©of mind—you should try to kecp the people in that frame of mind. I
submit that for a very long time, so long as I can remember, the postal
rate in the case of post-cards has been one pice and in the case of leiters
has been two pice, or half an anna. Tt is only recently that the change
has becen made. People have been associated with these rates for a very
long time. I understand it was at a time of financial stringency that the
increase was made. So fur as we have seen from the Budget, the Govern-
‘ment are not confronted with those financial difficulties with which the
‘Government were confronted when these postal rates were increased from
ane pice to half an anna and from half an anna to one anna. I therefore
say that Government owe it to the people that these postal rates should
be reduced to the level which they occupied for a good many years in the
past. I also beg to submit, Sir, that the British Government in this

* country have very often been regarded as a purely commercial concern.
I know that sometimes this description of the Government as a purely
commercial concern has been used rather in a bad sense. 1 do not like
that this stigma should attach to the Government in this case. No com-
mercial considerations should enter into the matter of postal rates. So
far as I know, the enhanced postal rates will not affect the revenue very
materially. I know that the lower the postal rates, the greater will be the
number of post-cards and letters sent to different parts of the country.
I therefore submit that from this point of view also it is to the interest of
the Government that the postal rates should be reduced to the original
level. 1 also beg to submit that there is a very large number of people
in this country who have got a very very small income. If I mistake not,
I can say that nine-tenths of the people, perhaps more, are those who
have an income of something between Rs. 20 and Rs. 100 a month. Now
we also kr®w that life has hecome very complicated, and of course com-
munications have greatly increased. People are much more in the habit
of writing post-cards or letters than they were before. In fact now it has
become, as I have submitted, one of the necessities of life. Therefore I
submit that the very large number of people who have got very small
ineomes should be saved from this -burden. Take the case of a family
or #n idividual who has an income of, say, Rs. 80 or Rs. 40 or Rs. 50, and
he is required to write, say, one letter a day or one letter overy second dny.
That means that he will have to spend for writing his letters Re. 1 to Rs. 2
& month. In the case of this large number of people who mske very
small incomes, it will be a very very hard burden. T have placed thege
various arguments before the House in the hope th‘at.ithe Govez_'nment will
~nnreciate this point of view and that this motion will be carried.
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Mr. President: Amendment moved:

“In 8chedule II to the Bill, in the proposed Schedule to the Indian Post Oflice
Act, l1898, for the erftries under the head *Letters’ the following be substituted,
namely :

- *For a weight not exceeding two and a half tolas ... Half an anna.
For every two and a half tolas, or fraction thereof, exceed-
ing two and a half tolas . ... Half an anna'.”

Mr. Syamacharan (Tirhut Division: Non-Muhammadan): Sir, the
present poslal rates entail s hardship upon the villagers in-another way.
We know that post offices are located in almost every important quarter of
a town, but such is not the case in the mufassil. In the mufussil the
case is different. The case is that in a sub-division we have got a number
of post offices located in central places where people of different villages
have to come and purchase their post-cards or do other business with the
post offices. These villagers, while they have to travel long distances, are
ignorant of the rules as well. They forget to purchase post-cards and
envelopes and in their necessities they have to drop cards and envelopes
.unstamped. Now, these unstamped letters are charged thesc days at the
rate of 2 annas or more. If the postal charges of letters be reduced,
naturally the charges for unstamped letters would also be reduced. 8ir,
I therefore beg to support the motion moved by my Honoursble friend
for the reason that the present postage rates cause hardships on the
villagers in the aforesaid ways as well.

Khan Bahadur Sarfaraz Huseain Khan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, I have another motion on this very subject
‘but I just now rise to support the motion moved by my Honourable friend
Lala Duni Chand. In doing so, 1 will speak only a few words. Frem 1850
to 1921 various Postal Commissions have been appointed from time to time
and the policy adopted by the Government has all along been to keep
the postal rates low. In 1921 owing to the financial stringency the Govern-
‘ment raised the rate of postage in spite of a strong opposition from the
Members of the last Assembly. My view on the subject is:

““ That in civilised countries communications should never be taxed as it is one of the
potent engines of civilization and education.”

Again, even the Honourable Sir Charles Innes in 1921 said:

*“ Nobody certainly in the Commerce Department wishes in any way to tax communi-
-cations.”” N

In spite of these expressions, the postal rate was increased. 8o, with this
-Government mere expressions of sympathy and good wishes do not count
for anything. In 1866, “he Right Honourable Mr. Massy, the then Financial
Member, referring to the raising of the unit of weight said:

‘““The Post office was so potent an engine of civilization that no Government was
justified in allowing fiscal considerations to stand in the way of such an improvement.’

But here these considerations have been allowed. Hence on this very
principle, fiscal considerations should not be allowed to stand in the way
«of the reduction of postal rates. But notwithstanding all this, the postage
rates have been incressed. Now my Honourable friend has moved his
motion in order to reduce these rates. He wants that for a letter not
exceeding two and a half tolas half an anna should be charged and for
-every two and a half tolas, or fraction thereof, exceeding two and a half
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tolas half an anna should be charged. This is only with a view to cheapen
the postal rates and help the poor. With these words I support the
motion.

An Honourable Member: I move that the question be now put.

The Honourable Sir Bhupendra Nath Mitra (Industries Member): On
Thursday last I explained to this House what the policy of Government
was in regard to the postal rates. I said that Government's policy in
regard to the Post Office and the Telegraph Department taken as a whole
was that it should not be carrying letters and mails and sending the
telegrams of the pcople of India at the expense of the general tax-payer.
This policy was placed before this House about this time last year, and I
cannot see from" anything in the debate that it was challenged by any
Member of this House. Indeed I find that Mr. Bhubanananda Das said
categorically in the course of his speech on the 12th March 1924:

“ We do not mind the department being run as a public utility concern, but there
should be no loss incurred by the Government of India on account of the Postal and
Telegraph Department.”

That, Sir, is precisely the policy of the Government of India in regard
to that department. I also explained in this House on Thursday last that
a similar policy is followed in England, and I stated that last year the
Chancellor of the Exchequer in the first Labour Ministry of England
refused to make any reduction in the postal rates because, as he said, it
was not possible as an economic arrangement. That, Sir, is precisely our
position in regard to the reduction in postal rates in India to-day. If it.
were a fact that the cstimates for 1925-26 of the Indian Postal and Tele-
graph Department had shown a surplus, I fully admit that there would be
a case for a demand on the part of this House for a reduction of those
rates. But that is not the position. I fully sympathise with the poor
man in India who finds that now he has to pay for his post-cards and
letters double the rates that he had to pay before the war. But have not
prices all round gone up to about the same extent? If prices generally
are now about 100 per cent. higher than they werc before the war, is it
unfair that the conveyance of the mails for the people of India should cost,
per unit of traffic conveyed, double of what it used to cost before the
war? My friend Lala Duni Chand has said that if we reduce the rate,
the poor man will be largely benefited because he would save conciderably
on the one or two post-cards a week which he sends. (An Honourable
Member: ‘‘ One rupee a month.”’). I am coming to that. In the year
1923-24 'the number of post-cards carried by the Postal Department was
5383 millions. If my friend will perform a little process of arithmetic and
divide that by the population of India, he will find out without any
difficulty what the number is of post-cards sent in a year per head of the-
population in India. Tt then comes to this. If it is the desire of this
House that the postal rates should be reduced, it can only be done by a
large deficit in the revenue account of the Postal and Telegraph Dopart-
ment; in other words by a large subsidy from the general tax-payer. I may
mention that, roughly computed, the financial effect of the measures recom-
mended by my friend Lala Duni Chand would be about a crore end a half

"rupees a yesr.

Diwan Bahadur T. Rangacharlar: A crore and a half for both?
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The Honourable Sir Bhupendra Nath Mitra: Yes, something like 75
lakhs for each. R

Mr. Devaki Prasad Sinha: Will there not be an increase in the number
of post-cards sold?

The Honourable Sir Bhupendra Nath Mitra: Well, that estimate allows
for a 20 per cent. rise in the number of post-cards conveyed. We made
an adequate allowance for that purpose, according to the best statistics

we could collect.

Diwan Bahadur T. Rangachariar: May I ask whether this calculation has
taken into account the possible increase in the number of post-cards

sent?

The Honourable Sir Bhupendra Nath Mitra: Well, I have already replied
to that in answer to the question put by Mr. Devaki Prasad Sinha.

Diwan Bahadur T. Rangachariar: I am sorry; I was not listening.

Khan Bahadur W. M. Hussanally: May I also interrupt the Honourable
Member, Sir. 1s it or is it not a fact that the Postal Department by
itself is & paying concern and that the profits made by the Post Office go to
fill up the deficit of the Telegraph Depariment? That is a point which

ought to be considered by this House.

Pandit Shambhu Dayal Misra (Central Provinces Hindi Divisions:
Non-Muhammadan): Sir, may I ask the Honourable Member whether it.

will affect the provincial contributions?

The Honourable Sir Bhupendra Nath Mitra: Well, I was coming to
that, Sir.” I shall first deal with the interpellation of my friend Khan
Bahadur Hussanally. I said to start with that the policy of Government.
is that the I’ostal and Telegraph Department as a whole should pay its
way and not the different compartments of it. It is true that according to
the estimates produced for the year 1925-26 the Postal Branch of the
Department shows a small surplus and the Telegraph Department a
small deficit. It was, however, fully explained by the Finance Member,
that the position is provisional, and that the true position will not be as-
certained until the accounts for 1025-26 have been compiled. - They will
in the usual course come under the scfutiny of the Public Accounts Com-

mittee.

Khan Bahadur W. M. Hussanally: What is going to happen in the current.
year, the vear about to end, 1924-25?

The Honourable Sir Bhupend.ra Nath Mitra: Well, we have not been
able to separate the accounts .

Khan Bahadur W. M. Hussanally: Cannot you tell us whether the
Telegraph Department will be self-supporting?
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The Honourable Sir Bhupendra Nath Mitra: It cannct be. 1t will not
be self-supporting even in the year 1925-26.

Khan Bahadur W. M. Hussanally: Then it meuans that the Post Offica
pays for the Telegraph Department.

The Honourable Sir Bhupendra Nath Mitra: It does in a way to some
extent; and as 1 said before the policy of Government makes no differen-
tiation in regard to the various services run by the combined departments,
namely, posts, telegraphs, telephone and radio. The reason is obvious.
The various services rendered by the Department are intimately con-
nected with one another; the telegraph, telephone and radio providing
merely for a more expeditious method of communication than the postal
service. The activities of the Dcpartment further are so closely inter-
mingled that it is neither feasible nor desirable to create watertight com-
partments. A similar arrangement is followed in England where large
_ increases in poetal rates have been made of recent years in order to

balance the combined accounts and in spite of surpluses in the postal
branch

Khan Bahadur W. M. Hussanally: Is it a fact that long distance tele-
phones show a large deficit?

The Honourable 8ir Bhupendra Nath Mitra: Well, telephones as a whole
-do not show a large deficit. I1f the Honourable Member had examined the
-detailed estimates he would have seen that the aggregate deficit for the
telephone service is something in the neighbourhood of 8 lakhs a year.

Khan Bahadur W. M. Hussanally: Which is borne by the Post Office?

The Honourable Sir Bhupendra Nath Mitra: Now the position is this.
If it is the deliberate opinion of the House that the general tax-payer
must pay & subsidy to the Posts and Telegraphs Department in order that
a certain section of the public may enjoy the benefit of cheap postal rates,
the money must be found by the House from some other source; and in
reply to my Honourable friend over there (Pandit Shambhu Dayal Misra)
who asked me a question just now, the obvious alternative would be a
further reduction in the relief to the Provinces.

Mr. N. M. Joshi: What about the 4 crores? It should come from that.

The "Honourable Sir Bhupendra Nath Mitra: The House having already
passéd that Demand, I think it would be impudence on my part to revert
to that matter. 1 think, 8ir, that 1 have dealt with the specific points
raised by Lala Duni Chand. As the other gentlemen did not bring to light
any specific points, I have nothing more to say.

- Khan Bahadur W. M. Hussanally: Sir, I wish just to say a few words
ir support of the proposition brought forward by my friend, Lala Duni
-Chand. Tt is a fact that telegraphs and telephones do not pay, and, as has
been admitted just now, they will not pay in the next year also. The postal
rates are no doubt very heavy; and they have never realised the income
that was anticipated when these high rates were imposed, and the country
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thinks therefore that the best thing for the Government to do would be to
increase the telegraph and telephone rates and make these two branches of
the Department pay for their own cost 8o as to relieve the general tax-payer
as far as postal rates are concerned. There is no other remedy.  The postal
rates must come down. The 2% tolas now uallowed for one anna benefits
anly the mercantile community.

The Honourable Sir Bhupendra Nath Mitra: May I interrupt the Honour-
<ble Member for a minute? 1f he has read the estimates he must have seen
that the surplus in the postal compartment amounts only to about Rs. 29
lalkkhs, whereas the cost of the measure advocated is a crore and a half a

year.

Khan Bahadur W. M. Hussanally: I dare say the Finance Department
hae got many crores up their sleeves, to find the differcnce; and if the tele-
graph rates and telephone rates are raised, the deficit that my friend
snticipates will be much less, and 1 would strongly recommend that course
80 that the general tax-payer may be relicved so far as postal rates are
concerned. 1 was referring to the fact that the present 24 tolas per anna
benefits only the mercantile community and nobody else. The ordinary man
in the street writes small post cards or letters not exceeding half a tola and
for that he is made to pay one anna, whereas the mercantile community,
who write very long letters on thick paper, benefit very considersbly by
the two and a half tolas. Therefore I say that these postal rates must come
down and the telegraph and tclephone rates must be increased.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Mubammadan Rural): Sir, the Honourable SBir Bhupendra Nath Mitra in
answer to this motion said that the only alternative which the Government
have in regard to the request contained in this motion was for the general
tux-payer to find the money. 8ir, a good number of parallels in the Parlia-
mentary system have been referred .to from time to time in this Iouse
and the one great complaint that we have against my Honourable friend
and his colleagues is that they are absolutely irresponsible to this House,
I do not wish, Sir, to refer to the general constitutional question which has
been so often raised or to the question of the provineial contributions in this
connection. Both of these seem to have come to stay in this House, and so
fong as we do not get a clear idea of the intentions of each side we shall
always be referring to them. Sir, our complaint is that, so far as Posts and
Telegraphs are concerned, the Incheape Committee suggested reductions aund
that those reductions were effected in the course of 1922 and 1923. 1 do
not wish to refer at this late stage of our discussions to the general redue-
tions which the Inchcape Committee have suggested and the extent to
which these have been carried out; but I wish to inform the House of the
position that had arisen in 1922-23. I1f Honourable Members will refer to
the Explanatory Memorandum of the Financial Secretary they will sec that
the nctual expenditure in 1921-22 was 864 lnkhs and in 1922-23, 859 lakhs,
leaving a balahee of 107 Iakhs of net receipts in the hands of the Posts and
Telegraphs Department. Then, Sir, again in 1928-24 the actual expengiture
wag 9035 Inkhs leaving n balance of 85 lakhs; in 1924-25 the budgetted
cxpenditure was 919 lakhs and the revised figure 922 lakhs leaving a
‘balance of 84 lakhs. For the coming year the expenditure is put at 975
iukhs or about 50 lakhs more than the revised figures, leaving a balance of

05 lakhs. The rates have been
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The Honourable Sir Basil Blackett: I do not wish to interrupt vhe
Honourable Member, but he is comparing like with unlike. We have
commercialised the accounts for this yeur and for 1925-26.

Diwan Bahadur M. Ramachandra Rao: I am perfectly aware of the
fact, Sir, that the accounts have been commercialised, and the effect of com-
mercialisation was to charge about 66 lakhs for interest and also about 50
lakhs for pensionary charges. Various other charges also have been debited
in the accounts.

Now, Sir, the real point that 1 wish to raise in regard to this matter is
this. These rates were increased in 1922, 1 think, and as a result of these
increased rates, the Government have at their disposal an additional revenue
of at least 1} crore of rupees. Now I ask my Honourable friend the
Finance Member whether, as a matter of fact, he has any intention, eitlrier
now or hereafter, of considering the question of the reduction of rates, and
if so, how he proposes to do it. If he has absolutely no intention of redue-
ing the postal rates, I submit we shall have no other alternative except
to force the Government to consider this question in a serious manner by
forcing a decision on this issue. I would ask the Honourable the IFinance
Member whether, the rates having been increased in 1922-28, he and his
department have any intention of reverting to the old rates to the extent
they can, or whether Government have no intention at all either now or
hereafter of making a reduction in the postal rates in the manner suggested
in these two amendments. 1f they have no intention of reducing the postal
rates, then let them say so clearly, but unless they answer any of these

questions, if they merely say that the expenditure is balanced, we should
" regard the answer which Government give as most unsatisfactory.

There is no doubt whatever that the question of the reduction of postal
rates has engaged public attention throughout the country ever since the
increase was effected. I have heard statements made in the debates of this.
House by Members representing the Government, of course when it suits
them, that they pay some attention to public feeling in this matter; but.
when it does not suit them, they say that their responsibility makes them
override public feeling and the demand made by the public. Now in this
case 1 am perfectly certain in my mind that the one thing which the poor
people feel is the high postal rates and the reduction of postal facilities. I
have quoted the figures on a previous oceasion to show that since the
increase in rates has been effected the reductica of postal facilitics has.
seriously affected the public in a variety of ways. As I say, Sir, one-fifth
of the post-cards and one-fifth of the letters have disappeared from the post:
office list. The Honourable Member asked what is the percentage of letters
per year which the people of India write or send through the post offices?”
If it-is 500 million letters and 500 million post-cards, the average will be 1}
post-cards and 1} letters per annum for each individual in this country.
Now, I ask the Honourable Member to say whether it is a reasonable state
of things, and whether it is not necessary for the Government to undertake
an inquiry as to whether the facilities that existed before the increase im
the rates was effected could not be restored, and whether any attempt could
be made to go back to the old rates. That is the question that I should like
to ask in connection with this matter.

« Then, 8ir, T wish to make one or two other observations. As the accounts
are framed, ‘f ihere is a surplus under the head of Post Office, I submit
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'Bir, under that head the general public who contribute to that revenue
.should have the benefit of the surplus. The surplus this year, according to
‘the accounts before us, is Rs. 29,28,000, and that is devoted to making up
the deficits under the head of Telegraphs including radio-and telephones.
The classes of individuals who contribute #o this revenue are somewhat
«diffcrent. Every villager contributes to the Post Office; probably the com-
paratively rich man contributes to the telegraphs and probably the .man
who wants to have quicker communication contributes to the telephone
charges. Now, in these circumstances, it seems to me that there should be
- thorough investigation not only of all possible sources of economy, but also
of the incidence of these charges and the extent to which each of these three
‘heads should be contributory both to the general revenue as well as to the
expenditure under the heads of these departments. And I am certain that,
if my Honourable friend undertakes an inquiry at this time, T am certain he’
will find ways and means to meet the demands so insistently made through-
.ont the country and in this House. I do not wish to dilate further on this
roint but I should like my Honourable friend opposite to tell us where we are
in this matter? Are Government likely to make any serious attempt, if not
at onece, are they going to undertake an inquiry at all? (Mr. C. 8. Ranga
Iyer: *“ Will that inquiry satisfy you?’’) Well, Sir, we have had muny
inquiries. Many inquiries do not satisfy us or anybody else, but what I
want is definite action towards the reduction of postal rates. Are you going
tc do it? The only way we find in present circumstances is to compei you
to do it in the manner suggested in this amendment. (The Honourable Sir
Bhupendra Nath Mitra: ** What about the inquiry into the grievances of
subordinate employees?'’) Well, Sir, T guarded myself in previous motions
with the admission that I would rather have a reduction of postal rates than
any inquiry into the grievances of postal cmployees or superior officers
or anybody else. I still say 1 do not want any subordinate of Government
to suffer from any refusal of Government to redress their reasonable griev-
ances such as those that might exist. But we are not responsible for the
high scales of pay in the superior services nor are we responsible for the
overreeruitment which I contend still exists in the superior services of this
Department. We are not at all responsible. Government distribute all
the funds which come into their hands in the Department as they like.
Therefore, Sir, on behalf of the general public I wish to have a clear answer
to the position I have taken up. Do you propose or will you take any steps
towards the reduction of these rates?

An Honourable Member: I move, Sir, that the question be now put.

Sir Geoftrey Olarke (Director-General of Posts and Telegraphs): Sir,
we have had many charges levelled against the administration of the Post
and Telegraph Department. Among those charges we were told that the
Department is conducted with extravagance, that we have got a top-heavy
administration, that we have got too many officers, and that we pay too
highlv for their services. As regards the Telegraph and Telephone side of
the Department, s Committee has just sat and the report will be published
at the end of this month dealing with certain reorganisation in these
branches especially. As regards the Post Office, before proceeding actually
to the question of rates I would like to deal with some questions which,
according to Members of this House, affect the postal rates very closely.
This top-heavy administration consists of 29 oflicers, of whom 4 officers are
in the Wireless Branch and mainly for accounis purposes, are attached to
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the Director’s office; 8 officers are in the Research Branch under the Chief
Klectrician, so we are left with 22 officers to. deal with the vast pcstal and
tolegraph administration of this country, with every conceivable subject,
with railway transport, with money orders, with savings banks, with steamer
services, contracts, purchase of stores, and hundreds of other things that
we have to deal with in the Post and Telegraph Department. We have
only got 22 officers or one officer to 5,600 employees. Tuke the general ques-
tion of officers in the Department. There are 551 officers in the Department,
of whom 421 draw pay between Rs. 250 and Rs. 750 a month. That is
they really hardly rank as officers. In a department like the Post Office
where you have offices scattered all over this vast country at long distances
from each other, you must have a large number of what I may call sub-
ordinate supervising officers, otherwise the work could not be carried on.
After deducting these 421 officers, we are left with about 130 superior
officers in the department, or one officer to every 900 men. Is there any
regiment or battalion, however Indianised, which can be expected to work
even in peace time with one commissioned officer? I think you will agree
with me that on these figures, this Department is neither top-heavy nor
is it overburdened with officers. We have had proposals from several
Members of this House, proposals which have obviously come from sources
which we know, giving us suggestions as to how we should reduce our ex-
penses. We have been told that we should abolish practically all our
supervising staffi—superintendents of every kind—and introduce inspecting
postmasters. We hawe tried this in one division in Bombay and it was
a dead failure. We found that instead of having a good Superintendent
and a good postmaster, we had & bad Buperintendent and an indifferent
postmaster. May I in connection with this question of supervision in the
Post Office give you a very few facts regarding the work which we did last
year? Last year, the Post Office handled in the sale of stamps, in dealing
with money orders and in Savings bank transactions—tHat is across the
counters in cash—about Rs. 133 crores. The defalcations were
Rs. 1,17,000, that is, one rupee in every Rs. 11,000 handled. On the
insurance side, we carried Rs. 1584 crores (declared value) of insured
articles and the losses were Rs. 1,48,000. As Mr. Darcy Lindsay told the
House the other day, the principle of insurance in the Post Office is &
peculiar one. The public come to the Post Office and insure an article for
Rs. 200, while it contains from five to ten or twenty thousand rupees.
Money in this country passes through the post by means of currency
notes. Senders go to my friend Mr. Darcy Lindsay, that is to his Com-
pany, and they insure the bhalances with him. These Insurance companies
have such faith in this Department that they will insure the full value for
a nominal sum. But the Post Office carries at least ten times the declared
value pf the insured articles. ILast year, the Post Office, on a conser-
vative. estimate carried over a thousand million sterling of insured articles
and the loss was Rs. 1,48,000, or one rupee in every lakh of rupees. I
will some to my point. What is the reason of this? Supervision, super-
vision and again supervision, and if you take awav the supervision, super-
vision from the Post Office, if vou reduce these officers who arc continually
touring and continually examining our small offices, for every man you
reduce, yvou will lose four or five times his pay in losses and in defalcations.
You may be perfectly sure of that. T speak of the Post Office as an expert.
T have been in it for 22 years and I #m perfectly convinced that its one
great saving, its one great merit and the one reason why the Indian Post
Office stands so high and has such a splendid reputation for honestv is our
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excellent body of supervising officers. (Mr. M. K. Acharya: ‘* Honesty of
the subordinate staff?’’)

Now, Sir, I will proceed to the cost of the services. The Inchcape
Committee undoubtedly did recognise the very great increase in the cost
of the Yost Office in the last ten years. But the staff has increased, and
their pay has more than doubled and the cost gf our services has doubled.
We pay the railways twice what we used to pay for the haulage of our
mail Vans. We have introduced motor services all over the country. 1 must
admit that we have not run the Iost Office on the grounds of petty pursi-
mony snd petty economies. We have tried to give the public the most
up-to-date service that we can give. We have introduced motor service
wherever possible. One Mewmber to-day was talking about the value of
motor services all over the country. The Post Office hus been responsible
for all the most important motor services over the mufassil of India. That
wild tract, which my friends fromm Madras will remembef, the Chettianad,
which our railways have not yct discovered, we have discovered and we
have got our motor services to that place. It is probably their only means
of communication. You must agree that in the Post Office we cannot go
back to the days of the bullock cart and runners. We must keep ahead
of the times. We have got to use the best trains for taking’
our mails, we have got to use the best steamer services and the
best means of transport. These things cost money, and they cost a very
great deal more than they used to and the Post Office has to bear the ex-
pense of these services. .

8 p.M.

I now come to the question of rates. On the question of economy of
staff the Post Office is always looking into every possible means of economy,
but I cannot promise any Honourable Member that there are any very
.substantial means of reducing the expenses of the Post Office at present.
On the question of rates the general position is really that certain Honour-
able Members of this House want to have a half anna letter and a quarter
anna post-card instead of one anna letter and a half anna post-card which
was introduced in 1922. That is really the general position. There are a
number of minor amendments about changes in various classes of weight.
But you have got to remmember that with postal articles whatgver the initial
weight is, the public will accommodate themselves to that’ immediately,
and if you reduce the minimum weight of your letter to one tola or half a
tola you will find in one month 80 per cent. of your articles within the
minimum of youY jnitial weight. That is a proved postal fact all over the
world. The wublic immediately adapt themselves to what is called the
initial weight of postage. You may take it that whatever minimum weight
you may like to put your losses will be very nearly the same for any gene-
ral reduction of the postage from one anna to half anna for letlers and from
half anna to quarter anna for post-cards. Now, these postal letter rates
were fixed in 1851. 1851, may I refer to my Honourable friend, Dr. Hyder,
and ask him what measure of value of half anna and quarter anna had in.
1851 and*what they have in 1925 in the terms of any other commodity you
like to name, and yet here is this fetish of the quarter anna post-card and
half anna letter! You ask the post office to supply a service for quarter
anna which vou could not get even for three or four times that quarter
anna in the case of every other commodity.

Khan Bahadur W. M. Hussanally: Does the Honourable Member sav
that the post-card was introduced in 18517

8ir Geoffrey Olarke: Yes. 1851
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EKhan Bahadur W. M. Hussanally: Post-card?

Sir Geoftrey Clarke: I beg your pardon. The letter rate was inftre-
duced in 1851 and the post-card in 1881. May I in this connection rcad
the words of the Postmaster General of the United Kingdom in the speech
delivered by him in the House of Commons only last month on the ques-
tion of the reduction of postal rates in England? The postal rates in
England nre 13d. or 1} annas for the initial rate of the letter, and 1d. or
one anna for the post-card. He said:

* It is a little strange to find how the public clings to the idea of the penny post
of Victorian times, and will not be persuaded to part with it. Each year as budget
time approaches the public begin to be uneasy in mind because of the burden of the
postage rates. . . . The philoaophg of the matter is that the penny. stamp has
changed in value since Lord Hill's days. The penny pencil, the penny match box,
the penny bootlace, the penny newspaper are extinct. It is_still possible to provide
oneself with cheaper substitutes for these articles; but the Post Office comes to the
rescue by providing a cheap means of communication in the penny post-card. That in
these days is as much as we can look for."

That is the position in England. In Indis we carry post-cards and letters
at very much less rates than those in Fngland. We have a further
expense in dealing with a small volume of mails, compared with the im-
mense volume of mails dealt with in England. We have to main-
tain our small post offices for 200 or 800 letters a week. It would mnot
cost a penny more if these offices handled 2,000 or 8,000 letters a weel,
ahd in India we do have extremely expensive services to maintain. 1 do
not think that anybody can consider that, at the present day, the half
anna card and one anna letter are an expense or u burden to any one.
Now, think of the work we have to do on a post-card. That posi-card has
got to be cleared out of a letter box, taken to the post office, sorted and
put into a bag and sent off to a station, re-sorted, re-bagged, perhaps re-
sorted and re-bagged two or three times more, sent off by a steamer or by
railway train to a distant destination of perhaps thousands of miles. When
it reaches its destination it is taken to a distant village by a village
postman who may be two or three days on his beat.” You get all that for
half an anna. Now, can any one give o service like this for half an anna
except the Post Office? The country is lucky in having such a cheap
service. It is quite impossible to run this department under any Govern-
ment, whether it be the Swarajist Government or any other Government,
at the reduced rates. It is not possible that is, if your wish the Post
Office to be self-supporting and not a drain on the general tax-payer and
surely it is desirable that this great Department which is used by millions
of people should pay its way.

Now, as I said in my speech some years ago on the question of this
cheap postage, postage that does not pay ite way is reslly a very serious
buiden to the Department. It affects every possible development and
progress in the Post Office. Take the case of the rural post offices. As
I said before the rural post office brings us in 15 or 20 rupees a month.
In the old days, before we raised the wages all round we were able to
get a branch postmaster for Ra. 6 and a runner for sbout Rs. 7, that is
for Rs. 13 and that post office paid its way. Now-a-days we pay that
postmaster Rs. 10 and the runner Rs. 14 or Rs. 15 and that brings the
cost to Rs. 25, and you cannot get that post office to pay its way ab the
old rates. It will run at a dead loss and you cannot expect the Post
Office as a commergjal department to be enthusiastic about opening rural
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pest offices. Every onme of them must be run at a loss. Now, this one
anns letter and half an anna post-card enable us to extend rural facilities
in this country and in proof of that we were able this year to open 800
rural post offices in India. If we go back to the quarter anna card and
the half anna letter, I can assure you that all the develop-
ment of this Department will have to cease and it will have
to be run at a heavy deficit and it will absolutely block onr
efforts to do anything. (A4 Voice: *‘‘ The telephones are run at
o loss "’,) The telephone question does not come in here and I am not
going to discuss it here. I do not think my Honourable friend has correct
information on that point. Now, on this question of postal rates, the
Dircetor General of the Post Office is between the devil and the deep sea.
I am not going to say which the devil is and which the deep sex. Still
he has got to consider on one side the public and on the: other side his
own staff. At the present moment the Honourable Member on my left
is going to receive, with myself, a deputation from the postal workers of
India, the clerical staff, the postinen, the packer staff and porters with a
view to improve their general conditions of service and perhaps to consider
their rates of pay. If this House is going to reduce the postal rates and
give us u loss of a crore and a half on the working of this Department pext
year, I can only ask my Member to let that deputation stay where it is.
It need not waste its time in coming to Delhi, because 1 can answer for
him. He can do nothing for them. If they reduce these postal rates the
Assembly will themselves give the answer to that Postal Deputation;
because it will be quite impossible, with the loss of a crore and a half
facing us, to consider any one of their proposals. Well I do not want to
bring that up as an argament for postal rates. I am only saying what may
happen. Now, Sir, in connection with this, all I can- say is that 1 think
the Post Office does deserve a fair return for the services that it has
rendered and is rendering to the public. The labourer is worthy of his
hire, and everybody in this House will admit that the Post Office of Indin
has done well by the country. (Applause.) T do not think there is any
department in the country which holds a more abiding place in the affections
of the people. And these workers who have worked for you loyally and
well they do expect a certain amount of recognition from the elected
representatives of the people. The Post Office of India perhaps gives
‘more facilities to the public than any other Post Office that I have ever
come across, and T have had experience of a good many. It holds a very
high place among the Post Offices of the world for efficiency, and efficiency
is what we have always aimed at, efficiency in the public interest. They
‘have a tradition, of good, honest and loyal work. Now I do ask this House
to enable this Department to preserve that fine tradition and to maintain
the great reputation which this Department has earned in the past.
(Applause.)

Mr. K. Rama Atyangsr: Sir, I have two motions in my name, Nos. 17
and' 23. (Ories of ‘* Withdraw, withdraw *’.) I do not propose to move
Wo. 17 which relates . . . . .

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Might I, Sir, with your permission, move for the adjournment of
the consideration of this question till'to-morrow? Vital issues are involved
in the step' which we are advised to take on this vote, and we on this
'side of'the House would like to consider the implications that have been

4
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[Diwan Bahadur T. Rangachariar. ]

raised as to how . . . . (Cries of ' Louder, louder ’.) I am mentioning
that we should like to have an adjournment till to-morrow morning for
consideration of this question. It is a very important question on which
we want to bestow serious consideration. At any rate we on this side of
the House want to give it serious consideration before we record our vote
and further endanger the surplus. And therefore, Sir, I move the adjourn-
ment of the debate till to-morrow. (Cries of *‘ No, no *’.)

Mr. President: Motion moved:

) ""Thnt the further consideration of Schedule II be adjourned till to-morrow morn-
ing."

The Honougable 8ir Basil Blackett: Sir, I would suggest to the House
that they should come to & decision on this particular amendment. There
are quite a considerable number of other amendments still to discuss and
we are pretty short of time as things stand. There is other business to
be done to-morrow besides the Finance Bill, and opportunity for discussiom
of this subject has already been given for I think well over an hour. I do

not see any reason why this particular amendment should not be decided
upon to-night.

Diwan Bahadur T. Rangachariar: I thought, Sir, you were going to put
both the questions together. That was why I moved my motion.

Mr. President: 1 shall put separately the question relating to letters,
and after thut has been decided, the question relating to post-cards.

The question is that the debate be adjourned.
The motion was negatived. .

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, there are two motions standing in my name. I
do not propose to move No. 17, and I propose to confine my remarks io
No. 22, that is with reference to post-cards alone. (Cries of ‘‘Withdraw,
withdraw’’) 1 may at once say that after listening to the Honourable Sir
Geoffrey Clarke it is very difficult for one not to value the force of his utter-
ances. I am willing to do that, Sir. I am only placing before this Assembly,
my view that, in so far as commercialisation is concerned, the question
before the House does not touch the Telegraph or the Telephone Depart-
ment, and we are concerned only with the Postal Department.. For some
time the Government were saying that the Postal Department was working
at a loss and the Telegraph Department was working at a gain. It is now
ascertained that the Postal Department even on the materials before us is
working 4t a gain and the other Departments are working at a loss. On
the basis of that, 66 lakhs of rupeecs are taken away as interest payable un
the capital invested in these three Depgrtments, the Postal Department’s
contribution to such interests being only 8 and odd lakhs. On that basis we
have now 29 lakhs balance left in the Postal Department, so that it should
be borns in mind that we are concerned with only the Postal Department
and that that Department, even after paying the debit of interest on the
capital, is found to have a balance of 29 lakhs surplus. The question that
should really weigh with this Assembly is, what is the amount which it will
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lose if we reduce the half an anna rate to quarter of an anna for post-cards
alone? My calculation of jt is, Sir, that it will be affected to the extent of
only 46 lakhs. 1 want the Honourable Member in charge of the Department
and the Honourable Sir Geoffrey Clarke to correct me if I am wrong, but I
will explain myself so that it may not be left at that stage. (The Honour-
able Sir Basil Blackett: ‘‘The figure is 75 lakhs.””) There are two views
on this point. According to one the figure is 75 lakhs, and I am prepared
to take Sir Basil Blackett's statement; it is not proper for me to dispute
that statement. We will therefore take it at 75 lakhs, What do we find?
I say let us convert this half an anna post-card into a quarter of an anns
post-card, because on a comparison of the post-card figures of 1922-28 and
1921-22 and the figures of 1923-24 for which we have got actuals, and
taking also the revised etimate of 1924-25 into consideration for post-cards,
it will be clear that post-cards have fallen off in numbers from one million
and one million and s half, and that is o point that you have to take into
considerstion. Ordinarily, before 1921-22, if you take the figures for ten
years you will find that the total number of post-cards had been steadily
imcreasing, so much so that the average increase of the Postal Department,
alth®ugh there was no change in the taxation, camc to 80 lakhs extra.
But sinee 1922-23 it has steadily fallen except that now, taking all postal
articles into consideration, there is an excess of 1 per cent. and odd only in
postal articles ultimately. The effect of it will be that if you reduce it by
one-quarter you will have an extra income by the reduction in the price of
post-cards and that I submit will naturally give you according to my
calculation at least about 20 lakhs. There is one other method of arriving
at the same conclusion. Take the incomes of 1922-28 and also the income
of 1928-24. 1n 1921-22 you will find that . . . . . .
» » - r'S
Mr. President: The Honourable Member is now discussing the finances

-of the department and not" the proposal to reduce the postal rates.

Mr. K. Rama Aiyangar: Probably I am not saying it as directly as I
would have wished to say. Therefore I say that by this reduction you will
. increase the number of post-cards and I expect about 20 lakhs extra out of
it. 1 then ask you, Bir, to give credit to the Postal Department for all
that they have been doing till now. It ¥ a commercial department. The
Honourable Sir Basil Blackett in his budget speech has stated that they
have not yet definitely come to the conclusions on the amounts to be
allotted to each of these Departments and the method is in the process of
formation. It is being examined and there are on¢ or two points which I
wish to suggest which will show that actually it has proved defective so far.
I drew the attention of the othcr side cven during the discussions on the
Demands that in the case of the Marine Department and the service of the
Indian States credit has not been given, as it used to be given in the
previous years, which would give us about 15 lakhs extra. That is what I
said and I see that even the Honourable Sir Geoffrey Clarke has not
touched that point. Besides, Sir, the actual amount of capital that has
been invested in this departmgent has to be deducted to the extent that
the revenues have contributed to capital and the charge of 66 lakhs that
we have made to the department reduced in proportion.

Mr. President: The Honoursble Member is again discussing the general
finance of the department and not the postal rates to which he must now
comae. : ' '
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Mr. K. Rama Aiyangar: The credits will have 0’ be given in the course
of this year for which this amount will necessarily give you 66 lakhs.
That is just what 1 am saying. It is not that I want anything to be taken
from the Department or from the gencral revenues. 1 want that this
commercialised department should be worked as promised by the Honour-
able Sir Busil Blackett. The 25 lakhs that we have already got plus the
10 lakhs that will be credited will give you the amount and whatever extra
amount is wanted will be had by the increase in the use of post-cards as
well as letters. (Several wvoices: '‘ Withdraw, withdraw.’’) So far as
this reduction is concerned, it does.not affect the General Budget. Every
credit has to be given to the service rendered by the Department. That
is the principle of the commercialisation. Of course, I am in favour of
the question of supervision, staff, etc., being treated properly. But the
question that was taken up by the Honourable Sir Geoffrey Clarke was
quite on a different basis. I do not want to discuss it now. All I want
to say is that this reduction in expenditure will really give you the neces-
sary additions to the revenue and so far as the quarter-apna post-card is.
concerned, there is enough money. I think it is improper to introduce jinto
this aspect of the case the argument that has been advanced by Sir
Geoffrey Clarke about extra payments to be made as the whole question
has to be dealt with separately. There is a balance now, why should you
tax more? Why should you not have this reduction in rates; that is the
question I raise?

An Honourable Member: I move that the question be now put.

Mr. President: The question is that the question be now, put.
o ‘

The motion was adopted.

Mr. President: The original question was:
““ That Schedule II stand part of the Bill.”
Since which an amendment has been moved:

“ That in Schedule II to the Bill, in the proposed Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘ Letters ' the following be substituted,.
namely :

‘ For a weight not exceeding two and a half tolas ... Half an anna.
For every two and a half tolas, or fraction thereof, exceed-
ing two and a half tolas ... Half an anna'.”

The question I have to put is that that amendment be made.
., The motion was negatived.

Mr. President: The original question was:

*“ That Schedula II stand part of the Bill.”
Since which an amendment has been moved:

“ That in Schedule II to the Bill, for the entries under the head * Post-cards’ the
following be substituted, namely :

‘ Single -« Quarter of an anna.
Reply - ... Half an anna’.”

The question I have to put is that that amendment be made.
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The Assembly divided:

Abdul Karim, Khwaja.
Abhyankar, Mr M V.
Acharya, Mr. M. K. .
Alyuugar, Mr. C. Duraiswami.
Aiyangar, Mr. K. Rama.
Alimuzzaman Chowdhry, My,
Ariff, Mr. Yacoolh C.

Bhat Mr. K, Sadasiva.
Chaman Lall, Mr.
Chanda, Mr. Kamni
Chetty, Mr. R. K.
Duni ‘Chand, Lala.
Dutt, Mr. Amar Nath.
Ghazanfar Ali Khan, Rajs.
Goswami, Mr, T. C.

Gulab Singh. Sardar.

Hans Raj, Lala.
Hari Prasad Lal, Rai.
Hnssanally, Khin Bahadur W. M.
Ismail Khan. Mr.

Iyengar, Mr. A. Rangaswami.
Jeelani, Haji 8. A, K,

Joshi, Mr. N. M.

Kumar.
hanmukham.

Kazim Ali, Shaikh-e-Chatgam Manlvi |

Muhammad.
Kolkar, Mr. N. ¢
Kidwai, Shmkh Mushr Hosain.
Lohokare, Dr. K. G.

NOE

Abdul Mumin, Khan Bahadur
Muhammad.
Abdul Qaiyum, Nawab Bir Sahibzada
Abul Kasem, Maulvi.
Ahmad Ali Khan, Mr.
Ahmed, Mr. K.
_{(b Khan, Captain.
ram Hussain, Prince A, M. M.
Ashworth, Mr. E H.
Badi-uz-Zaman, Maulvi.
Bhore Mr. J. W.
Blackett, The Honourable Sir Basil.
Bray, Mr. Denys.
Burdon, Mr,
Calvert, Mr. H.
Clarke, Sir Geoffrey.
Cocke, Mr. H. G
Cosgrave, Mr. W. A,
Crawford, Colonel J. D,

Dalal. Sardar B. A.
Das, Mr. B.
Datta. Dr. 8. K.

Fleming, Mr. E. G

Fraser, Sir Gordon.

Ghulum Bari, Khan Bahadur.
Graham, Mr. L.

Hudscm. Mr, W. F.

Hyder, Dr. L. K.

Innes, The Hononrnb]e Sir Charles.
Jinnah. Mr. M.

Kasturbhai Lalbhu, Mr. /

Lindsay, Mr. Durcv
Lloyd, Mr. A. H.

The motion was negatived
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Malaviya, Pandit Madan Mohan.

Mehta, Mr. Jamnadas M.

Misra, Pandit Shambhu Dayal,

Misra, Pandit Harkaran Nath.

Murluza Sahib Bshadur, Maulvi.
Sayad.

Narain Da.ss, Mr.

Nehru, Dr. Kishenlal.

Nehru, Pandit Motilal

Nehru, Pandit Shamlal.

Patel, Mr. V. J.

Phookun, Mr. Tarun Ram.

Piyare Ln.l Lala.

Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar.

Samiullah Khan, Mr. M.

Sarda, Rai Sahib M. Harbilas.

Sarfaraz Hussain Khan, Khan

Bahadur.
Shafee, Maulvi Mohammad.
Singh, ,{r Gaya Prasad.
Sinha, Mr. Ambika Prasad.
Sinha, Mr. Devaki Prasad.
Sinha, Knmar Ganganand.

Syamacharan, Mr.
Tok Kyi, Maung,

Yusuf Imam, Mr. M.

Mahmood Schamnad Sahib Bahadur,

Mr.
Makm, Mr. M E.
Marr, Mr. A.
McCallum, Mr. J. L.
Mnm;\3 The Honourable 8ir Bhupendra.
ath.

Moir, Mr T. E.

Muddiman, The Honourable Bir
Alexander.

Muhammad Ismail, Khan Bahudur
Saiyid.

Mutalik, Sudu' V. N.

Pal, Mr. Bipin Chandra.

Purshotamdu Thakurdas, Sir.

Rajan Bakhsh Shah, Khan Bahadur
Makhdum BSyed.

Ramﬁchand.ra Reo, Diwan Bahadur

Rangachariar, Diwan Bahadur T.
Rau, Mr. P. R.
Rhodes, Sir Campbell. )
Rushbrook-Williams, Prof. L. F.
Sastri, Diwan Bahadur C. V.
Visvanatha.
Setalvad, Sir Chimanlal.
Singh, Rai Bahadur 8. N.
Svkes, Mr. E. F.
Tonkinson, Mr. H.
Venkatapatiraju, Mr. B.
‘Webb, Mr. M,
Wlllscm, Mr. W. 8 J.
Wilson, Mr. R, A.

The Assembly then adjourncd till Eleven of the Clock on Wednesday,

the 18th March, 1925.
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